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TAMIL NADU STATE CCASTAL ZONE MANAGEMENT AUTHORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
97 FLOOR, METROS, ANNA SALAI,L NANDANAM. CHENNAI - 600 035

Lr. No, P1/1484/2023, dated 05.06.2025

Sub.; Dept. of Environment & Climate Change - Original Application No. 95
of 2023 - Illegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecﬁtion under SBection 5 of the Environment
{(Protection) Act, 1986 - Show Cause Notice - Issued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
Fl/Chf:ngalpattufCRZ/Violation/.OA 95 of 2023/2025, dated
07/05/2025 |
2} Hon’bie NGT (SZ) order dated: 02/06/2025

XXXXX

With reference to the report 1st cited, a field inspection was carried out by the

- Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA) in connection with Original Application No. 95 of
2023 before the Hon'’ble National Green Tribunal (Southern Zone). The inspection

specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,

485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a house with Ground floor having
Cement sheet and compound wall was found constructed in the location” has been

constructed at the following location:

s Latitude: 12.346031 N| Longitude: 80.061530 E
* SF. No. 488/2 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District -

WHEREAS, the Hon’ble National Green Tribunal (Southern Zone), in its order.

dated 02.06.2025, taking serious note of such unauthorised constructions, recorded

the following ohservation:

“Despite the violations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the authorities over the past two years is highly deplorable... The prolonged inaction
has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of protecting the coastal environment.”

The Hon'ble Tribunal further directed the TNSCZMA to take prompt and

appropriate action against such violations.

WHEREAS, your construction activity falls within the Coastal Regulation
Zone-HlI (CRZ-III) No Development Zone (NDZ}. As per Paragraph 8 1l (i} of the CRZ
Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said constructionm constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, you, Mrs. Indira Subramaniyam, W/o.
Subramaniyam, No. 26, Rajasekara Mudali Street, Chennai ~ 600 004, are hereby
directed to show cause in writing, with supporting documents, within 15 (Fifteen)
* days from the date of receipt of this notice as to why action should not be initiated

against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be ceonstrued that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

that may be initiated against you under applicable laws,

Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change
To,
Mrs. Indira Subramaniyam,
W/o. Subramaniyvam,
No. 26, Rajasekara Mudali Street,

Chennai - 600004,
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Copy to

1) The Chairperson, Tamil N v State Coastal Zone Management Authority/,

~ Additional Chief Secretary td Government,
_ Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600

+ "2} The Chairman/DCZMA,

District Colléctﬁr,
' Chengalpattu. district, -

| Chengalpattu ~ 603 Q01:
3) The Member SecfetaIyI/DCZMA,'
Personal Assistant (G) to the District Collecfor,
‘Chengalpattu district,
Chengalpattu - 603 001.

o . .
o
_ war . s
B /] forwarded by order // gj}; ﬂ?ﬁ%‘zr
o ' ‘For Director of Environment
A ' - _ and Climate Change

e

N
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9T FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr, No. P1/1484 /2023, dated 05.06.2025

Sub.: Dept. of Environument & Climate Change — Original Application No. 95
of 2023 - Illegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecution under Section 5 of the Environment
{Protection) Act, 1986 - Show Cause Notice — Issued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
F1/Chengalpattu/CRZ/Violation/OA = 95 of 2023/2025, dated
07/05/2025
2) Hon'ble NGT (SZ) order dated: 02/06/2025
XXXXX
With reference to the report 1st cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
.Management Authority {TNSCZMA) in connection with Original Application No. 95 of
2023 before the Hon’ble National Green Tribunal (Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Viliage, and Survey No.
241 of Mudaliarkuppam Viilage, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a small building with Ground floor” has

been constructed at the following location:

¢« Latitude: 12.343408 N | Longitude: 80.060347 E
s SF. No. 495/1 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District |

WHEREAS, the Hon’ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2023, taking serious note of such unauthorised constructions, recorded

the following observation:

“Despite the violations being evident, having been brought to the attention of the
authorities, and the matter being sub judice before this Tribunal, the continued inaction

of the authorities over the past two years is highly deplorable... The prolenged inaction
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has clearly emboldened other viclators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of protecting the coastal environment.”

The Hon'ble Tribunal further directed the TNSCZMA to take prompt and

appropriate action against such viclations.

WHEREAS, your construction activity falls within the Coastal Regulation
Zone-HlI {CRZAI) No Development Zone (NDZ}. As per Paragraph 8 III (ii) of the CRZ
Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstructioni of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment {Protection) Act, 1986, you, Mr. M.S.Rama Mohan Rao, S/o.Late
M.Marayya, No.1/2, Krishnabai Street, T.Nagar, Chennai - 600 017, are hereby
directed to show cause in writing, ﬁvith supporting documents, within 15 (Fifteen)
days from the date of receipt of this notice as to why action should not be initiated |

against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other_legai action

that may be initiated against you under applicable laws.

Sd./- A.R. Rahul Nadh
Metnber Secretary, TNSCZMA /
Director, Department of Environment

and Climate Change
To,

Mr.M.S5.Rama Mohan Rao,

S/o.Late M.Marayya,

No.1/2, Krishnabai Street, T.Nagar,
Chennai--600 017.

5/238



Ccepy to

1) The Chairperson, Tamil ’\Tadu State Coasta_i Zone Maﬂagement Authority/,
Additional Chief Bceretary to Gover nment,

ElqvirOnmcﬁt,'Clil‘lléte Change and Forest Departinent,

Secretariat, Chennai — 600 009.

2} The Chairman /D’CZMA,
District Collector, =
Chengalpattu district,
Chengalpattu — 0603 001.

3) The Member Secretary/DCZMA,
Personal Assistant {G) to the District Collector,

// forwal ded by order // - (%”f
For Direcior of En. vu"onment

L7 and Climate Change

Chéngalpaitu district,
Chengalpattu — 603 001.
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAIL NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023, dated 05.06.2025

Sub.: Dept. of Environment & Climate Change ~ Original Application No, 95
of 2023 — Illegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecution under Sectioﬁ 5 of the Enﬁjrohmexﬁt
{Protection) Act, 1986 - S8how Cause Notice — Issued |

Ref.: 1) Inspection reporf submitted by District Collector, D.O. Letter No.
Fl/Chengalpatm/CRZ/Vlola’tlon/OA 95 of 2023/2025, dated
07/05/2025 | S
2} Hon’blé NGT (SZ} order dated: 02/06'/2025 |

With reference to the report 15t cited, a field inspection was carried out by the

Sub—Cdmmittee on 29.04.2025 constituted by the Tamil Nadu State CoaStél' Zone
Management Authority {TNSCZMA) in connection with Original Application No. 95 of
| 2023 before the Hon’ble National Green Tribunal (Southern Zone). The inspection
specifically .a'ddressed unauthorised developments in Sﬁ_rvey-Nos. 482, 483, 484,
485, 486, 487, 488, 4906, 497, 498, and 499 of Paramankeni Viliage, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District. |

- WHEREAS, it has been observed that “a ‘buﬂding with Ground + First floor
and compound wall was found constructed in the said location. The bui’iding was
found to be locked and no person was available” has been constructed at the

following location:

o Latitude: 12.346578 N | Longitude: 80. 064668 E
¢ SF. No. 485 /1A2 of Paramankeni leage Cheyyur Taluk, C‘hengalpattu
.. District
.WHEREAS, the Hon’ble National Green Tri.bun.al (Southern Zone), in its order
dated 02.06.2025; taking serious note of such nunauthorised constructions, recorded

the following observation:
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“Déspite the violations being evident, having been brought to the attention of the .
authorities; and the matter being sub jud:icé before this'.Tn'buﬁaI, the continued inaction
of the authorities over the past two years is highly deplorable... The prolonged inaction
has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of profecting the coastal environment.”

The Hon'ble Tnbunal further directed the TNSCZMA to take prompt and

approprlate action agamst such violations. |

WHEREAS, your construct1on actnflty falls w1thm the CoaSLal Regulation
Zone-III (CRZ-II) No Development Zone (NDZ}. As per Par agraph 8 M1 (i) of the CRZ
Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure mot exceeding existing Floor Space
Index, existing plinth area-and existing density and for permissible activities under the

natification”

WHEREAS,I- the said comstruction constitutes Ia violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section S5 of the
Environment {Protection) Act, 1986, you, Mrs. Kalapana Babu, W/o. Babu
Thiagarajan, No. 14, Fourth Cross Street, Karpagam Gardens, Adyvar, Chennai - 600
020, are hereby directed to show cause in writing, with supporting documents, within
15 (Fifteen} days from the date of receipt of this notice as to why action should not

be initiated against you for the said violation.

Tt is farther i:clformed.that, if no reply is received within the stipulated timé, it

would be construed that you ‘have no -satisfactory explanation to. offer, and

appropriate action will be initiated under the relevant provisions of law, without any

further notice. Also, this notice is issued without prejudice to any other legal action
- that may be initiatec_i against you under applicable laws.

Sd./- AR. Rahul Nadh

Member Secretary, TNSCZMA /

- Director, Department of Environment

and Climate Change
To, '

Mrs. Kalapana Babhu,
W/o. Babu Thiagarajan,
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No. 14, Fourth Cross Street, Karpagam Gardens,
Adyar, Chennai - 600020.

Copy to

1) The Chairperson, Tamil Nadu State Ceastal Zone Management Authority/,
Additienal Chief Secretary to Government, '

Environment, Climate Change and Forest Department,

Secretariat, Chennai - 600 009,

2) The Chairman /DCZMA,
District Co}lector,
Chengalpattu district,
Chengalpattu - 603 001,

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,
' Chengalpattu diatrict,

Chengalpattu - 603 001,

/] forwarded by order //. e
7/ . ~
e For Director offEnvirohiment
el
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- TAMIL NADU STATE COASTAL ZONE M&NAGEMENT AUTHORITY
-6/ 0 DEP&RTMENT OF ENVERONMENT AND CLIM&TE CHANGE
QFH FLOOR METR(}S ANNA S&LAI NANDAN&M CHENNAI 600 035

Lr No P1/1484/2023 dated 05 06 2025

Sub Dept of Envu onment & CIlmate Cha11ge - Orlgmal Apphcatwn No 95
of 2023 - Illegal Constructlon in CRZ areas - Paramankem village,
" 'Chengalpattu dlStI’lCt - V101at10n identified as’ per provzsmns of CRZ

"'Nouflcatlon 2011 ~ Prosécutioi under Section 5 of the En\uronment
(Pmtechon) Act, 1986 - Show Cause Notice — Issued - -

" Ref: 1) InSpectmn'report' eub'nntted by District CoHector,‘ D.0O. Letter No,
'~ F1/Chengalpattu /CRZ/leatlon/OA 95 of 2023/2025, dated
07/05/2025 R
2} Hon’ble NGT (SZ) order dated: 02/06/2025
With referénce to the report 1+ cited, a field inspection was carried out by the
Sub-Committee on 29._04._2__025 Icohstit_uted by the Tamil Nadu State Coastal Zone
Menagement Authority (INSCZMA) in connection with Original Application No. 95 of
2023 béfore.- the Hon'ble National Green Tribunal (Southerni Zone). The inspection
specifically addressed unauthorised developments in Survey Nos, 482, 483, 484,
485, 486, 487,488, 496, 497, 498, and 499.of Paramankeni Village, and Survey No.
241 of Mﬁda}iarkuppam_ Village, Cheyyur Taluk, Chengalpatiu District,

- WHEREAS, it has been observed __t_hat' “An under construction building with
foundation and chp__o_ﬁnd wall -being constructed was observed” has been

constr_ucted at the following 1oCat1011'. e

“Latitude: 12. 340823 N | Lcngztude 80 060423 &
e SE. No. 498/ 1A3, 1A4, lAS ‘1A6 of Paramanker Vﬂlage Cheyyu.r Taiuk
Chengalpattu District

'WHEREAS the Hon’ble National Green Tribunal {Southern Zone] in its order
dated 02.06.20_25-, taking serious note of such tinauthorised constructions, recorded

the following observaﬁon:

“Despite the violations being evident, having been brought to the attention of the

aut'horfties, and the matter being sub judice before this Tribunal, the continuyed inaction
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.of the authonizes over the past two years 15 htghly deplurable Thé fﬁroIoriged inaction
has cZearIy emboldened other vtolators to erect permanenf structweq within the
prohibited Zone.. Such faz ure to act amounts to gross neghqence on the part of the

authorities entmsted wtth the responszbzmy of protecimg the coastal environment.”

The Hon’ble Tr1bunal further duected the TNSCZMA to take prompt and

approprlate aLtIOI’l agalnst such v101at10n::, '

_ WHEREAb your constructlon ac11v1ty falls w1th1n the Coaqtal Regula1 ion
Zone-III (CRZ-1) No Development Zone (NDZ}. As per Paragraph 8 III (ii) of the CRZ
Notification, 2011, '

“No construction. shall be permitted, within NDZ except for repairs or
reconstruction of e.xisﬁng'authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section .5 of the
Environment (Protection} Act; 1986, you, Mr.Gnanaschar Devadason, 3/o.
Gnanaraj, 1A, Chinnandikuppam Main Road, Vettuvankani, Injambakikam, Chenniai
600115 & Mx. L. Suren son of Lakshimanan, 25/ 114 Sarangapatii Street, T. Nagar,
Chennai 600 017, are hereby directed to show cause in writing, with supporting
documents, within 15 (Fifteen) days from the date of receipt of this notice as to why
action should 1ot be initiated against you for the said violation. -

1t is further informed that, if no reply is received within the stipulated time, it
would be constrized that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, withoutany
further.notice.'Ai.so, this notice is issued without prejudice to any other legal action
that may be initiated against y;iu_ under appiiéable 1_5_55{5.._ o N ..

'8d.7- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
. Director, Departrent of Environment

. e .+ .. and Climate Change
/Mr Gnanasehar Devadason : |

S / 0. Grianaraj,

1A, Chinnandikuppam Main Road,
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Vettuvankani, _
Injambakkam, Chennai ~-600115
&

Mr. L. Suren

son of Lakshmanan,

25/11A Sarangapani Sireet,

T. Nagar, Chennai 600 017.

Copy to ‘
'1) The Chairpersorn, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Se’cretar'ia.t, Chennai - 600 009.

2) The Chairman /DCZMA,
District Collector,
Chengalpattu district,
Chengalpattu - 603 001.

3) The Member Secretary/DCZMA, -

Personal Assistant {G} to the District Collector,

Chengalpattu district,

Chengalpattu - 603 001. p

: /] forwarded by.order /I Q_ - Ste
ey e
/Q/ ! - For Director of Environment

- and Climate Change
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'TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
' ©/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
978 FLOOR, METROS, ANNA SALAIL, NﬁND&NAM, CHENNAIL - 600 035

- Lx, No P1/1484/2023 dated 05 06 2025 '

Sub Dept of Enwronment & Climate Cha_nge ~ Orlgmal Apphcatlon No. 95
of 2023 - Iﬂegal Con%tructmn in CRZ areas - Pa;amankem village,
Chengalpattu dlbfl"l()t - VlOlBthIl 1dent1ﬁed as per promsmns of CRZ
'Nouflcatlon 2011 - Prosocutlon undcr Sccnon 5 of the Environment

(Protection) Act, 1986 - Show. Cause Notxce ~ Issued

Ref.: 1} Inspectlon Jt:port submlttn,d by Dlstrlct Collector, D.O. Letter No.
Fl/Chengalpattu/LRZ/Vlolauon/OA 95 of 2023 /2025,  dated
 07/05/2025 ' o '
2) Hon'ble NGT (SZ) order dated: 02/06/2025
XEXXX
With reference to the report 1st cited, a fieid inspeetion was carried out by the
Sub-Com_mittcé on 29.04.2025 constituted by the Témil Nadu. State COas‘Lal Zone
Managemenf Authority (TNSCZMA] inn connection with Origiﬁal Application No. 95 of
2023 before the Hon’ble National -Green Tribunal {Southern Zone). The inspection
_Specifically addressed unauthorised developments in Suﬁey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of P'araménkeni Village, and Survey No.
241 of Mudaliarkuppam__Villag:,__Clrieyyur Taluk, Chengalp_att’u District.

WHEREAS, it has:been observed that “a building with Ground floor and
compound wall was found constructed in the said location. The building was found

locked ‘and no person was available” has been constructed at the following location:

« Latitude: 12.349895 NV | Longitude: 80.064563 £
+ 8SF. No. 483 / QE of Paramankeni Village, Cheyyur Taluk, Chengalpattu
D1str10t ‘

L "_WHEREAS,' ‘the Hon’ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructi_oz_ls, rec_ora_ed

the following cbservation:

“Despite the violations being evident, having been brought lo the atfention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the aquthorities oveér the past two yéafs'is highly d'epfdfable.'.. The proZong'ed inaction
has clearly emboldened” other viclators to erect permanent structures within the
prohibited zone.., Such failizre to act amounts to gross negligerice on the part of the

authorities énfrusf'ed with the responsibii’ity of p'rotecting 'the coastal énvirdnmeﬂt. ¥

The Hon'’ble Trlbunal further dn’ected thr TNE;CZMA to take pr ompt and

appropnate actlon agamcst such V1olat10113

_ WHEREAS your construcuon aCthlty fallb \mthm the Coastak Regulation
ZoneHIII (LRZ—HI) No Developm ent Zone (NDL} As per Par agraph 3 lII (11} of the CRZ
Notification, 2011,

“No construction. shall be permitted within NDZ  except for repairs or
reconstruction of existing authorized structure not exceeding existing- Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, you, Mr. Thirumalai Varadarajan, S/o.
T.N.Gopalan, No: 5/ 11, Rajamannar Street, T. Nagar, Chennai - 600017, are hereby
directed to show cause in wr:_iting, with supporting documents, within 15 (Fifteen)
days from the date of receipt of this notice as to why action should not be initiated

against you for the said violation.

Tt is further informed that, if no reply is received within the stipulated.t'i.;rné,. it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiatéd under the relevant provisions of law, without any
further notice. Alse, this notice is issued-without prejudice to any other legal action
that may be initiated against you under applicable laws.

.8d./- AR, Rahul Nadh
Member Sccretary, TNSCZMA /
Director, Department of Environment
L ‘and Climate Change
Mr. Thirumalai Varafarajan,
S/0. T.N.Gopalan,
No. 5/1 _1., Rajamaniar Street,
T. Nagar, Chen’naié 600 017.
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Copy te

1} The Chairperson, Tamfil Nadu State Coastal Zono Managomcnt Au.ﬂmuty /,
Additional Chief Secr Ctal v to Governament,

. _Emuronment, Climate Change and Forest Department,

Secrctariat, Chennai - §00 009.

-2 The Chairmar|/DCZMA,
‘District Collecto |
Chengalpattu district,

Chengalpattu 1603 001,

.3) Tile Member Secr ary /DCZMA,
Personal Assistant (() to the District Collector,
Chen_galpattu di‘sh'igi{,t, _ '
 Chengalpattu = 60;’: 001,
' . T -/ forwarded by order // ' 0 ﬂ ar

v / ﬁ/ _ . For Director of Bnvironment

and Climate Change
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TAMIL NADU $’1‘ATE COASTAL ZONE MANAGEMENT AU’I‘HORITY
G/O DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE _
- 9T FLOOR, METROS, ANNA SALAI, NANDANAM, CHENRAL - 6_00; 035

Lr, No P1[1484/2023 dated 05. 06 2025 | SN

Sub.: Dept of En\nronment 8@ Climate Change Orlgmal Apphcatmn No. 95
of 2023 — Illegal Coneructlon in CRZ areas - Pammankem Village
.'Chengalpattu d1:51r1ct - Violation identified as per prov151ons of CRZ
NOtlfIC&thI‘l 2011 - Prosecution tnder Section 5 of the Em dronment

(Protection} Act, 1986 - Bhow Cause Notice — Issued

Ref.: 1) Iﬁ'spectic;)\i:i report submitted by District Collector, D.O. Letter No,
 FI /Chengalpatm/CRZ/Vlolatlon/OA 95 of 2023 /2023 dated
07/05/2025 | |
2) Hon'ble NGT (SZ) order dated: 02/06 /2025

With referénce to the report 18t cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Managei’nentﬂuthority {TNSCZMA) in connection with Original Application No. 95 of -
2023 before the Hon’hle National Green. Tribunal (Southern Zone). The nspection
spec_iﬂcélly addressed: unauthorised developments in Survey Nos. 482, 483, 484, -
483, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarlmppam Village, Cheyyur Taluk, Chengalpatin Distri{;t:

WHEREAS, it has been observed that “a building with Ground, + 2 floors, an

under. construction building with construction of ground floor and .compound wall |

was found in the said location” has been -co;nstru.bted at the following location: -
+ Latitude: 12.341847 N| Longitude: 80.061709 E
e SF. No. 488/ 6B, 6C of Paramankeni Village, Cheyyur Taluk, Chengalpattu
' Dlstrlct S

WHEREAS the Honble Natxonal Green Tribunal (Southern Zone}, in its order
dated 02.06.2025, taking serious note of such unauthorised construatmns recorded

the following observation:

“Despite the violations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before.this Tribunal, the continued inaction
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of the auihonfzes over the past two years is hzghly deplorable... The prolonged inaction
has cleaﬂy emboldened other violdtors to eréct ‘permanent structures wzthm the
prohibited Zone.. | Such faﬂure to act amounts 10 gross neghgence on the part of the

authorities entrusted wzth the 1espon=31b1hty oj profeefmg the coastal environment.”

The Hon'ble Tr1bunai further d1rected the ’INSC?’MA to take prompt and

appropl iate action agalnst such v1olat10ns

WI—IEREAS your constructwn actlwty fails within the Coastal Regulation
. Zone-III (CRZFHI} No Dcvelopment Zone NDZ} As per Paragraph 8 IIl [11) of the CRZ
Not1f1cahon 2011,

“No. constmcﬁon shall be permztted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Spoce
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section-5 of the
Environment (Protection) Act, 1986, you, Mrs. Vasundhra Vetri, W/o. Mr. Vetri
Duraisamy, No.28, Lst Main Road, CIT Nagar Chennai 600 035, are hereby directed
to show cause in writing, with supporting documents, within 15 {Fifteen}- days from
the date of receipt of this notice as to why action should not be initiated.against'you .I

for the said violation.

It is further informed thef, if no reply' i3 received wiﬂliﬁ the sﬁp'ulated. titne, it
would be construed that you have ‘no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also; this notice is issued without prejudice to any other legal acﬁon-

that may be initiated against you under applicable laws.

- 8d./- A.R: Rahul Nadh
Member Secretary, TNSCZMA /
Director, Departiment of Environment
_ _and Climate Change
Yo, . un _

Mfs. Vasundhra Vetrl

W/o. Mr. Vetri Duralsamy,

No.28, 1st Maln '

Road, CIT Nagar Chennai 600 G35.
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- Copy ie

1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
‘Addition_al Chief Secretary to Government,

Environment, Chmate Change and Forest Departinent,

. Secretariat, Chennai — 600 009,

2) The Chairman/DCZMA,
Dist’rict Collector,
C11611galpattl.1 distric't,
‘Cherigalpattu - 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,

Chengalpattu district, ) ' .

Chengalpattu - 603 001, o
// forwarded by order // ' z @f’;{, . Cor

' For Dir

ector of Environment
“and Climate Change

19/238



20/238



TAMIL NADU S'I‘ATE COASTAL ZONE M&NAGEMENT &UTI’IORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE _
oTH FLOOR ME’I‘ROS ANNA SALAL NANDA,N&M CHENN&I 600 035

Lz, No P1/1484/2023 da‘ted 05 06 2025

ciub Dept of F‘nvn‘onment &, Cllmate Chan ge - Orlgmal Appll{,atlon No. 95
- of 2023 ~ Illegal Construction in CRZ areas - Paramankem vﬂlage
Chengalpattu _d1strlct - V].O]S.'_L_IOl’l identified “as per prow.smns of CRZ
' thif'i.celtidn',:'?o:ll - Prosecution under Section 5 of the Enviroament
(Protection) Act, 1986 - Show Cause Notice ~ Issued |
‘Ref.: 1) Inspection report stibriitted by District Collector, D.O. Letter No..
Fl/Chcngalpattu/CR’Z/Vlola’uon/OA 95 of 2023/2025, dated
07/05/2025 | | o
2) Hon'ble NGT {SZ) order dated: 02/06 /2025
XXKKX |

With reference to the report. 1t cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constitﬁted_ by the Tamil Nadu State Coastal Zone
- Management Authority (TNSCZMA} in connection with Original Application No. 95 of
2023 before.the Hon'ble National Green Tribunal (Southérﬂ Zone). The inspection
specifically addressed unauthorised devel'o_pment_s in Survey Nos, 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No,
241 of Muc]_e}li._arkuppam Village, Che_}yur ’_I‘ajuk; C]ﬁengalpattu District.

WHEREAS, it has been observed that “a building with Ground floor and
compou nd wall was found in the said ldcaﬁon” has been constructed at the following
location: -

'« Latitude: 12.351761 N | Longitude: 80.064404 E |
' SF. No. :496/4A2, 5A2 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu letrlct o |

WI—IEREAS the Hon’ble National Green Tribunal (Southem Zone}, in its order
dated 02.06. 2025, talﬂng serious note of such unauthorised conslrucuons recorded

the following observatlon

“Despfte the violations being evident, having been brought to the attention of the

authorities, and the matter being sub ju dice before this Tribunal, the continued inaction
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of the authonﬁes over the past two years is hzghly deplorable The prolonqed inaction
 has clearlt J emboldened other violators to erect pemanent structiires within the
pioh:.blted ZONe.. Such faz!ure to act amounts to gross neghgence oni the par’f of the

- authorities entrusted wth the re ponszblhty of protectrng Ihe coaqial envir onment #

The Hon’ble Tnbunal fu1ther dlrecied the TNSCZMA to take prompt and

appropl 1ate actlon agamst such vmlatlorls '

WHEREAS your construcnon act1v1ty falls w1thm the Coastal Regulatlon
Zone-1II (CRZ-I) No De\relopment Zone {NDZ}. As per Paragr aph 8. IH (ii) of the CRZ
Notlﬁca‘tlon 2011

“No consimctzon shall be permztted w:thm NDZ excc,pt for repairs  or
reconstruction of existing authorized structure not exceedmg existing Floor- Space
Index, existing plinth area and existing density and for permissible activities under the

not: ﬁ catlon

WHEREAS the said construction constitutes a violation of thc CRZ
Notification, 2011, In exercise of the powers conferred under Section: 5 of the
Environment (Protection) Act, 1986, you,__ T.M.Muthukumar, /0. T.V. Mandravanan,
SF Nos.270, 274 & 277, Avinashi Mangalam Road, Karunaipalayam Viltage, Avinashi .
- 641 654, are hereby directed to show cause in writing, with supporting documents,
within 15 (Fifteen) days from the date of i‘eéeipt of this notice as to why action should

not bé initiated agalnst vou for the said trlolatlon

It is further 111f0rmed that if no reply is received Wlﬂ’ln’l the st1pu1a1.ed time, it
would be construed that you have no satisfactory explanation to offer, and
appropr iate action will bé initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

.that may be initiated agg;u_nst you under apphc;gble_laws,. '

§d./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
R : ' and Climate Change
To, L
T.M.Muthukumar,
S/o. T.V.Mandravanan,
SF Nos.270, 274 & 277, Avinashi Mangalam Road,
Karunaipalayam Village, Avinashi - 641654.
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'Copp’ to ¥

1) The _Chéirperson, Tamil Nadwu State Coastal Zone Management Authority/,
Additional Chiefl Secretary to Government,

Envir omnent Climate Change and Forest Department,

%ecrctallat Chennai - 600 009,

2) The Chairmman JDCZMA,
~ District Collector,

Ch eﬁgélp attu district, _

Chengaipattu - 603 001.

3} The Member Secretary/DCZMA,
Personal Assistant (G} to the District Collector,
Chengalpattu distnofc, _
Chengalpattu - 603 001.

forwarded by order /
/1 by ardes // @;ji—é .

i _ . For Dlrecto* of 11&?"1]*011111&11‘[
e - and Climate Change -

/CiF
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TBMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHQRITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE
918 FLOOR, METROS, ANNA S&L&I, HANDANAM, CHENNAIL ~ 600 035

L. No P1/1484/2023 dated 35.006. 2025

Sub.: Dept of Envzronmeni 3 Cl1mdte Change - Orzgmal Apphcatlon No. 95
of 2023 — I]leora_'l Construction in CRZ areas - Paranlankem village,
"'Chcngalpaitu dlcstrlct - Vlolatlon identified as per ]JI‘OVIblOIlS of CRZ
Notlﬁcatlon 2011 - Plosecu‘uon under Section 5 of the Environment

(Protection) Act, 1986 - Show Cause Notice - [ssued

Ref.: 1) Iimpéctioﬁ fepbrﬁ submitted by District Collector, D.O. Letter No,
F1/Chengalpattu /CRZ/Vidlatibn/OA 95 of  2023/2025, dated
07/05/2025 |
2) Hon’ble NGT (SZ) order dated: 02/06/2025
With réference to the report 1stcited, a field inspection was carried out by the
Sub-Committec on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
-Management Auth'or'i.ty {TNSCZMA] in cbnnect_ion with Original Application No. 95 of
2023 before the Hon’ble: National Green Tribunal (Southern Zone). The inspection
specifically addressed unauthorised developments in Sur\?ey.-Nos..482, 483, 484,
485, 486, 487, 488, 4096, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Vi]lagé, ._C_heyy_ur Taluk, Chengalpattu District. |
WHEREAS,; it has been observed that “a building with - Ground floor. and
compound wall was found in the said location” has been constructed at the fol'iowing.
106&_‘{1011: : | |
e Latitude: 12, 34344’2“1\1'|"L‘an”gi’tiuie';’ 80.060706 B
Co. SF ‘No, 496/ 6B of Paramankem Village, -Cheyyur Taluk, Chengalpattu
| Dlstm:t S

WHEREAS, the Hon’ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, recorded

the following observation:

“Despite the violations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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- of the authont:es over the past fwo years is hig Jhly dep?orabfe The pi o?onged iricction
has cfearly embo?dened other onatorrs 16 erect permanent structures within the
prohibited zone... Such fadure to act amounts to gross neghgence on the part of the

authorities em‘mqted wﬂh the responszbzhty of protectmg the coastaf enu:ronment

The Hon'ble Trlbunal fmther dﬂeeted the TNSCZMA to take prompt and

approprxate action ageunst such V101at10nb

WHERFAS your construchon achmty falls mthm the Coastal RegulaLmn
Zone—III (CRZ-11]) No Development Zone (NDZ). As per Paragraph 8 1I (ii) of the CRZ
‘\Totlficatmn 2011, '

. “No consimctzon shall be- perrmued wﬂhm NDZ except for repazrs or
reconstruction of existing authorized stmcture not exceedmg existing Ffoor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes® a violation of the CRZ
Notiﬁbaﬁ_on, 2011. In exercise of the powers conferred under Section’ 5 of the
Em}irom_nent (Protection) Act, 1986, you, Mrs.M.Thulasi; wife of Mr.S.N.Reddy, 33/9,
Madras Battai '=R0a.d,. Villivakkam, Chennai 600 049, are hereby directed to show
—-cause-in writing, with eu-ppcirﬁﬂg"-documents, within 15 (Fifteen) days from the date
of receipt of this notice as to why action should not be initiated against you for the
said violation. | | |

It is furthei; infoi’med that, if no reply is ;‘eeei.ved within the etipulated.ti'me, it
would be construed that you have no satisfactory exialan'ation to offer, and
appropr_iate action will be initiated under the relevant provisions of law, without any
further nofi.ee. Also, thie-netiee_ is issued without prejudice to any other legel- action
that may be in_itiated against you under applicable laws. . |

© 8d./- AR. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
o and Climate Change
Mrs M.Tﬁulaei, o
W/o Mr. S.N.Reddy,
33/9, Madras Battat Road,
Villivakkam, Chennai 600 049.
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Cap’y 0. _

1) The Chairperson, Tainil Nadu State Coastal Zone Management Authority / ,"
Additional Chief S.ecretary to Government, ' '
E.n_vil‘bnm'ent, Climate Change and Forest Department,

-Secretériat, Chennai — 600 009,

-2} The Chairman /DCZMA,
District Collector,
Chengalpéttu dish*i(.:t,'
Chengalpattu - 603 001.

~ 3) The Member Secretary/ DCZMA,
..Persoﬁal Assistant (G} to the District Collector,
Chengalpattu district, |
Chengalpattu - 603 001,
' /] forwarded by order //

- For Director af _Environment
and Climate Change
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TAMIL. NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0/C DEPARTMENT OF ENVIRONMENT AND CLIMA’FE CHANGE,
- 9TE FLOGOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr No. Bl /1484/2023 dated 05.06. 2025

Sub.: Dept of hnmronment & Chmate Change — Or 1gmal Ap phcatlon No ab
Cof 2023 - Nlegal Construction in CRZ areas - Paramankeni v111age
Chengalpattu dlS‘L‘LlCt - Vlolailon identified as per provlslons of CRZ
."Notlflcatlon 201 1- Prosecutlorl under Section 5 of the Environment

[(Protection) Act, 1986 - ‘Show Cause Notice - Issued

Ref: 1) I‘r:i"sliét:tioﬂ'i:epbrtl' subiﬁittéd by District Collector, D.O. Letter No.
F'i/Chengalpattu/CRZ/Vlolatlon/OA g5 of 2023/2025, dated
07/05/2025 | .
2) Hon’ble NGT (SZ) order dated: 02/06/202‘3
XXXKK
- With reference to the report Ist cited, a field inspecﬁon was carried out by the
Sub-Committee on 29.04,2025 constituted by the Tamil Nadu State Coastal Zone
- Management Authority (TNSCZMA) in connection with' Origiilal Application No. 95 of
2023 before the Hon’ble National Green Tribunal (Southerﬁ' Zone). The inspecﬁoﬁ
specifically addressed unauthorised developments in Survey Nos, 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, .it- has been cbserved that “a building with Ground floor and
compound wall was found in the said location” has been constructed at the following
location: - | "

s Latitude: 12. 34032‘6’N | Longitude: 80.058620 B

.8F. No. 498/2132 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
Dlstrlct ' ‘

o WHEREAS’,’ the Hon'ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, recorded
the following observation: A

“Despite the violations being evident, having been brought fo the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the authonttes over the past fwo year s i hzghly deplorab!e - The prolonged inaction
has clear Iy emboldened other violators to erect permanent structures within the
' prohibzted ZONE.. Such Jailure to act amoum‘s to gross neghgence on the part of the

authorities entrusted wzth the responszbrhty of p;otectmg the coastal environment.”

The Hon'ble Trlbunal furthel dmected the TNSCZMA to take prompt and

approprldte action agamst such v1olat10ns

- WH IEREAS your construcﬂon actmty falls mthm the Coastal Regulation
Zone-11 (CRZwIII) No Development Zone (NDZ). As per Paragraph 8 I (ii) of the CRZ
' Notlﬁcatlon 2011,

“No. construction shall be permmfed within NDZ  except for repairs or
reconstruction. of existing authorized structure not exceeding exzstmg Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section -5 of the
Environment (Prdteétion) Act, 1986, you, Thiru Sriram Panchu, S/o R Panchu, E-
110, 16th Cross Street, Besant Nagar, Chérm_ai 600 090, are hereby directed to show
canse in writing, with supporting documents, within 15 (Fifteen) days from the date
of receipt of this notice as to why action should not be initiated against you for the
said violation. '

It is further informed that, if ﬁo_ reply is feceived within the stipulated timé, it
would be construed that you have no saiisfactory ex‘planatilon to offer, and

_appropriate action will be initiated under the relevant provisions of law; without any |
further notice. Also, this notice is issued wiﬂlout prejudice to any other legal action
that may be i.nit‘iated' agai__nst_ you under applicable laws.

Sd./- A.R. Rahul Nadh

Member Secretary, TNSCZMA. /

Director, Department of Environraent

) and Climate Change

To, _

ThJIu Snram Panchu,
S/o R Panchu,

BE-1 10; 16th Cross Street,

Besant Naga'r,' Chennai 660°0G90.
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Caopy to ' ~

1)'Thé Chairperson, Tamil Nady State Coastal Zone Management Authority /
A_dditibnal Chief Secretary t:o overument, '

Environment, Clirnate Change/ and Forest Department,

Secretariat, Chennai - 600 0

—

/Qq’ﬁ Chairman/DCZMA,

District Cb]lector,

3} The Member Secretary/DCZMA,

: . ey B
forwarded by order ' 4 :
’ 0 e
Y For Director of Bnvironment

and Clireate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
Q/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9% FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023, dated 05.06.2025

Sub.: Dept. of Environment & Climate Change — Original Application No. 95
of 2023 — Ilegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Proé_ecution under Section 5 of the Environment

{Protection) Act, 1986 - Show Cause Notice - Issued

Ref.: 1) Inspection report submitted by District Collec’cor, D.O. Letter No.
F1/Chengalpattu/CRZ/Violation/OA 95 of 202372025, dated
07/05/2025
2) Hon’ble NGT (SZ) order dated: 02/06/2025
XXXXX
With reference to the report 1st cited, a field inspection was carried out by the
Sub-Comtmittee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA} in connection with Original Application No. 95 of
2023 before the Hon'’ble National Green Tribunal {Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudahiarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a small building with Ground floor and
compound wall was found in the location” has been constructed at the following

location:

» Latitude: 12.346179 N | Longitude: 80.062862 &
¢ SF. No. 487 of Paramankeni Village, Cheyyur Taluk, Chengalpattu District

WHEREAS, the Hon'ble National Green Tribunal {Southern Zone}, in its order
dated 02.06.2025, taking sericus note of such unauthorised constructions, recorded

the following observation:

“Despite the violations being evident, having been brought to the attention of the
authorities, and the matter being sub judice before this Tribunal, the continued inaction

of the authorities over the past two years is highly deplorable... The prolonged inaction
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has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of protecting the coastal environment.”

The Hon’ble Tribunal further directed the TNSCZMA to take prompt and

appropriate action against such violations.

WHEREAS, your comnstruction activity falls within the Coastal Regulation
Zone-III (CRZ-III} No Development Zone {NDZ). As per Paragraph 8 III {ii) of the CRZ
Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection} Act, 1986, you, Dr CT. Arunachalam, S/o. 5.
Chidambaram, No. 3, Vidwan Sundaram Street, Nungambakkam, Chennai - 600
034, are hereby directed to show cause in writing, with supporting documents, within
15 (Fifteen) days from the date of receipt of this notice as to why action should niot

be initiated against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

that may be initiated against you under applicable laws.

Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment

and Climate Change
To,

Dr CT. Arunachalam,

S/0. S. Chudambaram,

No. 3, Vidwan Sundaram Street,
Nungambakkam, Chennai — 660 034.
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Copy to . _
1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009. '

2) The Chairman /DCZMA,
District Collector,
Chengalpattu district,
Chengalpattu - 603 001. .

3) The Member Secretary /DCZMA,
Personal Assistant (G) to the District Collector,

// forwarded by order // %ﬁ%% o5

_ f,o/f: ' : For Director _o\f‘ 1vironment
and Climate Change

\[@QXﬂa\t(

Chengalpattu district,
Chengalpattu - 603 001.
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9™ FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI -- 600 035

Lr. No. P1/1484 /2023, dated 05,06.2025

Sub.: Dept. of Environment & Climate Change - Original Application No. 95
of 2023 - Illegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecution under Sectionn 5 of the Environment

(Protection) Act, 1986 - Show Cause Notice — Issued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
F1/Chengaipattu/CRZ/Violation/OA 95 of 202372025, dated
07/05/2025 '

2) Hon’ble NGT (SZ} order dated: 02/06/2025
. XXXKX -

With reference to the report 1s cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) in connection with Original Application No. 95 of
2023 before the Hon’ble National Green Tribunal (Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487, 483, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “an under construction building with
partially constructed compound wall” has been constructed at the following location:

s Latitude: 12.347161 N | Longitude: 80.0635604 E
s SF. No. 483/ 2A23A of Paramankeni Viillage, Cheyyur Taluk, Chengalpattu
District |

WHEREAS, the Hon'ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, recorded

the foilowing observation:

“Despite the violations being evident, having been brought to the attention of the
authorities, and the matter being sub judice before this Tribunal, the continued inaction

of the authorities over the past two years is highly deplorable... The prolonged inaction
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has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of protecting the coastal environment.”

The Hon’ble Tribunal further directed the TNSCZMA to take prompt and

appropriate action against such violations.

WHEREAS, your construction activity fails within the Coastal Regulation
Zone-III (CRZ-I11} No Development Zone (NDZ). As per Paragraph 8 1II (ii) of the CRZ
Notification, 2011,

“No consfruction shall be permitted within NDZ except for repairs or
reconstruction of axisting authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, you, Nivi Enterprises, No. 8, River View Road,
Kotturpuram, Chennai - 600 085, are hereby directed to show cause in writing, with
supporting documents, within 15 (Fifteen) days from the date of receipt of this notice

as to why action should not be initiated against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
 appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

that may be initiated against you under applicable laws.

Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change
To,

Nivi Enterprises,
No. 8, River View Road,
Kotturpuram, Chennai - 600 085.
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Copy to

1) The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,

Environment, Climate Chm1ge and Forest Department,

Secretariat, Chennai —~ 600 009.

2} The Chairman /DCZMA,
District Collector,
| Chengalpattu district,
Chengalpattu - 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant {G) to the District Collector,

7 ™ g * 9 :
// forwarded by order // %aﬂ\j;%/& ST o

P F For Director of'Environment
<« arid Climate Change

Chengalpattu district,
Chengalpattu ~ 603 001,
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9™ FLOOR, METROS, ANNA SALAL NANDANAM, CHENNAIL - 600 035

Lr. No. P1/1484/2023 dated 05 06 2025

Sub.: Dept. of Env1ronment & Chmate Change - Or 1g1nal Apphcahon No, 95
of 2023 = Illegcﬂ Construction in CRZ areas - Paramaﬂkem vﬂlage
| Chengalpattu dl“tl‘lCi - Vloldtlon 1dent1fled as pel pr OVlSlOl‘lS of C,RZ
o NOtlflCElthIl 2011 - Pr osecutton under Section 5 of the Envuonment
(Protection) Act, 1986 - Show Cause Notice — Issued -
CRef: 1 Iﬁsp.ecti'c.)r-l: 'r.epo'rt' submitted by District Collector, D.O. Letter No.
Rl /Chcngalpattu /CRZ/Vlolauon/OA 95 of 2023/2025, dated
07/05/2025 | -
2) Hon’ble NGT (SZ} order dated: 02/06/2025 |
© With reference to the fepo_rt 1st cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) in connection with Original Application No. 95 of
2023 hefore the Hon'ble National Green Tribunal (Southern Zone). The-inspection
' speciﬁcalljf addressed-u_nauthoriséd developments in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliari!cup]:}‘am Village, Cheyyur Taluk, Chengalpattu District.
'WHEREAS, it-has. been observed that “a building with' Ground. floor + First

ﬂoof; swimming pool and compound wall was found in the said location” has been

constructed at:the following location: - -
o Latitude: 12.338376 N { Longitude: 80.050495 8~

. 'SF. No. 498 / 1B4A1 of Paramankeni Village, Cheyyur Taluk, Chengalpattu ‘
Dlstmct R '

. WHEREAS,’ the Hon’ble National Green Tribunal {Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, rc'c_ord':é'c'i

the following observation:

“Despite the violations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the auithorities over the past two years s h,zghly deplor able... The pf’olonge'ct inactiorn
has clearly embo!dened othel ‘violators to erect permanent structures wathm the
prohibited zone.. . Such fazlure to act amounts to gross negligence on the part of the

authontzes entrusted wu‘h the responszbt Ity 0 protectmg the coastal environment.”

The Hon'ble Tﬂbunal further dlrootod the TNSC?’MA to take plompt and

approprlato action aga_u".t st suoh vmlatlons

WHEREAS your construotlon aotwﬂy falls W1thm the Coastal Regulation
Zono—lH (CRZ—III) No Development Zone [NDZ} As per Pdragraph 8 LI (i) of the CRZ
Notification, 2011,

“No construotiori shall be permitted within NDZ except for repairs or
~ reconstruction of existing authorized structure not exceeding existing Floor Spuce
Index, existing plinth area and existing density and for permr".ssible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 198_6,-you, Mr.M.Raghuram, /o Mr. V.L. Malmarugan,
5/1B, Nilayaa DD Avente; Thattanlulam, Uthangudi, Madurai;625 107, are hereby
directed to show cause in writing, with supporting documents, within 15 (Fifteen)
days from the date of receipt of this notice as fo why action should not be initiated

agam%t you for the said violation.

It is further mfmmed that if no 1ep1y is reccived Wﬁ.hm the stipulated time, it
would be construed that you have no satisfactory explanation to oifer and
appropriate action will be initiated under the relevant provisions of law, without any
" further notice. Also, this notice is issued without prejudice to any other legal action
that may be initiated against you under applicable laws.

Sd./~ A.R.-Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment

o - and Climate Change
To, S | |
Mr. M .Raghuréﬁi ,
S/o Mr.V.L.Malmarugan,
5/1B, Nilayaa DD Avenue, Thattankulam,
Uthangudi, Madurai-625107.
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Copy to

1} The Chairperson, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretéry to Government,

Environment, Climate Change and Forest Departraent,

Secretaﬁat, Chennai - 600 009.

. 2} The Chairman/DCZMA,
District Coliector, "
Chengalpattu district,
Chengalpattu — 603 001.

3) The Member Secretafy /DCZMA,

Personal Assistant (G) to the District Collector,
Chengalpattu distﬁct, _

Chengalpattu — 608. 001.

ey i

// forwarded by order // (’f

For Director of Envirorment
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
92 FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023, dated 05.06.2025

Sub.: Dept. of Environment & Climate Change — Original Application No. 95
of 2023 - Iliegal Construction in CRZ areas - Paramankeni viliage,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecution under Section 5 of the Environment

(Protection) Act, 1986 - Show Cause Notice - Issued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
F1/Chengalpattu /CRZ/Violation/OA 93 of 2023/2025, dated
07/05/2025
2) Hon'hle NGT {S2Z) order dated: 02/06/2025
XXXXX
With reference to the report 1st cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Management Authority {TNSCZMA) in1 connection with Original Application No. 95 of
2023 before the Hon’ble National Green Tribunal (Southern Zone), The inspection
- specifically addressed unauthorised developments in Survey Nes. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a building with Ground floor and
compound wall was found in the said location” has been constructed at the following

location:

» Latitude: 12.339071 N | Longitude: 80.060048 E
e SF. No. 498/ 1B3A of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District

WHEREAS, the Hon'’ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, recorded

the following observation:

"‘Despfte the violations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribundl, the continued inaction
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of the authorities over the past two years is highly deplorable... The prolonged inaction
has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the

authorities entrusted with the responsibility of protecting the coastal environment.”

The Honble Tribunal further directed the TNSCZMA to take prompt and

appropriate action against such violations.

WHEREAS, vour construction activity fails within the Coastal Regulation
Zone-1II (CRZ-I1I) No Development Zone {NDZ). As per Paragraph 8 1II (i) of the CRZ
Notification, 2011, ' '

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding e}a’sting Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, you, Mr. Harsha Ilango, Mr. Ilango
Kasthurirangaian, No.396, G.V. Residency, Sowripalayam Post, Coimbatore South,
Coimbatore-64 1 028, are hereby directed to show cause in writing, with supporting
documents, within 15 (Fifteen) days from the date of receipt of this notice as to why

action should not be initiated against you for the said violation.

Tt is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

that may be initiated against you under applicable laws.

8d./- A.R. Rahul Nadh
- Member Secretary, TNSCZMA /
Director, Department of Environment
' and Climate Change
To,

Mr. Harsha Ilango,

Mr. Ilango Kasthurirangaian,

No.396, G.V. Residency, Sowripalayam Post,
Coimbatore South, Coimbatore 641 028.

421238



Copy to
1} The Chairperson., Tamil Nadu State Coastal Zone Management Authority/
Additional Chief Secretary to Government,

. Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009.

2) The Chairman/DCZMA,
District Collector,
Chengalpattu district,
Chengalpattu — 603 001.

3} The Member Secretary/DCZMA,
Personal Assistant (G) to the District Collector,
Chengalpattu district,
Chengalpattu - 603 001, .
// forwarded by order //

o . . For Director of Environment
e '

and Climate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
Q/O DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
91 FLOOR, ME'TRQS_, ANNA SALAL NANDANAM, CHENNAI - 600 035

Lr No P1/1484/2023 dated 05 06 2025

Sub Dept of Envu onment &, Chmate Change - Orlgmal Apphcatlon No 93_
~of 2023 - I}legal Constluctlon in CRZ areas - Paramankem v111age
| "I:Chengalpattu d.lS‘tflCt - Violation identified as pcr prov151on=; of CRZ

Nohﬁcatlon 2011 - Prosecution under Sec’uon 5 of Lhe quronment

(Protectlon) Act, 1986 Show Cause Noetice - Issued

Ref.: ; 1) Inspectmh report subm’itfced by District Collector, D.0. Letter No.
| F1/Chengalpattu/CRZ/Viclation/OA ~ 95 of 2023/2025, dated
07/05/2025 |
2) Hon'ble NGT (8Z) order dated: 02/06/2025
- With reference to the fep ort 1st cited, a field inspection was carried oﬁt.by the
Sub-Comimittee '011"_29.04.2025 constituted by'the Tamil Nadu State Coastal Zone
- Management Authority [TNSCZMA} in bonﬁection with Original Application No. 95 of
2023 bhefore the Hon’ble National Green Tribunal (Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487 488, 496 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of _Mudaharkuppam'Vlllage, Cheyyur Taluk, Chenga]pattu District,

-WHEREAS,_ it has been;ob_ser_ved'that “ar un.der co_ristru_ctip_n building with
foundation and compound wall being constructed was observed” has been

constructed at the following location: - - . -
« Latitude: 12.339381 N | Longitude: 80.059838 B~
SF. No. 498 / 2B6 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
Dlstrlct '

WHEREAS the Hon’ble National Green Tribunal {Southern Zone), in its order
dated 02.06. 2025, takmg serious note of such unauthorised constmctlons reoorded_

the following observation:

~ “Despite the violations being evident, having been brought to the attention of the

cuthorities, and the matter being sub judice before this Tribundl, the continued inaction
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of the authonﬁes over the past two years is highly deplorable... The prolonged inaction
has clear Iy emboldened other UzoIatorS to erect permanant ‘structures within the
proh:bzied zone... Such fallure t6 act amounts 1o gross neghgence on the part of the

authorities entrusied wzth the TGSpOHSIbI zty of protcctmg the- coastal envil onment ?

The Hon’ble ’I‘nbunai further directed the TNSCZMA to take prompt and

: appropl 1ate actlon aoalnst such violations.

: I—IEREAS your construction ac‘mflty falls wnhm the Coasta] Regulation
Zone-IH {CRZ-II) No Development Zone (NDZ) As per Paragraph 8 III {ii) of the CRZ
Notification, 201 1,

“No construction shall be permitted wilhin, NDZ except for repairs or
reconstruction of existing authorized structure riot exceeding exisﬁng Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the sald construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the ‘powers conferred under Section 5-of the
Environment (Protection) Act, 1986, you, Mr.Sushanth Karlapudi, S/0 Mr.Rambabu
Karlapudi, No.14, 4% Cross Street, Ormes Road, Kilpauk, Chennai-600 010, are
hereby difected 1o “show cause in writing, with supporting documents, within 15 '
[Fifteeri} days from the date of receipt of this notice as to why action should not be
initiated against you for the said viclation, ' '

Itis fu..rther inforrﬁed that, if iid 1'ep1y is received within the sﬁpul&ted time, it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
_further notice, Also., this notice is issued without prejudice to any other legal action
that may be initiated against you under applicable laws. . |

" 8d./- AR. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment

T - and Climate.Change
To, '

Mr. Sﬁshanth .Karlé.p.ﬁdi,

S/o Mr.Rambabu Karlapudi,

No.14, 4% Cross Street, Ormes Road,
Kilpauk, Chénnai-600 010,
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Copy to .

1) The Chairperson, Tamil Nadu State Coastal Zone Managemenf Auth’orify /s
Additi-onal Chief Secretai’y fo Government, | |
Envii‘omﬁenﬁ Climate Ch'ange and Forest Department,

Secretariat, Chennai. — 600 009.

2) The Chairman/DCZMA,
District Collector,

Chengalpattu d.istrict,

Chengalpattu - 603 _OO 1.

3) The Member Secretary /DCZMA,
Personal Assistant (G) to the District Collector,
Chengalpattu district,
Chengalpattu - 603 001, _
/./ forwarded by order [/

) _ For Ditéctor ofiBnvironment
- : _ and Climate Change
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’I‘AMIL NAD'U STATE COASTAL ZONE MANAGEMENT &U’I‘HORITY :
.0 / 0] DEPARTMENT GF ENVIRONMENT AND CLIMTE CHANGE,
i FLOOR NEETROS ANNA SﬁLAI NANDANAM CHENNAI 600 035

Lr No P1/1484/2023 dated 05 06, 2025

Sub Dept of Env;ronment & Chmaie Ch ange ~ Or1gma1 Apph catmn No. 95
- of- 2023 — [llegal Constructlon in CRZ areas - Paramankeni vﬂ}age
Chengalpattu drsirlct - V1olatmn idetitified as per prov1s10ns of CRZ
Notlflcatmn 2011 - Prosectition under Sectlon 5 of the Env1ronment
(Protection) Act, 1986 - Show Cause Notice — Issued -

Ref.: 1) InSpeCtion report submitfed by District Colléctor, D.O. Letter No.
Fl/Chengalpattu/CRZ/V:oIdtjon/OA 95 of 2023/2025, dated
07/05/2025 | | B o

2) Hon’ble NGT (SZ) order dated: 02/06/2025

Wf.t_h reference to the report 1st cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State- Coastal Zone
f\dallagement Alith@l'i‘[}r (TNSCZMA) in connection with Original Application No, 95 of
2023 before -the_Hon’ble,Nationél Green Tribunal (Southern Zone). The inspec_tioﬁ
specifically addressed unauthorised clevelbpmeﬂts in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 496, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS it - has been observed that “a building W1th eround floor and

cement sheet was found in the said location” has been constructed at the follomng

location: .. ... -,
. zaxnude'1234&6%§f¢yiéng&ﬁde98005948113“
SF. No. 496/ 6A2 of Pau amankeni Village, Cheyyur Taluk, Chengalpattu
D1str1ct o '

"-.WHEREA‘S  the Hon’ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthonsed mnsﬁuutlons recorded

the following observatmn

“Despite the violaﬁons being évic‘i‘ent, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the authontzes over the past two years rs hzghly deplo: abIe The prolonged inaction
has cleaﬂy emboldened other vtofators fo erect permanent siructures within the
prohzblted zone.. Such Fail ure to act amounts to gross neghgence on the part of the

authorities enirusted w:th the respons:bthiy of protectmg the cocwtal environment.”

The Honble Tnbunal fmther dnected 1he TNSCZMA to take prompt and

approprlate acuon agamst such v101at10ns '

WHEREAS your. construc‘uon acuvrcy falls mthm the Coastal Reguiaﬂon
Zone—III (CRZ-1II) No Development Zone {NDZ). As per Paragraph 8 Ii (11] of the CRZ
Notification, 2011;

“No construction shall be permitted. within NDZ except for repairs or
reconstruction of existing authorized structure nat -exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a .violation of the CRZ
Notification, 2011, I exercise of the powers conferred under Section 5 of the
. Environmeént (Protection) Act, 1986, you, Mr.M.S, Rama Mohan Rao, S/o. Late
M.Marayya, No.1/2, Krishnabai Streef, T.Nagar, C_henﬁei-'—SOO 017, are herebﬁr
directed to show couse in writing, with supporting documents, within 15 (Fifteen)
days from the date of receipt of this notice as'to why action should not be initiated

against you for the said violation.

It is further informed that, if no reply is received within the stipuiated time, it
would be construed that you have 110 satisfactory explanation te offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action
that may be initiated against you under applicable laws.

8d./- AR. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
o ' : and Climate Change
Mr.M.8. Rama Mohan Rao,
S/o. Late M. Marayya,
No.1/2, Krishnabai Street,
T.Nagar, Chennai - 600 017.
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Copy to

1) The Chmrperson ’I‘arml Nadu State Coastal Zone Management Autbority/,
Additional Chiefl Secretary to Government,
Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009,

2) The Chairman /DCZMA,
District C_ollec.tor,
Chengalpattu district,

Chengalpattu — 603 001.

3) The Member Se_c_retafy /DCZMA,

Personal Assistant (G) to the Districl Collector,
Chengalpattu district,

Chengalpattu - 603 GO1.

/] forwarded by order // :
. ;f A
/ﬁ _ For Diréctor of Envif ronment

and Climate Change
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_TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
.0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9™ FLOOR, METROS, ANNA SALAY, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023 dated 05.06.2025

Sub Dept of Enmronment & Chmate Change - OrIgu".tal Apphcation No. 95

' of 2023 - Iﬂegal Construction in CRZ areas - Paralnankem vﬂlage
'Chengalpattu district - Vlolatmn identified as per prowsmns of CRZ
Noﬁﬁ:,atlon 2011 - Prosecuﬁon under Section 5 of the Env1r0nment

(ProtocUon) Act, 1986 - 8how Cause Notice - Issued

‘Ref: 1) Inspection report submit’ted' by District Co'}lector,' D.O. Letter No.
R /Chengalpatm/CRZ/vlozamn/OA 95 of 2023/2025, dated
07/05/2025 K
2] Hon'ble NGT (SZ) order dated: 02/06/2025
XXXXX . .

With reference to the report 1st cited, a field insp_éction was carried out by the
Sub-Committee on- 29.04.2025 constituted by the Tamil Nadu. State Coastal Zone
Management Authority (TNSCZMA) in connection with Origi'nél Application No. 55 of
2023 ‘before the Hon’ble National Green Tﬁbunal {Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483; 484,
485 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Sur\rev No.
241 of Mudaharkuppam Vﬂlage Cheyyur Taluk Chengalpattu Dlstrlct

WHEREAS, it has. been observed that “a building with Ground + First floor,
another building with Ground:floor having cement roof and compeund- wall was

found in the said location” has been constructed at the following location:

o Latitude: 12.341619 N| Longitude: 80.059216 E

o SF..No.. 495/2A, 496/6A1 of Paramankeni Village, Cheyyur Taluk,
S C.]_fl_érigalpatfﬁ District

' '-WHEREAS, the Hon’ble National Green Tribunal {Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised construlctiong, recorded

the following observation:

“Despite the vfo?ations being evident, having been brought to the attention of the

authorities, and the matter being sub judice before this Tribunal, the continued inaction
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of the authorities over the past two yearq is hzghfy deplorabl . The pmlonged ingction
has clear Ey emboldened ‘other violators to erect pennanent structures within the
prohibited zone . Such fazlure 1o act amounts to gross negligence on the part of the

authorities enimsted with Ihe responszbzhty of pmtectmg Zhe coasm,i environment,”

The Hon'ble Trlbunal further dlrected the TNSCZMA to take prompt and

appropnate action agambt suoh vm]ahons

WHEREAS your COI‘lStI."uLLlOH actwny falls Wlthm Lhe Coas tal Regulation
Zone-I11 (CRZ-IH) No Development Zone (1 (\IDZ) As per Paragraph SRl 11) of the CRZ
Notification, 2011,

“Nc_) ‘construction shall be permitted within NDZ except jor repairé or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

WHEREAS, the said construction constitutes a viclation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protéction} Act, 1986, you, Mr. M.5.Rama’ Mohan Rao, S/o. Late
M.Marayya, No.1/2, Krishnabai Street, T.Nagar, Chennai - 600 017, are hereby
. directed to show canse in writing, with supporting documents, within 15 (Fiiteen)
days from the date of receipt of this noticé as to why action should not be initiated

against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
- appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this nofice is iss_uéd without prejudice to any other legal action
that may be initiated against you under applicable laws.
Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
. .and Climate Change
To, o - |
Mr. M.S.Rama Mohan Rao,
S/o. Late M.Marayya,
No.1/2, Krishnabai Street,
T.Nagar, Chennai 600 017.
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Cﬂijy to _ _ _

1) The Qhairpersoﬂ, Tamil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government, '

Environment, Climate Change and Forest Department,

Secretariat, Chennai - 600 009,

2) The Chairman/DCZMA,
Districf Collector,
Chengalpattu district,
Chengalpatiu - 603 001.

3) The Member Sccretary/ DCZMA;
Personal Assistant (G) to the District Collector,
Chcmgalpattu district, | '
Chengalpattu - 603 001. -
/] forwarded by order // W

: b beh

For Ditector of Environment

“ and Climate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TE FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023-1, dated 05.06.2025

Sub.: DoE&CC - Dircction under Scction.5 (b} of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
st
WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Managemenf Authority [TNSCZMA) O/o Department of _Enﬁironment and Climate
Change (IDeE&CC) that an unauthorized development at SF. No. 483/2E of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ - III No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan {CZMP}.

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal (Southérn Zone) and observed that a building
with Ground floor and compound wall was found constructed in the said location.

The building was found locked and no person was available,

WHEREAS, the development activity falls within the Coastal Regulation Zone—
III {CRZ-I) No Development Zone (NDZ) as per the approved Coastal Zone
Management Plan, As per Paragraph & Il (ii] of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notifieation”

The development activity therefore constitutes a clear violation of the CRZ

Notification, 2011,

WHEREAS, in accordance with Section 3(b) of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”

File No. DOECC,587,2025.-TO-GIS (Computer No. 221880) .
Generated from eOfficeby BHUVANESHWARAN, TECHNICAL OFFICER-GIS, TECHNICAL OFFICEI?_%{S?&%ECT ORATE OF ENVIRONMENT AND CLIMATE CHANGE on 30,07,2025 03:51 pm



This implies that, as a consequence of violating the Coastal Regulation Zone
{CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the viclator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas,

Hence, itis instructed that the electricity supply in the narme of Mr. Thirumalai
Varadarajan, S/o. T.N.Gopalan, No. 5/11, Rajamannar Street, T. Nagar, Chennai -
600 017, pertaining to SF. No. 483/2E of Paramarikeni Vi]la\ge, Cheyyur Taluk,
Chengalpatiu District, be disconnected immediately, and that an Action Taken

" Report be submitted to this office without delay.

Sd./- A.R. Rahul Nadh
Merber Secretary, TNSCZMA /
Director, Department of Environment

and Climate Change

To,

1) The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpatiu — 603 001.

2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu — 603 112.

Cepy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009.

2} The Chairman — DCZMA,
District Collector, _
Chengalpattu district, Chengalpattu — 603 001.

3) The Member Secretary,
Personal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu — 603 001.

, .
// forwarded by order // W@%Lﬂ

For Director of Environment
argd Climate Change

Lo
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TE FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 038

Ly, No, P1f1484.,’2023 - 2, dated 05.06,2025

Sub.; DoE&CC - Direction under Section 5 [b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
—

WHEREAS, it has come to the notice of the Tamil Nddu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Changé (DoE&CC) that an unauthorized development at SF. No. 485/1A2 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ ~ 11l No Development Zone (NDZJ, as pet the approved Coastal Zone Management
Plan (CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constitited by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA] in connection with Original Application No. 95 of 2023 hefore
the Hon’ble Naticnal Green Tribunal (Southern Zone) and observed that a building
with “building with Ground + First floor and compound wall was found constructed
inn the said location. The building was found to be locked and no person was

available”,

WHEREAS, the development activity falls within the Coastal Regulation Zone-
T (CRZIT) No Development Zone (NDZ) as per the approved Coastal Zone
' Management Plan. As per Paragraph 8 III {ii) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permnissible activities under the

notification”

The development activity therefore constitutes a clear violation of tﬁe CRZ

Notification, 2011.

WHEREAS, in accordance with Section 5(b) of the Environment (Protection)
Act, 1986, and In view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”

File No. DOECC,587,2025.-TO-GIS (Computer No. 221880) 6
enerated from e iceby A . 3 _ 3 on 30/07,2025 03:51 pm
G d f; Officeby BHUVANESHWARAN, TECHNICAL OFFICER.GIS, TECHNICAL OFFICEI§ G{szél%ECT ORATE OF ENVIRONMENT AND CLIMATE CHANGE



This implies that, as a consequence of violating the Coastal Regulation Zone
(CRZ) rules, the aﬁthorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Hence, itis instructed that the electricity supply in the name of Mrs. Kalapana

Babu, W/o. Babu Thiagarajan, No. 14, Fourth Cross Street, Karpagam Gardens,

Adyar, Chennai - 600 020, pertaining to SF. No, 485/1A2 of Paramankeni Village,

- Cheyvur Taluk, Chengalpattu District, be disconnected immediately, and that an
Action Taken Report be submitted to this office without delay. -

3d./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /

Director, Department of Environment

and Climate Change

To,

1) The Sﬁpeﬁntend‘mg Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001,

2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to,

1) The Additional Chicl Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009. ' '

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001.

3) The Member Secretary,
Personal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu - 603 001.

// forwarded by order //

For Director of Environmernt
and Climate Change

Ko

4
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
978 FLGOR, METROS, ANNA SALAI, NANDANAM, CHENNAI ~ 600 035

Lr. No. P1/1484/2023-3, dated 05.06.2025

Sub.: DoE&CC - Direction under Scetion 5 {b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulafion
Zone Notification, 2011 — Disconnect the Electricity - Regarding
—

WHEREAS, it has come to the notice of the Tamil Nadu State Coastlal Zone
Management Au.thorify (TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 488/2 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ - Il No Development Zone (NDZ), as per the approved Coastal Zone Management

Plan (CZMP).

WHEREAS, a ficld inspection was carried out by the Sub-Committee on
29.04,2025 constituted by the Tamil Nadu State Coastal Zone Managem.ent
Authority {TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunsl {Southern Zene) and observed that a building
with “A house with Ground floor having Cement sheet and compound wall was found

constructed in the location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone—
I {CRZ-II) No Development Zone (NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III (ii} of the CRZ Notification, 2011,

“No construction shall bhe permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

*% The development activity therefore constitutes a clear violation of the CRZ
Notification, 2011.

WHEREAS, in accordance with Section 5(b) of the Enﬁronment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”
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This implies that, as a consequence of viclating the Coastal Regulation Zone
(CRZ) rules, the authoritics are empowered to halt or restrict the supply of essential
services - inchiding electricity and water - to the wviolator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

T CEs.

Henece, it is instructed that the electricity supply in the name of Mrs. Indira
Subramaniyam, W/o. Subramaniyam, No. 26, Rajasekara Mudali Streét, Chennai ~
&00 004, pertaining to SF. No. 488/2 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District, be disconnected immediately, and that an Action Taken

Report be submitted to this office without delay.

Sd./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change

To;

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2) The Assistant Engineer, TANGEDCO,
Kovalam.road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai - 600 009,

2) The Chairman — DCZMA,
District Collector, :
Chengalpattu district, Chengalpattu - 603 001.

3) The Mémbe_r Secretary,
Personal Assistant (General} to the Cellector,
Chengalpattu district, Chengalpattu - 603 00 1.

// forwarded by order //

For Director of Environment
and Climate Change

o
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TAMIL RADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023-4, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 {b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
ra—

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authority t?‘NSCZMA) /o Department of Environment and Climate
Change {DoE&CC) that an unauthorized development at SF. No. 488/6B, 6C of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ — 11l No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan (CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connection with Original Application Ng, 95 of 2023 before
the Hon'’ble National Green Tribunal (Southern Zone) and observed that a building
with Ground floor and compound wall was found constructed in the said location.

The building was found locked and no person was available,

WHEREAS, the development activity falls within the Coastal Regulation Zone-
I (CRZ-II Ne Development Zone (NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 IIl (ii) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a eleax wviolation of the CRZ

Notification, 2011,

WHEREAS, in accordance with Section 5(b) of the Environment (Profection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service,”
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This implies that, as a consequence of violating the Coastal Regulation Zone
(CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electﬁcity and water - to the violator, in order to enforce
compliance with environmental regulations intended fo protect sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Mrs.
Vasundhra Vetri, W/o. Mr. Vetri Duraisamy, No.28, 1st Main Road, CIT Nagar
Chennai 600 035, pertaining to SF. No. 488/6B, 6C of Paramankeni Village, Cheyyur
Taluk, Chengalpattu District, be disconnected Inmediately, and that an Action
Taken Report be submitted to this office without delay, | '

3d./- A.R. Rahul Nadh

_ Member Secretary, TNSCZMA /
Directer, Department of Environment
and Climate Change

To,

1) The Superintending Engineer, TANGEDCC,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2) The Assistant Engincer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112,

Copy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009,

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu - 603 001.

3) The Member Secretary,
Personal Assistant {General) to the Collector,
Chengalpattu district, Chengalpattu — 605 001,

/{ forwarded by order //

For Director of Environment
and Climate Change

N
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TAMIL NAPU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9T FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAT - 600 035

Lr. No, P1/1484/2023-5, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 (b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electrieity - Regarding
F—

WHEREAS, it has come to the notice of the Tamil Nadu State Ceastal Zone
Management Authority (TNSCZMA} Ofo Department of Environment and Climate
Change (DoE&CC) that an unauthoerized development at SF. No. 495/2A, 496/6A1
of Paramankeni Village, Cheyvyur Taluk, Chengalpattu District which falls within the
CRZ - 111 No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan [CZMP). '

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority ([TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal {Southern Zone) and observed that a building

~ with “A building with Ground + First floor, another building with Ground floox

having cement roof and compound wall was found in the said location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone—
NI [CRZ-I} No Development Zone {NDZ} as per the approved Coastal Zone
'Management Plan. As per Paragraph 8 Il (ii) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Spuace
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a ¢lear violation of the CRZ
Notification, 2011.

WHEREAS, in accordance with Section 3{b) of the Environment {Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”

9
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This implies that, as a consequence of violating the Coastal Regulation Zone
(CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Mr.M.S.Rama
Mohan Rao, 3/0.Late M.Maréyya, No.1/2, Krishnabai Street, T.Nagar, Chennai--600
017, pertaining to SE. No. 495/2A, 496/6A1 of Paramankeni Village, Cheyyur Taluk,
Chéngalpattu District, be disconnected immediately, and that an Action Taken

Report be submitted to this office without delay.

Sd./- AR. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
. and Climate Change
To,
1) The Superinfending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001,
2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluly, Chengalpattu — 603 112.

Copy to, .

1) The Additional Chief Secretary to Goveriiment,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009.

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001.

3) The Member Secretary,
Personal Assistant {General} to the Collector,
Chengalpattu district, Chengalpattu — 603 001.

)
// forwarded by order // .5-'1(

For Director of Environment
and Climate Change

¥

g
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
Ofo DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
97H FLOOR, METROS, ANNA SALAIL, NANDANAM, CHENNAI - 600 035

FRESENT: THIRU. A.R. RAHUL NADII, I.LA.8.,

Lr, No, P1/1484/2023-6, dated 05.06.2025

Sub.: DBoE&CC - Direction under Section 5 {b] of Envirecnment Pretection
Act 1986 for Violation of the provisions of the Coastal Regulat:iﬁn
Zone Notification, 2011 - Disconnect the Electricity - Regarding
P——

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) O/c Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 426/4A2, 5A2 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ — 11l No Development Zone {NDZ), as per the approved Coastal Zone Ma_nagem.ent
Plan (CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamﬂ. Nadu BState Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'’ble National Green Tribunal {Southern Zone) and obscrved that a building
with ‘.‘a building with Ground floor and compound wall was found in the said

location®.

WHEREAS, thie development activity falls within the Coastal Regulation Zone—
Il ({CRZ-II) No Development Zone (NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III (ii) of the CRZ Notification, 2011,

“No. construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

- The development activity therefore constitutes a clear violation of the CRZ
Notification, 2011.

WHEREAS, in accordance with Scction 5(b) of the Environment (Protection)
Act, 1986, and in view of the confirtned violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”

11
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This implies that, as a consequence of violating the Coastal Regulation Zone
{CRZ) rules, the authorities are empowered 1o halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of
T.M.Muthukumar, 8/o. T.V.Mandravanan, SF Nos.270, 274 & 277, Avinashi
Mangalam Road, Karunaipalayam Village, Avinashi-641654, pertainihg to SF. No.
496/4A2, 5A2 of Paramankeni Village, Chejyur Taluk, Chengalpattu District, be
disconnected immediately, and that an Action Taken Report be submitted to this

office without delay.

3d./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Directer, Department of Environment
and Climate Change
To,

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to Now Bus Stand,
Chengalpattii — 603 001.

2} The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu — 603 112.

Copy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3},
Secretariat, Chennai - 600 009. :

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpatiu - 603 001.

3) The Member Secrctary,
Persconal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu - 603 001.

// forwarded by order // W'}(

For Director of Environment
and Climate Change

s
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9T FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAT — 600 035

Lr. No. P1/1484/2023-7, dated 05.06,2025

Sul:  DeE&CC - Divection under Section 5 (b} of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
» Ekiad
WHEREAS, it has come to the nofice of the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA} O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SE. No. 496/6B of
Paramankeni Village, Cheyyvur Taluk, Chengalpattu District which falls within the
CRZ -1II No Development Zone (NDZ), as per the approved Coastal Zone Managerment
Plan (CZMP).

WHEREAS, a field ingpection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) In connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal {Southern Zone} and observed that a building
with “a building with Ground floor and compound wall was found in the said

location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone—
III {CRZ-IIl) No Development Zone (NDZj as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III {ii) of the CRZ Notification, 2011,

*No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activify therefore constitutes a clear violation of the CRZ

Notification, 2011.

WHEREAS, in accordance with Section 5{(b) of the Environment (Protection}
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water,. or any other service.”
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This implies that, as a consequence of violating the Coastal Regulation Zone
{CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensifive coastal

areas.

Hence, it is instructed that the electricity supply in the name of
Mrs.M.Thulasi, wife of Mr.S.N.Reddy, 33/9, Madras Battai Road, Villivakkam,
Chennal 600 049, pertaining to SF. No. 496/68 of Paramankeni Village, Cheyyur
Taluk, Chengalpattu District, be disconneccted immediately, and that an Action
Taken Report be submitted to this office without delay.

8d./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Dircctor, Department of Environment
and Climate Change

To,

1) The Superintending Engineer, TANGEDCO,
130, GST Road, Cpp. to New Bus Stand,
Chengalpattu - 603 001,

2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu ~ 603 112,

Copy to,

1) The Additicnal Chief Secretary to Govermment,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009,

2} The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001.

3} The Member Secretary,
Personal Assistant {General) to the Collector,
Chengalpattu district, Chengalpattu - 603 001.

// forwarded by order // {6 o

For Director of Environment
and Climate Change

E;W-_
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI — 600 035

Lr. No. P1/1484/2023-8, dated 05.06.20258

Sub.:  DoE&CC - Direction under Section 5 (b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 - Disconnect the Electi:icity - Regarding
okt
WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 496/6A2 of
Paramankeni Village, Cheyvur Taluk, Chengalpattu District which falls within the
CRZ —TII No Devclopment Zone (NDZ), as per the approved Coastal Zone Management
Plan (CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04,2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal (Southern Zone) and observed that a building

with “a building with Ground {loor and cement sheet was found in the said location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone-
-HI ([CRZ-II) No Development Zone (NDZ} as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III {ii) of the CRZ Notification, 2011,

“No construction shall be permifted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a elear violation of the CRZ
Notification, 2011.

WHEREAS, in accordance with Scction 5(b) of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:
“Stoppage or regulation of the supply of electricity, water, or any other service.”

This implies that, as a consequence of viclating the Coastal Regulation Zone

{CRZ} rules, the authorities are empowered to halt or restrict the supp]y of essential
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services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Hence, it is instrucied that the electricity supply in the name of Mr.M.8 Rama
Mohan Rao, S/o.Late M.Marayya, No.1/2, Krishnabai Street, T.Nagar, Chennai--600
017, pertaining to SF. No. 496/6A2 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District, be disconnected immediately, and that an Action Taken

Report be submitted to this office without delay.

3d./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Dircetor, Department of Environment
and Climate Change

To,

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2) The Assistant Engineer, TANGEDCO,

Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

COPY t.O, ’

1) The Additional Chief Secreiary to Government,
Environment, Climate Change and Forest Department {EC.3],
SBecretariat, Chennai — 600 009.

2) The Chairman - DCZMA,
District Collector,
Chengatpattu district, Chengalpatiu ~ 603 0G1.

3} The Member Secretary,
Personal Assistant (General} to the Collector,
Chengalpattu district, Chengalpattu — 603 001,

// forwarded by order //

For Director of Environment
and Climate Change

Hps
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
GTH FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No, P1/1484/2023-9, dated 05.06.2025

Sub.: DoE&CC - Direction under Scction 5 (b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
-

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authority {TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 498/ 1B3A of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls .within the
CRZ - III No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan (CZMP},

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal (Southern Zone) and observed that a building
with “a building with Ground floor and compound wall was found in the said

location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone—
III {CRZ-II) No Deovelopment Zone [NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III (i} of the CRZ Natification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a clear violation of the CRZ

Notification, 2011.

WHEREAS, in accordance with Section 5(b) of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service.”
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This implics that, as a consequence of violating the Coastal Regulation Zone
(CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect scnsitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Mr, Harsha
lNango, Mr. lange Kasthurirangaian, No.3§6, G.V. Residency, Sowripalayam Post,
Coimbatore South, Coimbatore-641 028 pertaining to SF. No. 498/ 1B3A of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District, be disconnected

immediately, and that an Action Taken Report be submitted to this office without

delay.
5d./- AR Ralul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change
To,

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu - 603 G01.

2} The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu — 603 112.

Copy to, .

" 1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009.

2) The Chairman — DCZMA,
District Collector, _
Chengalpattu district, Chengalpattu ~ 603 001.

3) The Member Secrctary,
Personal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu - 603 001,

: o
/[ forwarded by order // W&'W

For Director of _Environment
and Climate Change

Hos
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TAMIL NAPU STATE COASTAL ZONE MANAGEMENT AUTHCRITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TE FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 60C 035

Lr. No. P1/1484/2023-10, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 {b) of Environment Protection
Act 1986 for Violation of the provisions of the Coeastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
P
WHEREAS, it has come to the notice of the Tamil Nadu Stale Coastal Zone
Management Authority [TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 498/2B6 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ - 1Il No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan (CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal (Scuthern Zone) and observed that a building

- with “a building with Ground floor + First floor, swimming pool and compound wall

was found in the said location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone-
i {CRZ-II}) Ne Development Zone [NDZ} as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III (ii) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification™

The development activity therefore constitutes a clear violation of the CRZ -

Notification, 2011.

WHEREAS, in accordance with Section 5(b} of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or regulation of the supply of electricity, water, or any other service,”
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This implies that, as a consequence of violating the Coastal Regulation Zone
{CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to p'rotcct sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Mr. Sushanth
Karlapudi, Son of Mr. Rambabu Karlapudi, No.14, 4= Cross Street, Ormes Road,
Kilpauk, Chennai — 600 010, pertaining to SF. No. 498/2B6 of Paramankeni Village,
Cheyyur Taluk, Chengalpattu District, be disconnected immediately, and that an

Action Taken Report be submitied to this office without delay.

8d./- AR, Rahul Nadh

Member Secretary, TNSCZMA /
Dircetor, Department of Environment
and Climaie Change

To,.

1} The Superintending Engineer, TANGEDCOQ,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2} The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to,

1} The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3},
Secretariat, Chennai — 600 009.

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001.

3) The Member Secretary,
Personal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu — 603 GO 1.

// forwarded by order //

For Director of Environment
and Climate Change

%’\,9‘7
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/c DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
978 FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAT - 600 035

Lr. No, P1/1484/2023-11, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 (b) of Environment Protcetion
Act 1986 for Violation of the provisions of the Coastal Regulation
‘Zone Notification, 2011 — Disconnect the Electricity - Regarding
I :

WEHEREAS, it has come to the notice of the Tamil Nacu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Change {DoE&CC) that an unauthorized development at SF. No. 498/1A3, 1A4, 1A5,
1AG of Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within
the CRZ - IIf No Development Zone (NDZ), as per the approved Coastal Zone
Management Plan ({CZMP).

WHEREAS, a field inspection was carried out by the Sub-Cominittee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA} in connection with Original Application No. 95 of 2023 beforc
the Hon'ble National Green Tribunal (Scuthern Zone) and observed that a building
with “an under construction building with foundation and compound well being

constructed was observed”.

WHEREAS, the development activity falls within the Coastal Regulation Zone-
I {CRZH) No Develepment Zone (NDZ} as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III (i) of the CRZ Notification, 201 1,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a clear violation of the CRZ

Notification, 2011.

WHEREAS, in accordance with Secction 5(b) of the Environment {Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to -

direct:

“Stoppoge or requlation of the supply of electricity, water, or any other service.”
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This implies that, as a consequence of violating the Coastal Regulation Zone
{CRZ} rules, the authorities are empowered to halt or restrict fhe supply of essential
services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.,

Hence, it is instructed that the electricity supply in the name of
Mr.Gnanasehar Devadason, S/o. Gnanaraj, 14, Chinnandikuppam Main Road,
Vettuvankani, Injambakkam, Chennai -600115 & Mr. L. Suren son of Lakshmanan,
25/11A Sarangapani Street, T. Nagar, Chennai 600 017, pertaining to SF. No.
498 /1A3, 144, 1A5, 1A6 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District, be disconnected immediately, and that an Action Taken Report be submitted

to this office without delay.

53d./- A.R. Rahul Nadh

Member Sccretary, TNSCZMA /
Director, Department of Environment
and Climate Change

To,

1) The Superintending Engineer, TANGEDCQ,
130, GST Road, Opp. to New Bus Stand,
Chengalpattiy — 603 001.

2) The Assistant Engineer, TANGEDCO,

Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to, :

1} The Additional Chief Secretary to Government,
Environment, Climatc Change and Forest Department (EC.3),
Secretariat, Chennai — 600 009.

2) The Chairman — DCZMA,
District Collector,.
Chengalpattu district, Chengalpattu - 603 001.

3} The Member Secrctary,
Personal Assistant {General} to the Collector,
Chengalpattu district, Chengalpattu — 603 00 1.

// forwarded by order // .

For Director of Environment
and Climate Change

asid
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT Off ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAT, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023-12, dated 05.06.2025

Sub.: DeoE&CC - Direction under Section 5 (b} of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notiﬁcation, 2011 - Disconnect the Electricity - Regarding
dek e
WHEREAS, it has come to the notice of .t.he Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 495/1 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ -1l No De.velopment Zone (NDZ}, as per the approved Coastal Zone Management
Plan {CZMP).

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025. consgtituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal {Southern Zone) and observed that a building

with “a small building with Ground floor”.

WHEREAS, the development activity falls within the Coastal Regulation Zone~
II (CRZ-1} No Development Zone (NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 III {ii} of the CRZ Notification, 2011,

“No consfruciion shall be permitted within NDZ except for repairs or
reconstruction of existing nuthorized structure nol exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a elear violation of the CRZ

Notification, 2011.

WHEREAS, In accordance with Section S(b) of the Environment (Protection)
Act, 1986, and in view of the confirmed viclation, the authorities are empowered to

direct:
“Stoppage or regulation of the supply of electricity, water, or any other service.” -

This implies that, as a consequence of violating the Coastal Regulation Zone

(CRZ) rules, the authorities are empowered to halt or restrict the supply of essential
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services - including electricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Herce, it is instructed that the electricity supply in the name of Mr, M.S. Rama
Mohan Rao S/o. Late M. Marayya, Ne.1/2, Krishnabai Street, T. Nagar, Chennai —
600 017, pertaining to SF. No. 495/1 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District, be disconnected immediately, and that an Action Taken

Report be submitted to this office without delay.

8d./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change

To,

1) The Superintending Engineer, TANGEDCO,
130, G8T Road, Opp. to New Bus Stand,
Chengalpattu - 603 0C1.

2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to, :

1} The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secrctlariat, Chennal — 600 009.

2} The Chairman - DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001,

3) The Member Secretary,
Pcrsonal Assistant (General) to the Collector,
Chengalpattu district, Chengalpattu — 603 001.

// forwarded by order //

For Director of Environment
and Climate Change

Bos

24

File No. DOECC,587,2025.-TO-GIS (Computer No. 221880)
Generated from eOfficeby BHUVANESHWARAN, TECHNICAL OFFICER-GIS, TECHNICAL OFFICEIZ?G{S?&%ECT ORATE OF ENVIRONMENT AND CLIMATE CHANGE on 30,07,2025 03:51 pm



TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No, P1/1484/2023-13, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 (b) of Environment Protection
Act 1986 for Violation of the provisions of the Cosastal Regulation
Zone Notification, 2011 - Disconnect the Electricity - Regarding
——

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authorify {(TNSCZMA) O/o Department of Environment and Climate
Change (DoE&CC) that an unauthorized development at SF. No. 483/2A23A of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District which falls within the
CRZ - 11T No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan {CZMP}. '

WHEREAS, a field inspection was carried out by the Sub-Commmittee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with. Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal {Scuthern Zone} and observed that a building

with “an under construction building with partially constructed compound wall”,

WHEREAS, the development activity falls within the Coastal Regulation Zone--
I {CRZ-II} No Development Zone (NDZ) as per the approved Cosstal Zone
Management Plan. As per Paragraph & III (i) of the CRZ Notification, 2011,

“No construction- shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a clear vielation of the CRZ
Notification, 2011.

WHEREAS, in accordance with Section 5(b} of the Envirenment (Protection)
Act, 1986, and in view of the confirined violation, the authorities are empowered to

direct:
“Stoppage or regulation of the supply of electricity, water, or any other service.”

This implies that, ag a consequence of violating the Coastal Regulation Zone

(CRZ) rules, the authorilies are empowered to halt or restrict the supply of essential
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services - including electricity and water - to the viclator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Nivi
Enterprises No. &, River View Road, Kotturpuram, Chennai - 600 085, pertaining to
SF. No. 483/2A23A of Paramankeni Village, Cheyyur Taluk, Chengalpattu District,
be di.éconnected immediately, and that an Action Taken Report be submitted to this

office without delay.

Sd./- A.R. Rahul Nadh

Member Secretary, TNSCZMA. /
Director, Department of Environment
and Climate Change

Te,

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu - 603 001.

2} The Assistant Engineer, TANGEDCO,

Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu — 603 112.

Copy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Sceretariat, Chennai — 600 009,

2) The Chairman — DCZMA,
Distriet Collector, _ :
Chengalpattu district, Chengalpattu ~ 603 001.

3) The Member Secrelary,
Personal Assistant {General) to the Collector,
Chengalpattu district, Chengalpattu ~ 603 001.

// forwarded by order //

For Director of Environment
and Climate Change

s
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
0O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9™ FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI — 600 035

Lr. No. P1/1484/2023-14, dated 05.06.2025

Sub.: DoE&CC - Directiont under Section 5 (b} of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
-

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Change [DoE&CC) that an unauthorized development at SF. No. 487 of Paramankeni
Village, Cheyyur Taluk, Chengalpattu District which falls within the CRZ - III Ne
Development Zone (NDZ), as per the approved Coastal Zone Management Plan
{CZMP).

WHEREAS, a field inspection was carried out by the Sub-Comraittee on
29.04.2025 constituted - by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal (Scuthern Zone) and cbserved that a building
with “a small building with Ground fleor and compound wall was found in the

location™.

WI—IEREAS, the development activity falls within the Coastal Regulation Zone—
III (CRZ-II) No Development Zone (NDZ) as per the approved Coaslal Zone
Management Plan. As per Paragraph 8 IIl (i) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, exfisting plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a clear violation of the CRZ

Notification, 2011,

WHEREAS, in accordance with Section 5(b} of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stoppage or requlation of the supply of electricity, water, or any other service.”
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This implies that, as a consequence of violating the Coastal Regulation Zone
(CRZj rules, the authorities are empowered to halt or restrict the supply of essential
services - including clectricity and water - to the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

areas,

Hence, it is instructed that the electricity supply in the name of Dr CT.
“Arunachalam, S8/o. 8. Chidambaram, Neo. 3, Vidwan Sundaram Street,
Nungambakkam, Chennai — 600 034, pertaining to SF. No. 487 of Paramankeni
Village, Cheyyur Taluk, Chengalpatiu District to be disconnected immediately, and
that an Action Taken Report be submitted to this office without delay.

3d./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Director, Department of Environment
: and Climate Change
To,
1) The Superintending Engineer, TANGEDCQO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.
2) The Assistant Engineer, TANGEDCO,

Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to,

1) The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3J,
Secretariat, Chennai — 600 009,

2) The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 001.

3) The Member Secretary,
Personal Assistant (General) to the Collector,
Chengalpatiu district, Chengalpattu - 603 001,

0 ~
G b2
For Director of 'Environinent
and Climate Change
N

b %‘\y{

// forwarded by order //
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
. O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No, P1/1484/2023-15, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 (b) of Environment Protection
Act 1986 for Violation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
adk
WHEREAS, it has come o the notice of the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) O/o Department of Environment and Climate
Change {DoE&CC) that an unauthorized development at SF. No. 982/2B2 of
Paramankeni Village, Cheyyur Taluk., Chengalpattu District which falls within the
CRZ — Il No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan (CZMP). '

WHEREAS, a field ingpection was carried out by the Sub-Cormmiiltee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Managcmeii't
Authority {TNSCZMA)] in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal (Southern Zone} and observed that a building
with “a small building with Ground floor and compound wall was found in the

location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone-
Il {CRZ-I} No Development Zone (NDZ) as per the approved Coastal Zone
Management Plan. As per Paragraph 8 1II (ii) of the CRZ Notification, 2011,

“No construction shall be permitted within NDZ except for r‘épairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth aren and existing density and for permissible activities under the
notification”

The development activity therefore constitutes a clear violation of the CRZ .
Notification, 2011. |

WHEREAS, in accordance with Section 5{(b} of the Environment (Protection)
Act, 1986, and in view of the confirmed violation, the authorities are empowered to

direct:

“Stappage or regulation of the supply of electricity, water, or any other service.”™
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This implies that, as a consequence of viclating the Coastal Regulation Zone
(CRZ) rules, the authoriﬁes are empowered to halt or restrict the supply of essential
services - including electricity and water - to the violator, in order fo enforce
compliance with envircnmental regulations intended to protect sensitive coastal

areas.

Hence, it is instructed that the electricity supply in the name of Sriram
Panchu, Son of R Panchu, E-110, 16th Cross Street, Besant Nagar, Chennal — 600
034, pertaining to SF. No. 982/2B2 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District to be disconnected immediately, and that an Action Taken

Report be submitted to this office without delay.

Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change
To, '

1) The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2) The Assistant Engineer, TANGEDCO,
Kovalam road, Kovalam panchayat,
Thiruporur talik, Chengalpattu - 603 112.

Copy to,

1} The Additicnal Chief Secretary to Government,
Environment, Climate Change and Forest Department (EC.3),
Secretariat, Chennai - 600 009,

2} The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603 0C1.

3} The Member Secretary,
Personal Assigtant {General} to the Collector,
Chengalpattu district, Chengalpattu — 603 001.

// forwarded by order //

For Director of
and Clirnate Change

s
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
O/o DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE,
918 FLOOR, METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

Lr. No. P1/1484/2023-16, dated 05.06.2025

Sub.: DoE&CC - Direction under Section 5 (b} of Envirenment Protection
Act 1986 for Viclation of the provisions of the Coastal Regulation
Zone Notification, 2011 — Disconnect the Electricity - Regarding
ER—

WHEREAS, it has come to the notice of the Tamil Nadu State Coastal Zone
Manaéement Authority (TNSCZMA) O/o Departiment of Environment and Climate
Change {DoE&CC) that an unauthorized development at SF. No. 495/1B4A of
Paramankeni Village, Cheyyur .Ta_luk, Chengalpattu District which falls within the
CRZ —III No Development Zone (NDZ), as per the approved Coastal Zone Management
Plan {CZMF). '

WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon'ble National Green Tribunal (Southern Zone) and obscrved that a building
with “a small building with. Ground floor and compound wall was found in the

location”.

WHEREAS, the development activity falls within the Coastal Regulation Zone—
OI {CRZAI) No Developrent Zonc (NDZ) as per the approved Coastal Zonc
Management Plan. As per Paragraph 8 III (ii) of the CRZ Notification, 2011,

“No construction shall be permilted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notification”

The development activity therefore constitutes a clear violatien of the CRZ

Notification, 2011,

WHEREAS, in accordance with Section 5{b} of the Envirenment {Protection}
Act, 1986, and in view of the confirmed violation, the autherities are empowercd to

direct:

“Stoppage or regulation of the supply of electricily, water, or any other service.”
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This implies that, as a consequence of violating the Coastal Regulatlion Zone
({CRZ) rules, the authorities are empowered tb halt or réstrict the supply of essential
services - including electricity and water - te the violator, in order to enforce
compliance with environmental regulations intended to protect sensitive coastal

aress.

Hence, it is instructed that the electricity supply in the name of Mr. M.
Raghuram, Son of Mr. V.L. Malmarugan, 5/1B, Nilayaa DD Avenue, Thattankulam,
Uthangudi, Madurai - 625107, pertaining to SF. No. 498/1B4A of Paramankeni
Village, Cheyyur Taluk, Chengalpattu District to be disconnected immediately, and
that an Action Taken Report be submitied to this office without delay.

5d./- A.R. Rahul Nadh

Member Secretary, TNSCZMA /
Direclor, Department of Environment
and Climate Change

To,

1} The Superintending Engineer, TANGEDCO,
130, GST Road, Opp. to New Bus Stand,
Chengalpattu — 603 001.

2] The Assistant Engincer, TANGEDCO,

Kovalam road, Kovalam panchayat,
Thiruporur taluk, Chengalpattu - 603 112.

Copy to,

1) The Additional Chief Secretary to Governtment,
Environment, Climate Change and Forest Department (EC.3},
Secretariat, Chennai — 600 G009,

2} The Chairman — DCZMA,
District Collector,
Chengalpattu district, Chengalpattu ~ 603 001

3) The Member Secretary,
Personal Assistant {General) to the Collector,
Chengalpattu district, Chengalpattu - 603 001.

o .
/ { forwarded by order // %’f% o
For Director of Envirorniment

and Climate Change

s
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DEPARTMENT OF ENVIRO.NMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, L.A.S., _ Mrs. Indira Subramaniyam,
Member-Secretary, TNSCZMA & W/o. Subramaniyam,
Director, Department of Environment & No. 26, Rajasekara Mudali Street,
Climate Change, 9™ floor, Metros, Anna Chennai - 600 004

Salai, Nandanam, Chennai 600 035

Letter No. P1/1484/2023-1 dated 13.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Reminder - Show Cause Notice
issued under Section 5 of the Environment (Protection) Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref.: 1) Hon'ble N6T (SZ) order dated: 02/06/2025 in OA No. 95 of 2023
2.) Show Cause Notice issued vide this office Lr. No, P1/1484/2023, dated
05.06.2025 |

kdedek feRhokk Rk ek

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again requested .1'0 furnish your written explanation along with
supporting documents, if any, within 7 (Seven) days from the receipt of this letter,
failing which it will be presumed that you have no explanation to offer and necessary
action will be initiated against you under Section 5 of the Environment (Protection) Act,
1986, without any further notice.

This reminder is issued in continuation of and without prejudice to ?he.earlier‘

notice and any legal proceedings that may follow.

Yours faithfully,

»

g,f B . 3‘:«2?1/ e
L& 7 s~
For Director of Environment

& Climate Change

V/% % 1\ad
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiruy A.R. Rahul Nadh, I.A.S,, Mrs. Vasundhra Vetri,
Member-Secretary, TNSCZMA & W/o. Mr. Vetri Duraisamy,
Director, Department of Environment & No.28, 1st Main
Climate Change, 9™ floor, Metros, Anna Road, CIT Nagar Chennai 600 035

Satai, Nandanam, Chennai 600 035

______

Letter No. P1/1484/2023-2 dated 13.07.2025

Sir/Madam, .
Sub.: Dept. of Environment & Climate Change - Reminder - Show Cause Notice
issued under Section 5 of the Environment (Protection) Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref.: 1) Hon'ble N&T (SZ) order dated: 02/06/2025 in QA No. 95 of 2023
| 2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
© 05.06.2025

o o e ek e i e e i e e

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again requested to furnish your written explanation along with
supporting documents, if any, within 7 (Seven) days from the receipt of this letter,
failing which it will be presumed that you have ne explanation to offer and necessary
action will be initiated qg_ains’r you under Section 5 of the Environment (Pr‘o?éc‘rion) Act,
1986, without any. further notice. | |

Thig reminder is issued in continuation of and without prejudice to the earlier -

notice and any legal proceedings that may follow.

Yours faithfully,

2l 5. 5"’%‘;
'7_1&‘.““

For Director of Environment
& Climate Change

\‘/@ 1‘5\1\‘{
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, T.A.S., Nivi Enterprises,
Member-Secretary, TNSCZMA & No. 8, River View Road,
Director, Department of Environment & Kotturpuram,
Climate Change, 9™ floor, Metros, Anna Chennai - 600 085

Salai, Nandanam, Chennai 600 035

— - —_—— —_—

Letter No. P1/1484/2023-3 dated 13.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Reminder - Show Cause Notice
issued under Section b qf the Environment (Protection) Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref.: 1) Hon'ble N&T (SZ) order dated: 02/06/2025 in OA No. 95 of 2023
 2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05.06.2025

Tk kiR rk Rk k

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again requested to furnish your written explanation along with
sugﬁpor‘fing documents, if any, within 7 (Seven) days from the receipt of this letter,
failing which it will be presumed that you have no explanation to offer and necessary
action will be initiated against you under Section 5 of the Environment (Protection) Act,
1986, without any further notice.

This reminder is issued in continuation of and without prejudice to the earlier

_ notice and any legal proceedings that may follow.

Yours fdifhfully,

of 2 $zeloy
éS" J/eE
For Director of Envirohment

& Climate Change

_ ‘/@ 1;}\1\1{
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From _ : To _
Thiru A.R. Rahul Nadh, I.A.S., ' Mr. Harsha Ilango,
Member-Secretary, TNSCZMA & Mr. Tlango Kasthurirangaian,
Director, Department of Environment & : No.396, G.V. Residency,
Climate Change, 9™ floor, Metros, Anna Sowripalayam Post, Coimbatore
Salai, Nandanam, Chennai 600 035 . South, Coimbatore 641 028

______ - -

Letter No. P1/1484/2023-4 dated 13.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Reminder ~ Show Cause Notice
issued under Section 5 of the Environment (Protection) Act, 1986 - Tlegal
Construction in CRZ area - Paramankeni, Chengalpattu ~ Regarding
Ref.: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023
2) Show Cause Notice issued Qide this of fice Lr. No. P1/1484/2023, dated
05.06.2025 |

kFekhkikkkkikikh

With reference to the Shouﬁ Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again requested to furnish your written explanation along with
supporting documents, if any, within 7 (Seven} days from the receipt of this lefter,
failing which it will be presumed that you have no exfs!anaﬁon to offer and necessary
action will be initiated against you under Section 5 of the Environment (Pro‘i‘ec’rion) Act,
1986, without any further notice.

This reminder is issued in continuation of and without prejudice to the earlier

notice and any legal proceedings that may follow.
Yours faithfully,
2/. 5 I qat77:
157 azx-
For Director of Environment
& Climate Change

v{’g. ANL
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru AR, Rahul Nadh, I.A.5., Mr.Sushanth Karlapudi,
Member-Secretary, TNSCZMA & S/0 Mr.Rambabu Karlapudi,
Director, Department of Environment & No.14, 4th Cross Street,
Climate Change, 9™ floor, Metros, Anna Ormes Road, Kilpauk,
Salai, Nandanam, Chennai 600 035 Chennai-600 010

Letter No. P1/1484/2023-5 dated 13.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Reminder - Show Cause NoTice.
issued under Section 5 of the Environment (Protection) Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref.: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023
2‘) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05.06.2025 |

KRhERFRARAT IR KR

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again requested fo furnish your written explanation along with
supporting documents, if any, within 7 (Seven) days from the receipt of this letter,
failing which it will be presumed that you have no explanation to offer and necessary
action will be initiated against you under Section 5 of the Environment (Protection) Act,
1986, wi‘rhou_’r any further notice, |

This reminder is issued in continuation of and without prejudice to the earlier

notice and any legal proceedings that may follow. |
Yours faithfully,
__7/, =3 Cf.’?'l/ X
1< 1/ 28
For Director of Environment
& Climate Change

\[9" s <
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From : To
Thiru A.R. Rahul Nadh, L.A.S., Mr. M .Raghuram,
Member-Secretary, TNSCZMA & 5/0 Mr.V.L.Malmarugan,
Director, Department of Environment & 5/1B, Nilayaa DD Avenue,
Climate Change, 9™ floor, Metros, Anna Thattankulam,
Salai, Nandanam, Chennai 600 035 Uthangudi, Madurai - 625 107

Letter No. P1/1484/2023-6 dated 13.07.2025

Sir/Madam, |
Sub.: Dept. of Environment & Climate Change - Reminder - Show: Cause Notice
issued uﬁder' Section 5 of THe Environment (Protection) Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref.: 1) Hon'ble NGT {SZ) order dated: 02/06/2025 in QA No. 95 of 2023
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05.06.2025 |

ARk Rk ek ik

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once again reguested to furnish your written explanation along with
supporting documents, if any, within 7 (Seven) days from the receipt of this letter,
failing which it will be presumed that yeu have no expianaﬁon to offer and necessary
action will be initiated against you under Section 5 of the Environment (Protection) Act,
1986, without any further notice. |

This reminder is issued in continuation of and without prejudice to the earlier

notice and any legal proceedings that may follow.
Yours faithfully,
o 5. Fre
VST

For Director of Environment
& Climate Change

B 1‘7‘1\1(

91/238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From - To
Thiru A.R. Rahul Nadh, T.A.S., Mr. Sriram Panchu,
Member-Secretary, TNSCZMA & S/0 R Panchu,
Director, Department of Environment & E-110, 16th Cross Street,
Climate Change, 9™ floor, Metros, Anna Besant Nagar, Chennai 600 030

Salai, Nandanam, Chennai 600 035

Letter No. P1/1484/2023-7 dated 13.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Reminder - Show Cause Notice
issued under Section 5 of the Environment (Protection} Act, 1986 - Illegal
Construction in CRZ area - Paramankeni, Chengalpattu - Regarding
Ref..: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05.06.2025

Fede ket R ok e deko

With reference to the Show Cause Notice cited above, it is observed that no
reply/representation has been received from your side till date.

You are once gcgain requested to furnish your written explanation along with
supporting documents, if any, within 7 {Seven) days frorn the receipt of this letter,
failing which it will be presumed that you have no explanation to offer and necessary
action will be initiated against you under Section 5 of the Environment (Protection) Act,
1986, without any further noﬁcé.

This reminder is issued in continuation of and without prejudice to the earlier

notice and any legal proceedings that may follow.

Yours faithfully,

o

_ 15177
For Director of Environment
& Climate Change

\4/@. e
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196466/2025/DD-DOECC

From 1-7-25
Dr.CT.Arunachalam

3 Vidwan Sundaram Street

Nungambakkam

Chennai 600034

To

Tamil Nadu state coastal Zone management authority
Department of environment and climate change

9 th floor, Metros

Anna Salai, Nandanam,

Chennai 600035

Subject: Reply to your show cause notice (Lr.No. P1/1484/2023) dated 05.06.25
(Building location: Latitude:12.346179 N Longitude 80.062862E, S.F No 487 of Paramankeni village,

Cheyyur Taluk, Chengalpattu district)

Sir/Madam,

I am the owner of the land referenced in your notice, | have purchased this land from Mr.
Ram mohan rao with the existing compound wall. | am not residing in this place. I have planted
coconut and mango trees. The small building you have mentioned is a watchman's room and serves
exclusively as a shelter for the watchman employed to oversee the property. In view of the above
facts, the structure is used solely for watchman accommodation, | respectfully request that any
proposed action in relation to this matter be reconsidered and dropped.

Thanking you in anticipation
Yours truly

FR

(Dr.Ci’.Aru nachalam)
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157427,2025/DD-DOECC

20.06.2025
BY SPAD
From

Mr. Gnanasehar Devadason

S/o Gnanaraj,

No.1A, Chinnandikuppam Main Road,
Vettuvankani,

Injambakkam,

Chennai - 600115

To

The Director,

Department of Environment and Climate Change,
Tamil Nadu State Coastal Zone Management Authority,
9th Floor, Metros, Anna Salai, Nandanam,

Chennai - 600 035.

Respected Sir/Madam,

Subject: Reply to Show Cause Notice dated 05.06.2025 under Lr. No.
P1/1484 /2023

I, Mr. Gnanasehar Devadason, S/o Gnanaraj, residing at No.lA,
Chinnandikuppam Main Road, Vettuvankani, Injambakkam, Chennai -
600115 received vour Show Cause notice dated 05.06.2025, I am hereby
giving the following appropriate reply.

1. At the outset, I vehemently deny all the allegations and imputations
made in the said notice dated 05.06.2025 as false, misconceived and
devoid of merits, except those which are expressly admitted herein. The
present Show Cause notice is issued against me wherein it is alleged
that I have engaged in unauthorized construction activity within CRZ-
I1I “No Development Zone (NDZ)” in Survey No. 498/1A5 & Survey No.
498 /1A6 of Paramankeni Village, Chengalpattu District, in
contravention of the Coastal Regulation Zone (CRZ) Notification, 2011.
The impugned notice is issued in complete disregard of the factual and

legal position and is liable to be withdrawn.

1
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1157427,2025/DD-DOECC

2. 1 state that I am the absolute owner of land measuring a total extent of
1 acre, comprised in Survey Nos. 498/1A3, 498/1A4, and 498/1A5,
bearing Patta Nos. 2524, 2525, and 2526, situated at Paramenkeni
Village. The land was solely purchased for the purpose of carrying out
farming activities. I have duly followed all relevant guidelines and have
consistently endeavoured to comply with all statutory requirements to
the best of my understanding and ability. I further state that I had
obtained the necessary permission from the competent local authority,
viz., Paramankeni Panchayat, under Resolution No. 88 dated
17.06.2022. Upon scrutinizing my application dated 15.06.2022, the
Panchayat granted plan approval for the construction of a farmhouse,
vide Na.Ka.No. 04/2022/2a1.0)5., dated 22.06.2022, thereby permitting
the construction of a farmhouse measuring 1905.32 sq. ft. in the said

land.

3. I state that at the time of obtaining the building permission, no public
notice, nor any endorsement or entry in the revenue records or approval
documents, indicated that the site fell under a CRZ-III NDZ
classification or was subject to CRZ restrictions. The local authority did
not inform or advise me of any requirement for additional permissions

under CRZ norms.

4. 1 state that in compliance with the approval conditions, I had paid the
development and approval charges totalling a sum of ¥23,800/-, in
addition to ¥10,000/- under the Labour Welfare Fund and %1,000/-
under the Armed Forces Flag Day Fund, through proper official

channels of the Panchayat.

5. 1 state that the temporary structure erected on my property comprised
in Survey Nos. 498/1A3, 498/1A4 and 498/1AS is a thatched-roof
structure (temporary shack), constructed solely for the purpose of

maintaining the farmland. This temporary structure does not violate

2
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1157427,2025/DD-DOECC

any of the terms or conditions stipulated in the approval granted by the

local authority.

6. I state that the construction undertaken was strictly in accordance with
the plan approved by the statutory Panchayat authority. I had not
wilfully or knowingly violated any provision of the CRZ Notification,
2011. The alleged construction activity was commenced in good faith

and with complete administrative approval from the concerned local
body.

7. In light of the foregoing, it is humbly submitted that the allegation of
unauthorized construction is unfounded, I have not violated any
provision of the Coastal Regulation Zone Notification, 2019 and has
acted strictly in accordance with law. The structure in question is a
temporary, non-permanent construction, undertaken with valid
approval from the competent local authority, and does not result in any

ecological harm or infringement of regulatory norms.

8. It is respectfully submitted that the Show Cause Notice 05.06.2025 be
withdrawn and no coercive action be taken against me pending

consideration of this reply.

In view of the above, we request your good office to consider our above said
representation and reply to your notice dated 05.06.2025 and hereby request
your good office to withdraw your Show Cause notice dated 05.06.2025 and

thus render justice.

Copy to
1. The Chairperson, Tamil Nadu State Coastal
Zone Management Authority /Additional (l @
Chief Secretary to Government, o Yours,

Secretariat, Chennai-600 009,
2. The Chairman/DCZMA, GNANASEHAR DEVADASON

District Collector,
Chengalpattu district,
Chengalpattu - 603 001.

3. The Member Secretary/ DCZMA,
Personal Assistant (G) to the District
Collector,
Chengalpattu district,
Chengalpattu -603 001. 3

Environment, Climate Change and Forest
Department, W
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TAMIL NADU STATE COASTAL 2ONE MANAGEMENT AUTHORITY
0/0 DEPARTMFNT OF ENVIRONMENT AND CLIMATE CHANGE,
9TH FLOOK, METROS, ANNA SALAT, NANDANAM, CHENNAI - 600 035

e e a5 5 0 e et e A e e e e i e s e S e

Lr. No. P1/1484/2023, dated 05.06.2025

Sub.: Dept. of Environmment & Climate Change — Original Application No. 95
of 2023 - Illegal Construction in CRZ areas - Paramankeni vi'lage,
Chengalpattu district - Violation: identified as per provisions of CRZ
Notiiication, 2011 - Prosecution under Section 5 of the Environment

(Protection) Act, 1986 - Shiow Cause Notice - Issued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
F1/Chengalpattu/CRZ/Violation/OA 95 of 2023/2025, dated
07/05/2025
2) Hen'ble NGT (SZj order dated: 02/06 /2025
¥XHEXX
With reference to the report 1st cited, a field inspection was carried cut by the
Snb-Cominittee on 29.04.2025 ~onstituted by the Tamil Naduv State Coastal Zone
Wimrarement Avthority (TNSCZMA) in conrectior with Origina’ Application Mo, 95 of
202% before the Hon’ble National Green Tribunal (Southern Zone). The inspection
specifically addressed “inauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 440 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a house with Ground floo: having
Cament sheet aud compound wall was found constructed in the lucalion” has been

constructed at the following location:

¢ Latitude: 12.346031 M| Longitude: 80.061530 E
« SF. No. 483/7 of Paramankeni Village. Cheyyur Taluk, Cle:galpattu

Dustrict

WHEREAS, the Hon’ble Nationai Gireen tribunal (Southern Zone), in its order
dated 02.06.2025, taking sericus note of such unauthorised constructions, recorded

the fellowing observation:

“Despite the violaticns being evidz2nt, having been brought to the attention uJ the

auiiwrilies, und the inatter being sub judice before tnis ivibunai, the continued inaction

4
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of ihe auths ties over the past two years is highly deplorable... The prolonged inaction
has clearly cinboldened other vinlators to erect permanent structures within the
prohibited zone... Such failure to act amoints to gross negligence on the part of the

authorities entrusted with the responsiiility of pruieciing the coastal environment.”
-

The Hon'bie YEbunal further directed the TNSCZMA to take prompt and

appropriate action against such violations.

WHEREAS, rour construction activity falls within the Coastal Regulation
Zone-I1I (CRZ-11) No Development Zone (N'DZ). As per Paragraph 8 III (i) of the CRZ
Notification, 2011,

“No construction shall bz permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the

notifica’ion”

WHERE/.S, the said construction constitutes a violation cf the CRZ
Notification. 2011. In exercise of the powers conferred under Section S of the
Environment (Protection; Act, 198€, you, Mrs. indira Subramaniyasi, W/o.
Subramantyam, No. 26, Rejasckara Mudali Sirect, Chennat 600 004, .r= hereby
directed to show cause in wﬁting, with supporting documents, within 15 (Fiiteen)
days from the date of receipt of this rotice as to why action should not be initiated

against you for the said violation.

It is furcher informed that, if no reply is received within the stipulated time, it
wouvld be construed that you have no satisfactory crplanaiiorn te offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action

that imay be initiated against you under applicable laws.

Sd./- A.R. Fahul Nadh
Mcmber Secretary, TNSCZMA /
Director, Department of Environment
and Climate Change
To,

Mrs. Indira Subramaniyam,
W /0. Subramaniyam,
Ne 25, Rajasekara Mudali Stieet,

Chennai - 600004.
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Topy to
1) The Chairperson, Tamil Nadu State Cor agement Authority/,
Additional Chief Secret~ *~ 7~ _aent,

Environment, Climate C ang= and Forest Department,

Secretariat, Chenn: 60 0L 9.

2) The Chairman/DCZMA,

District Collector, -
Chengalpattu district,

Chengalpattu — 603 001.

3) The Member Secretary/ DCZMA,
Personal Assistant (G) to the District Collector,

9 r
/ / forwarded by order //
Tp o™
For Director of Environment

and Climate Change

\/@- o\bh?

Chengalpattu district,
Chengalpattu - 603 001.
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To:

The Member Secretary

Tamil Nadu State Coastal Zone Management Authority (TNSCZMA)
Department of Environment and Climate Change

9th Floor, Panagal Building (METROS)

Saidapet - Anna Salai, Nandanam

Chennai - 600 035

Tamil Nadu

Respected Sir,

Sub: Request for Extension of Time to Submit Reply to Show Cause
Notice — Reg.
Ref: Your Letter No. P1/1484 /2023 dated 05.06.2025

I 'am Kumaran, the authorized representative of Mrs. Kalpana Babu, W/o Mr.
Babu Thiagarajan. This letter is in reference to the above-mentioned show cause
notice that has been received.

Mrs. Kalpana Babu is currently in the United States of America along with her

family and is expected to return to India within the next thirty days. Upon her
return, she will promptly retrieve the necessary records and submit a detailed

response within a reasonable time frame.

Therefore, I respectfully request this Hon’ble Authority to kindly grant an
extension of thirty (30) days from the original deadline mentioned in the notice,

in order to submit a complete and meaningful reply.

In the interim period we humbly request you not to pass any adverse orders or
take any coercive actions.

Thank you for your kind consideration.

Date: Q6 /0 £ / aods Yours faithfully,

Place: &Mﬂu

C Kol /}A’ﬁNP)

1
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Unique Identification Authority of India
LUZGeuL_(B) eTennt/ Enrolment No.: 0000/00568/00172

Ta

(EHLOTEHT

Kumaran

CJ/O Parthiban

No 19 B1 Rain Bow Apartment,
Sai Ram Street, Ullagaram,
Swamy Nagar Auto Stand,
VTC: Ullagaram,

PO: Madipakkam,

District: Kancheepuram,
State: Tamil Nadu,

PIN Code: 600091
Mobile: 7397234240

2 _MIGET LSMT 616807 / Your Aadhaar No. :

7660 5723 3727

VID : 9171 1645 3777 1554
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Aadhaar is proof of identity, not of citizenship

or date of birth. it should be used with verification {anline

authentication, or scanning of QR code / offline XML).

7660 5723 3727

Andhanr no. issued: 11/12/2013

Details as on: 26/06/2025
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Address:

C/O Parthiban, No 19 B1 Rain Bow Apartment, Sai
Ram Street, Ullagaram, Swamy Nagar Auto Stand,
Ullagaram, PO: Madipakkam., DIST: Kancheepuram,
Tamil Nadu - 600091
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| | hadhaana proof of identity, not of citizenship or date of birth (DOB). DOB
is based on information supported by proof of DOB document specified in
regulations, submitted by Aadhaar number holder

B This Aadhaar letter should be verified through either online
authentication by UIDAI-appointed authentication agency or QR code
scanning using mAadhaar or Aadhaar QR Scanner app available in app
stores or using secure QR code reader app avallable on
www.uidal.gov.in.

Aadhaar is unique and secure

Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enroiment for Aadhaar.

m Aadhaar helps you avail of various Government and Non-

Govemmenl benefits/services.

Keep your mobile number and email id updated in Aadhaar

Download mAadhaar app to avail of Aadhaar services.

W Use the feature of Lock/Unlock Aadhaar/biometrics to ensure security
when not using Aadhaar/blomaetrics.

m Entities seeking Aadhaar are obligated {o seek consent,

7660 5723 3727
ViD : 9171 1645 3777 1554
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TAMIL NADU STATE COASTAL ZONE AG! A
O/0 DEPART OF ENVIRO C TE CHANGE

T o -t e i s B
e e 35 o S L Do s B e B B L

Lr. No. P1/1484/2023, dated 05.06.2025

Sub.: Dept. of Environment & Climate Change - Original Application No. 95 ,
of 2023 - Illegal Construction in CRZ areas - Paramankeni village,
Chengalpattu district - Violation identified as per provisions of CRZ
Notification, 2011 - Prosecution under Section 5 of the Environment
(Protection) Act, 1986 - Show Cause Notice - [ssued

Ref.: 1) Inspection report submitted by District Collector, D.O. Letter No.
F1/Chengalpattu/CRZ/Violation/OA 95 of 2023/2025, dated
07/05/2025
2) Hon'’ble NGT (SZ) order dated: 02 /06/2025

XXXXX

With reference to the report 1* cited, a field inspection was carried out by the
Sub-Committee on 29.04.2025 constituted by the Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) in connection with Original Application No. 95 of
2023 before the Hon'’ble National Green Tribunal (Southern Zone). The inspection
specifically addressed unauthorised developments in Survey Nos. 482, 483, 484,
485, 486, 487, 488, 496, 497, 498, and 499 of Paramankeni Village, and Survey No.
241 of Mudaliarkuppam Village, Cheyyur Taluk, Chengalpattu District.

WHEREAS, it has been observed that “a building with Ground + First floor

and compound wall was found constructed in the said location. The building was
found to be locked and no person was available” has been constructed at the

following location:
* Latitude: 12.346578 N | Longitude: 80.064668 E
* SF. No. 485/1A2 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District
WHEREAS, the Hon'ble National Green Tribunal (Southern Zone), in its order
dated 02.06.2025, taking serious note of such unauthorised constructions, recorded

the following ebservation:
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“Despite the violations being evident, having been brought to the attention of the
authorities, and the matter being sub judice before this Tribunal, the continued inaction
of the authorities over the past two years is highly deplorable... The prolonged inaction
has clearly emboldened other violators to erect permanent structures within the
prohibited zone... Such failure to act amounts to gross negligence on the part of the
authorities entrusted with the responsibility of protecting the coastal environment.”

The Hon’ble Tribunal further directed the TNSCZMA to take prompt and
appropriate action against such violations.

WHEREAS, your construction activity falls within the Coastal Regulation
Zone-IIl (CRZ-I11) No Development Zone (NDZ). As per Paragraph 8 I11 (ii) of the CRZ
Notification, 2011,

“No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space
Index, existing plinth area and existing density and for permissible activities under the
notification”

WHEREAS, the said construction constitutes a violation of the CRZ
Notification, 2011. In exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, you, Mrs. Kalapana Babu, W/o. Babu
Thiagarajan, No. 14, Fourth Cross Street, Karpagam Gardens, Adyar, Chennai - 600
020, are hereby directed to show cause in writing, with supporting documents, within
15 (Fifteenj days from the date of receipt of this notice as to why action should not
be initiated against you for the said violation.

It is further informed that, if no reply is received within the stipulated time, it
would be construed that you have no satisfactory explanation to offer, and
appropriate action will be initiated under the relevant provisions of law, without any
further notice. Also, this notice is issued without prejudice to any other legal action
that may be initiated against you under applicable laws.

Sd./- A.R. Rahul Nadh
Member Secretary, TNSCZMA /

Director, Department of Environment
and Climate Change

'l‘q,- i
-~ Mrs. Kalapana Babu,
W/o. Babu Thiagarajan,

NO- 1y, Foanth Cvoss Shveet

4
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Copy to v

1) The Chairperson, Tangil Nadu State Coastal Zone Management Authority/,
Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai -!'600 009.

2) The Chairman/D¢ZMA,
District Collector,
Chengalpattu distyict,
Chengalpattu - 633 001.

3) The Member Secre
Personal Assistant (G) fo the District Collector,

Chengalpattu district,
// forwarded by order // g .
. ; “Tob N
For Director of Environment

Chengalpattu - 603
and Climate Change

{8 Dol
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Date:- 18.06.2025
From

T.M.Muthukumar,

S/o. T.V.Mandravanan,
S.F.No. 270, 274 and 277,
Avinashi Mangalam Road,
Karunaipalayam Village,
Avinashi — 641 654.

To

1. The Member Secretary,

Tamil Nadu State Coastal Zone Management Authority,
Office of Department of Environment and Climate Change,
9th Floor, Metros, Anna Salai,

Nandanam, Chennai — 600 035.

2. The Director,

DepDepartment of Environment and Climate Change,
9th Floor, Metros, Anna Salai,

Nandanam, Chennai - 600 035

Sir/Madam,
Sub:- Reply to your show cause notice dated 05.06.2025
Ref:- Lr.No. P1/1484 /2023 dated 05.06.2025
I am in receipt of your show cause notice dated 05.06.2025 on

1. I am the absolute owner of the property in S.F.No. 496/4A2, 5A2
of Paramankeni Village, Cheyyur Taluk, Chengalpattu District,

having purchased the same by means of registered sale deed

Sub-Registrar, Thiruporur.

2. It is stated in your notice dated 05.06.2025 that a Sub-Committee
constituted by Tamil Nadu State Coastal Zone Management

Authority has conducted a field inspection of my property on

1
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29.04.2025. I was not given any notice or information prior to the

inspection conducted on 29.04.2025 in respect of my property.

3. It is further stated that the said inspection has been carried out
in view of the orders passed by The Hon’ble National Green
Tribunal, (Southern Zone) in O.A.No. 95 of 2023. I am not a party
to the said proceedings. Hence I was shocked and surprised to

receive the above show cause notice from you.

4. It is stated in your notice that a building with a ground floor and
compound wall has been constructed in my property which falls
under the “No Development Zone (NDZ)” as per CRZ notification,
2011.

5. 1 submit that my property in S.F.No. 496/4A2, 5A2 of
Paramankeni Village, Cheyyur Taluk, Chengalpattu District is to
the extent of !..2].. acres and I have planted Casuarina trees. The
said Casuarina Trees which have needle-like foliage and strong
roots plays a vital role in protecting coastal lines, enriching soil
and supporting bio-diversity. Moreso, the casuarina’s deep roots
and wind resistant branches keep sandy beaches stable and

stunning.

6. 1 submit that I am residing in Avinashi nearly 300 kms away from
Chennai. Hence to look after the Casuarina plantation in my
property, I have appointed a watchman for whom 1 have built a
small temporary room to the extent of Now: sq.ft for the utility
purpose of the watchmanwhich is similar to a dwelling unit of

fishermen. | have not constructed any bungalow or resort in my

property.

7. 1 have put up only a small temporary room for the practical

purpose for stay of the watchman to look after the Casuarina

2
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Plantation and my property. I humbly submit that as you are
aware, the real estate market is booming on the East Coast Road
and there i1s always a threat of trespass or illegal occupation by
land grabbers for the properties situated near the Coastal Line.
Hence, to protect my property, I have fenced my property with

compound wall.

8. I submit that by planting Casuarina Trees, | am in fact protecting
the shore line and environment. I humbly submit that there is
only one watchman room in my entire extent of property. There is

no other construction.

9. I submit that no one will come and look after my property, if |
don’t provide them the basic facility of providing atleast a small
roomto keep their belongings. Otherwise, I have no intention to
either violate the CRZ Rules or any other law. I have put up a

small room only to provide basic facility to watchman.

10. Hence,I request your goodself to stop any further proceedings
pursuant to the show cause notice dated 05.06.2025 and thus

render justice. I will send a detailed reply later.

Kindly do the needful.

Thanking you, =
Ry gl u 7= (PR

(T.M.Muthukumar)
Copy to:-

1. The Chairperson,

Tamil Nadu State Coastal Zone Management Authority /
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat,

Chennai - 600 009.

2. The Chairman/DCZMA,

File No. DOECC,587,2025.TO-GIS (Computer No. 221880)
Generated from eOffice by BHUVANESHWARAN, TECHNICAL OFFICER-GIS, TECHNICAL OFFICIQI}_%{S,%%ﬁECTORATE OF ENVIRONMENT AND CLIMATE CHANGE on 25/07/2025 02:55 pm



147998,2025/DD-DOECC

District Collector,
Chengalpattu District,
Chengalpattu — 603 001.

3. The Member Secretary / DCZMA,

Personal Assistant (G) to the District Collector,
Chengalpattu District,

Chengalpattu.
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By RPAD S ENT 218

From:
M.S.Rama Mohan Rao, Date: 11 June 2025
S/0. Marayya, )50, ¢
No.1/2, Krishnabai Street,

T.Nagar, Chennai-600 017,

To:

Tamil Nadu State Coastal Zone Management Authority,
O/o. Department of Environment and Climate Change,
9% Floor, Metros,

Anna Salai, Nandanam,

Chennai- 600 035.

Subject: Reply to your Show Cause Notice (Lr.No.P1/1484/20.,3) dated
05,06.2025.(Building Location - Latitude : 12.343408 N, Longitude
80.060347 E, S. F. No. 495/1, Paramankeni Village, Cheyyur Taluk,
Chengalpattu District)

Sir/Madam,

I am the owner of a super structure with ground floor with cement sheet, referred
to in your notice. The said structure has an asbestos (cement) roof and is a
temporary shed constructed solely for the accommodation of watchman
employed to oversee the property. The said structure is not of a permanent nature
and is not used for any commercial purposes, nor is it occupied as a residence by
myself or any of my family members. Its exclusive function is to serve as a
watchman’s shelter.

In view of the above facts, specifically the temporary and non-permanent nature
of the structure, and its limited use solely for watchman accommodation, I
respectfully request that any proposed action in connection with this matter be
reconsidered and dropped.

Yours Truly,

M.S.Rama Mohan Rao.

Copy to:

1) The Chairperson,
Tamil Nadu State Coastal Zone Management Authority/

1
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2=

Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,

Secretariat,
Chennai — 600 009.

2) The Chairman/DCZMA,
District Collector,
Chengalpattu District
Chengalpattu — 603 001.

3) The Member Secretary/DCZMA,
Personal Assistant (G) to the District Collector,

(‘hengalpattu District,
Chengarmattu — 603 001.
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3

T 13 JUN 5 ¥)
FI'O_ITII 3 p :.I_‘___-_r /
M.S.Rama Mohan Rao, Date: 11 _Juné--éozs
S/o. Marayya, '

No.1/2, Krishnabai Street,
T.Nagar, Chennai-600 017

To:

Tamil Nadu State Coastal Zone Management Authority,
O/o. Department of Environment and Climate Change,
9" Floor, Metros,

Anna Salai

Nandanam,

Chennai- 600 035.

Subject : Reply to your Show Cause Notice (Lr.No.P1/1484/2023) dated
05.06.2025.(Building Location -Latitude : 12.341619 N, Longitude :
80.059216 E, S. F. Nos. 495/2A and 496/6A1, Paramankeni Village,
Cheyyur Taluk, Chengalpattu District)

Sir/Madam,

I am the owner of a Guest house measuring a built up area of about 2660 Square
feet cdnsist‘mg of Ground and First Floors, in the land comprised in Survey
No0s.495 part and Survey No. 496/6 part in Paramankeni Village, Cheyyur Taluk,
Chengalpattu District (ie. the building referred in your notice). The Said Guest
House was constructed after getting necessary permission from the local
Panchayat (President, Paramankeni Village Panchayat Lathur Panchayat Union).
The patta for the said land has been obtained in my name. Prior to the construction
of the said building, I have a container bunk house in the said land. For about 9
years, | have not received any objection from the government or any other
authorities with respect of the usage of the container house or the guest house in

the said land.

1
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2) 1 have made the necessary payments and got electricity connection and
building approval (from the Village Panchayat President) and the details of the

same are as follows:

(i) On 14.05.2015, I have paid Rs.2,29,165/- as electricity deposit and other
charges and I have got Electricity Connection.

(ii) On 01.03.2016, I have paid a fee of Rs.8,600/- to the Paramankeni Village
Panchayat, for obtaining Building Plan Approval (Container Bunk House).

(ii) On 01.03.2016, 1 have obtained Building Plan Approval (Container Bunk
House) from the President of Paramankeni Village Panchayat.

(iii) On 28.07.2023, 1 have obtained Payment Advice from the Paramankeni
Village Panchayat.

(iv) On 01.08.2023, 1 have paid an amount of Rs.30,700/- towards Building Plan
Approval Charges.

(v) On 01.08.2023, I have paid an amount of Rs.57,238/- towards Labour Fund
(vi) On 01.08.2023, I have paid an amount of Rs.1,000/- towards Armed Force
Flag Day Fund.

(vii) On 01.03.2023, I have obtained Building Plan approval from the President

of Paramankeni Village Panchayat.

3) I have been using the said building as guest house for me and my family
members and no commercial activity has been done in the place. Recently, I
learned that the said Guest House has been constructed in the Coastal Regulation
Zone I1I (CRZ I1I) and hence I ought to have got prior permissions / no objection
certificates from the Department of Environment, Pollution Control Board and

Director of Town and Country Planning authorities.

4) I humbly submit that since I got permission and approval for the construction
of the building from the local Panchayat authority, 1 was of the view that my

Guest House construction was properly approved. The non receipt of permission
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R

from the Pollution Control Board, Environment Department and DTCP is neither
willful, nor wanton and only due to my innocence. Hence, I filed applications to
(i) the Director, Department of Environment and Climate Change, Saidapet,
Chennai, (ii) the Assistant Director of Town and Country Planning, Chengalpet
and (iii) the District Pollution Control Committee, Maraimalai Nagar,
Chengalpattu and for granting necessary permission/regularization for the

construction of the above said guest house.

5) The application submitted by me to the District Pollution Control Committee,
Maraimalai Nagar, Chengalpattu and to the Director, Department of Environment
and Climate Change, Saidapet, Chennai, are pending. However, the Assistant
Director of District Town and Country Planning, Chengalpattu, without
considering the facts, has passed an impugned order dated 10.04.2024, instructing
me to discontinue the use of the building within 30 days from the date of the
receipt of the said order, failing which appropriate action under Sub Séction (2-
A) of Section 56 of the Town and Country and Planning Act. The Assistant
Director of District Town and Country Planning, Chengalpattu has passed the
order without giving me an opportunity to hear me or my authorized
representative in person. Further has not whispered anything about the approval
obtained me from the concerned Village Panchayat President after paying .
necessary charges. Hence, | have filed an appeal to the Director of Town and

Country Planning, at Koyambedu, Chennai and it is pending.

6) In a report filed by the District Collector Chengalpattu to the Hon’ble National
Green Tribunal, it has been stated that three buildings including the aforesaid

building ov\;'ned by me got approval from the Village Panchayat.

7) The aforesaid building is situated in CRZ-III and does not fall within a No

Development Zone. As mentioned earlier, the construction was carried out with
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the approval of the local panchayat authority. After learning that the construction
may have been undertaken without the necessary permissions from the
appropriate authorities, I have since filed applications and appeal seeking

regularization of the said building.

Therefore, I request you to kindly consider the above, as my reply to your show
cause notice and to defer any action until the said applications and appeal are duly

disposed of by the relevant authorities.

Yours Truly,

M. S. Rama Mohan Rao.

Annexures:

o
.

Copy of the Sale Deed registered as Doc.No.6020/2007.

Copy of the Sale Deed registered as Doc. No.5808/2007
Copy of the Patta for Lands in Survey No.495/2 and Survey No.496/6A2
Copy of the Adangal & Land Tax Receipts upto 2024

ooR W

Copy of the Payment Advice Notice from the Paramankeni Village (Letter
No0.5/2023 dated 28.07.2023),

6. Copy of Payment Receipts

7. Copy of Building Approval Plan (Container Bunk House)

8. Copy of Building Approval Plan.

9. Copy of the Application submitted to the District Pollution Control
Committee, Maraimalai Nagar, Chengalpattu

10. Copy of the Application submitted to the Director, Department of

Environment and Climate Change, Saidapet, Chennai,

4
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11. Copy of the Application submitted to the Assistant Director of District Town
and Country Planning, Chengalpattu.

12. Copy of the Impugned Order dated 10.04.2024, passed by the Assistant
Director of District Town and Country Planning, Chengalpattu.

13. Copy of the Appeal filed to the Director of Town and Country Planning at
Koyambedu, Chennai.

Copy to:

1) The Chairperson.

Tamil Nadu State Coastal Zone Management Authority/
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat,

Chennai — 600 009.

2) The Chairman/DCZMA,
District Collector,
Chengalpattu District
Chengalpattu — 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,
Chengalpattu District,

Chengalpattu — 603 001.

5

File No. DOECC,587,2025.TO-GIS (Computer No. 221880)
Generated from eOfficeby BHUVANESHWARAN, TECHNICAL OFFICER-GIS, TECHNICAL OFFICFElR’I'_%{S%?&ECTORATE OF ENVIRONMENT AND CLIMATE CHANGE on 30,07,2025 04:01 pm



119964,2025/DD-DOECC

g
S

By RPAD [
£ 1 3 JUN 2025
From: * 2/
M.S.Rama Mohan Rao, Date: fU une 2025__‘..__-

S/0. Marayya, 7 S,
No.1/2, Krishnabai Street,

T.Nagar, Chennai-600 017,

On behalf of

Mr. Ch. Baskara Rao,

S/0. Mr.Ch.Poornachandra Rao

D, No.43-106-1/122, Kanaka Durga Nagar, Ajit Singh Nagar,
Vijayawada - 5200135,

To:

Tamil Nadu State Coastal Zone Management Authority,
O/o. Department of Environment and Climate Change,
9" Floor, Metros,

Anna Salai,

Nandanam,

Chennai- 600 035.

Subject: Reply to your Show Cause Notice (Lr.No.P1/ 1484/2023) dated
05.06.2025.(Bui1ding Location: Latitude : 12.341655 N, Longitude :
80.059481 E, S. F. No: 496/6A2, Paramankeni Village, Cheyyur Taluk,
Chengalpattu District)

Sir/Madam,

I'am the authorized representative of Mr. Ch. Bhaskara Rao, son of Mr. Ch,
Poornachandra Rao, residing at D.No. 43-106-1/ 122, Kanaka Durga Nagar, Ajit
Singh Nagar, Vijayawada — 520015. The land referenced in your notice was
previously owned by me and was sold to Mr. Ch. Bhaskar Rao by way of a sale
deed dated 21/01/2016, registered as Document No. 98 of 2016, in the office of
the Sub-Registrar of Cheyyur. Subsequent to the purchase, Mr. Ch. Bhaskara Rao
put up a super structure with ground floor and cement sheet intended solely for
the accommodation of a watchman on the said land. The said structure is not of a

permanent nature, nor is it used for any commercial purposes, nor as a residence

1
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by the owner or any of his family members. It serves exclusively as a shelter for
the watchman employed to oversee the property. In view of the above facts,
particularly the non-permanent nature of the structure and its limited use solely
for watchman accommodation, I respectfully request that any proposed action in

relation to this matter be reconsidered and dropped.

Yours Truly,

(M. S. Rama Mohan Rao)

Copy to:

1) The Chairperson,

Tamil Nadu State Coastal Zone Management Authority/
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat,

Chennai — 600 009.

2) The Chairman/DCZMA,
District Collector,
Chengalpattu District
Chengalpattu — 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,
Chengalpattu District,

Chengalpattu — 603 001.
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20.06.2025
BY SPAD
From

Mr. L. Suren

S/o Lakshmanan,
No0.25/11A,
Sarangapani Street,
T. Nagar,

Chennai - 600017

To

The Director,

Department of Environment and Climate Change,
Tamil Nadu State Coastal Zone Management Authority,
9th Floor, Metros, Anna Salai, Nandanam,

Chennai — 600 035.

Respected Sir/Madam,

Subject: Reply to Show Cause Notice dated 05.06.2025 under Lr. No.
P1/1484/2023

[, Mr. L. Suren S/o Lakshmanan, residing at No.25/11A, Sarangapani Street,
T. Nagar, Chennai - 600017 received your Show Cause notice dated
05.06.2025, I am hereby giving the following appropriate reply.

1. At the outset, I vehemently deny all the allegations and imputations
made in the said notice dated 05.06.2025 as false, misconceived and
devoid of merits, except those which are expressly admitted herein. The
present Show Cause Notice is issued against me wherein it is alleged
that I have engaged in unauthorized construction activity within CRZ-
III “No Development Zone (NDZ)” in Survey No. 498/1A5 & Survey No.
498/1A6 of Paramankeni Village, Chengalpattu District, in
contravention of the Coastal Regulation Zone (CRZ) Notification, 2011.
The impugned notice is issued in complete disregard of the factual and

legal position and is liable to be withdrawn.

1
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2. I state that I am the absolute owner of land measuring a total extent of
1 acre, comprised in Survey Nos. 498/1A3, 498/1A4, and 498/1A6,
bearing Patta Nos. 2524, 2525, and 2527, situated at Paramenkeni
Village. The land was solely purchased for the purpose of carrying out
farming activities. I have duly followed all relevant guidelines and have
consistently endeavored to comply with all statutory requirements to
the best of my understanding and ability. I further state that I had
obtained the necessary permission from the competent local authority,
viz., Paramankeni Panchayat, under Resolution No. 87 dated
17.06.2022. Upon scrutinizing my application dated 15.06.2022, the
Panchayat granted plan approval for the construction of a farmhouse,
vide Na.Ka.No. 03/2022/ 2a1.@#., dated 22.06.2022, thereby permitting
the construction of a farmhouse measuring 1905.32 sq. ft. in the said

land.

3. I state that at the time of obtaining the building permission, no public
notice, nor any endorsement or entry in the revenue records or approval
documents, indicated that the site fell under a CRZ-III NDZ
classification or was subject to CRZ restrictions. The local authority did
not inform or advise me of any requirement for additional permissions

under CRZ norms.

4. 1 state that in compliance with the approval conditions, I had paid the
development and approval charges totalling a sum of 323,800/-, in
addition to ¥10,000/- under the Labour Welfare Fund and 31,000/-
under the Armed Forces Flag Day Fund, through proper official

channels of the Panchayat.

5. I state that the temporary structure erected on my property comprised
in Survey Nos. 498/1A3, 498/1A4 and 498/1AS5 is a thatched-roof
structure (temporary shack), constructed solely for the purpose of

maintaining the farmland. This temporary structure does not violate

3
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any of the terms or conditions stipulated in the approval granted by the

local authority.

6. I state that the construction undertaken was strictly in accordance with
the plan approved by the statutory Panchayat authority. I had not
wilfully or knowingly violated any provision of the CRZ Notification,
2011. The alleged construction activity was commenced in good faith
and with complete administrative approval from the concerned local
body.

7. In light of the foregoing, it is humbly submitted that the allegation of
unauthorized construction is unfounded, I have not violated any
provision of the Coastal Regulation Zone Notification, 2019 and has
acted strictly in accordance with law. The structure in question is a
temporary, non-permanent construction, undertaken with valid
approval from the competent local authority, and does not result in any

ecological harm or infringement of regulatory norms.

8. It is respectfully submitted that the Show Cause Notice dated
05.06.2025 be withdrawn and no coercive action be taken against me

pending consideration of this reply.

In view of the above, we request your good office to consider our above said
representation and reply to your notice dated 05.06.2025 and hereby request
your good office to withdraw your Show Cause notice dated 05.06.2025 and

thus render justice.

Copy to

1. The Chairperson, Tamil Nadu State Coastal Zone
Management Authority/Additional Chief Secretary
to Government,

Environment, Climate Change and Forest c.
Department, __?e-(' G . v &
Secretariat, Chennai-600 009.

2. The Chairman/DCZMA, L. SUREN
District Collector,

Chengalpattu district,
Chengalpattu - 603 001.

3. The Member Secretary/DCZMA,
Personal Assistant (G) to the District Collector,
Chengalpattu district,
Chengalpattu -603 001. 5

Yours
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141 June 2025
Tamilnadu Costal Zone Management Authority,

O/o Department of Environment and Climate Change,

9t floor, Metros, Anna Salai, Nandanam, Chennai 600035

Sir,

Ref No.Lr.P.P1/1484 /2023, dated 05.06.2025

I am in receipt of your notice dated 5" June 2025 and respond as hereunder:

1. I am the absolute owner of the property in all that piece and parcel of
land and building situated at Paramankeni village comprised in
S.No.483, currently as per patta S.N0.483/2E, Lathur Union, Cheyyur
Taluk, Kancheepuram District and Sub registration District of Cheyyur
measuring an extent of 16.5 cents, cited in your above notice.

2. 1 state that, the above property was purchased by Mr. M.R. Satheesh as
land from Mr.Ramakrishnan vide Sale deed dated 15.03.2006 and
registered as Document no.592/2006 on the file of the sub Registrar
Cheyyur and subsequently he obtained building approval from the
Panchyat Thalaivar bearing No.K.Dis.No.1/98. He thereafter completed
construction of a residential building.

3. Thereafter, I purchased both the land and building from Mr.M.R.
Satheesh vide Sale deed dated 27.10.2010 and registered as Document
n0.4281/2010 on the file of the Sub Registrar Cheyyur.

4. It is seen from your notice that the Coastal Regulation Zone (CRZ)
Authority, vide a notification in 2011 restricted constructions in the said
location where the above property is situated.

5. It is pertinent to point out that my vendor Mr.M.R. Satheesh had
constructed the building during year of 2008 and therefore much before
the CRZ notification of 2011. As the building was approved and

1
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completed much before 2011, there is no cause for a violation of the said
CRZ notification, as the notification did not cover constructions prior to
2011,

6. Please find enclosed the relevant documents and records for your kind

perusal.

I am ready to provide any clarification or information as required by the
authority.

Sincerely

3 -~

Encl

1. Sale deed document

2. Plan approval issued by the Panchayat Thalaivar.
Copy to:

1. The chairperson, Tamil Nadu State Coastal Zone Management
Authority/additional Chief Secretary To Government

Environment, Climate Change and Forest Zone,
Secretariat,

Chennai 600009.

2. Chairperson/DCZMA
District collector
Chengalpattu District
Chegalpattu-603001

3. The Member Secretary/ DCZMA
District collector
Chengalpattu District
Chegalpattu-603001
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TANA! RAMA}
STAMP VENDOR
No:14, Narayani Apls,
R.A, Purern, Chonnai - 2§
Lotear 248312000
Ph: 24640790
THIS DEED OF SALE EXECUTED AT CHENNAI

B ON THIS THE w%m OF OCTOBER 2010 BY

Mr. M.R. BATHEESH, Son of Mr. V. Maniyan Nair, aged about 44 years,
residing ag No.38, V.G.P. Prabhu Nagar, Peru mppkkarn,l Chennai - 601 306,

hereinafter called the “VENDOR".
d TO AND IN FAVOUR OF

Mr. THIRUMALAI VARADARAJAN, Son of Mr. T.N. Gopalan, aged about 39
years, resi_;:ling at No.5/11, Rajamannar Street, T.Nagar, Chennai - 600 017,
representé?d by his Power Agent Mrs. RAJALAKSHMI SANTHANAM, Wife of
Mr. Santhanam, aged about 64 years, residing at No.17/35, Rajamannar
Street., T,Nagar, Chennai - 600 017, {The Power of Attorney dated
02.0?.2013, registered as Document No.391/2010, at’ S.R.O T.Nagar),
hereinafter called the “PURCHASER".

M@g&mﬁ @&/

-
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« 5 o

NHEREAS wherever the word VENDOR and PURCHASER occurs it

will be applicable to their respective legal heirs, executors, administrators

legal representatives and assigns witnesseth.

WHEREAS all that piece and parcel of land measuring about 16.5
Cents, Comprised in Survey No.483, now as per Patta Survey No.483/2E,
situated at No.120, Paramankeni Village, Lathur Union, Cheyyur Taluk,
Kancheepuram District, belonged absolutely to the VENDOR herein, he
having purchased the property on 15.03.2006, from Mr. V. Ramakrishna
Reddiar represented by his power agent Mr. R. Dayakar Naidu, registered as
Document No.592/2006, at S R.O. Cheyyur,

WHEREAS the VENDOR purchased the property morefully described in
the schedule hereunder out of his self earned funds and constructed a house

in the land and except him no one has got any right, interest (or) title over

the property.

WHEREAS the VENDOR is in possession and enjoyment of the
property and offered to sell land measuring about 16.5 Gents together with
building Comprised in Survey No.483, now as per Patta Survey No.483/2E,
situated at No.120, Paramankeni Village, Lathur Union, Cheyyur Taluk,
Kancheepuram District, morefully described in the schedule hereunder free
from all encumbrance to the PURCHASER for a total Sale Consideration of
R:.i:,ﬁb,OdO/- (Rupees Twelve Lakhs and Ninety Thousand Only)
and the PURCHASER alsc agreed to purchase the property free from all

encumbrances.

NOW THIS INDENTURE OF SALE WITNESSETH

. In pursuance of the above agreement between the VENDOR and the
PURCHASER, the PURCHASER paid Rs.12,90,000/- (Rupees Twelve
Lakhs and Ninety Thousand Only) by cheque to the VENDOR and thus
the receipt of which sum the VENDOR doth hereby accept and acknowledge,
and release the PURCHASER from any further payments thereof. The

Py Yocaly
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VENDOR doth hereby grant, transier sell, convey and assign all that piece
and parcel of property more particularly described in the Schedule hereunder
together with all ways, liberties, easements, privileges, advantages and
appurtenances whatscever appertaining to the said properties or reputed to
appertain to or heretofore occupied by or enjoyed therewith and all rights,
title interests, property claims and demand of the VENDOR unto and upon
the Schedule mentioned property and every part thereof in favour of the
"PURCHASER” herein, TO HAVE AND TO HOLD THE SAME absolutely and
forever free from all encumbrances, charges, lien, right or demand of any

kind whatsoever.

1) The PURCHASER shall peacefully and quietly possess enter upon,
retain, hold and enjoy the same as PURCHASER'S own property
without any lawful let or hindrance, interruption, claim or demand by
or from the VENDOR or any other person or persons claiming under,
through or in trust from the VENDOR.

2) The said property is not the subject matter of any encumbrances,

charges attach ments, lispendens whatscever.

3) The VENDOR at all times will indemnify and save harmless the
PURCHASER against all loses, damages which the PURCHASER may
be put w?p_ _fgf"fny encumbrance or defects in title of the
property herdb¥ conveyed,

4) The VENDOR at the request and cost of the PURCHASER shall do and
cause to be done, execute and register all such further acts, deeds and
things as may be necessary and reasonably required for fuller and
better assuring the title, peaceful and effective possession and
enjoyment of the said property by the PURCHASER,

File No. DOECC,587,2025.TO-GIS (Computer No. 221880)
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3) Tne VENDOR shali pear and pay all taxes, rates, charges due and il
~_ payable and other arrears to the local authonties, Urban land Tax
authorities and State Authorities upto the date of this sale and the
PURCHASER shall pay and bear the same from this date onward.

6) The PURCHASER is put in full ownership possession and enjoyment of
the Schedule property and he shall own, possess and enjoy the same
absclutely without any let, hindrance or claim of any right, title or
interest from the VENDOR, or any other person/persons claiming
through the VENDOR, and shall have all rights to the water ways and
other easement rights in or upon and in law attached to, the Schedule .
property.

7) The VENDOR doth hereby covenant that he is having absolute rights, |
title and interest in the Schedule property and agrees to indemnify the
PURCHASER against any defect in title. I'

8) The VENDOR has handed over vacant possession of the property
hereby conveyed to the PURCHASER and all original Parent deeds are
handed over to the PURCHASER herein.

SCHEDULE

All that Piece and Parcel of land measuring about 16.5 together with

building Comprised in Survey No.483, now as per Patta Survey No.483/2E,
situated at No.120, Paramankeni Village, Lathur Union, Chevur Taluk,

Kancheepuram District, and being bounded on the

NORTH BY : Land in Punja Survey No.483-Part;

SOUTH BY : Land in Punja Survey No.483-Part;

EAST BY : Vacant land belonged to Church, in S.No.482 and 484; and
WEST BY : Common Road.

And situated within the Registration District of Kancheepuram and
Registration Sub - District of Cheyyur.

ki
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The market value of the property is Rs.12,90,000/-

IN WITNESS WHEREOF THE VENDOR AND THE PURCHASER'S
POWER AGENT ABOVE NAMED HAVE HEREUNTO SET THEIR RESPECTIVE

HANDS AND SIGNED THIS DEED OF SALE ON THE DAY, MONTH AND YEAR
FIRST ABOVE WRITTEN IN THE PRESENCE OF FOLLOWING WITNESSES

PURCHASER’ POWER AGENT VENDOR

WITNESSES:

\ @_%Mi}_@ (RATESH 3R

S0 R SUtAnNARON VPIR,

Daneshe- Plods, 6 Block, 2,
Romaling & polpgalor streek,

Pa i L.Mm&,:, oIne v - boo [0 Drafted by:
/
3 @S fau,i CLo-ftw ‘5\[0 ‘:Lojw‘éw' (M
@rH»‘}’W Mr. R. VIJAYAKUMAR,
Advocate,

No.64, 2™ Avenue,
Indira Nagar, Adyar,

Chennai - 600 020.
Ea $.CA 607/‘.19_3 .
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STATEMENT UNDER RULE 3(1)

No. 121, PARAMANKENI VILLAGE,

' old New
1? L ‘ Survey | Survey E:tgnt Classification Value (Rs)
° | Number | Number Bl
1 483 483/2E 0.16%: Punja 8,00,000/-
2 | As per building value Annexure - 1A 4,90,000/-
Total Value 12,90,000! -
URCHASER ( VENDORS

Power Agent.
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Qfﬁm{j Act Markat value prcpemes!buﬂdmg particulars of building to be furnished in

r\uucxun: lt‘.’l"lu-u n.hnu utauu\.l:uu.‘a

71—Qeseﬁmm1er8u+ldmg Pia&s&dene{ebyﬂsnmammmmvammmmuomng —— e

(a) Construction of the structures ! Cement
(b) Depth of foundation s above 4 feet
(c) Thickness of walls in Ground Floor 9"
(d) Whether teakwood used throughout - No
(e) Floorning - Ordinary Plastered
2. Age of the building : 4 Years
3. Extent of the site : 16.5 Cents
(a) Value of the Site : Rs. 8.00,000/-
4. Built up area . Each type of construction involved in each floor ’

Note: area open to sky such as courtyard efc. should be deduced from built up area if any

e 8 S - 5 S R e - . 5 e . e 0 . - - L e

Floor Madras RCC Mangalore Mangalore Mangalore Pantile Pantile ACC

Tetrace Roof {ile roof tile roof tile roof roof roof plain  sheel
Roof over flat plain over over roof
Tiles ceiling tiles flat tiles )
1 2 3 4 5 3 7 8 B .
Ground Floor 700 Square Foot - o - o & r
5. Area of separate car gate and of |
Construction involved if any . One car park
6. (@) Length of compound wall if any . -No-
(b) Length of barbed wire or chain or link fence : - Nil -
7. Is there a separate latrine or chain sepfic tank . Yes
8. Well if any with diameter and depth . Yes
9, Electrical installation a) No. of points 20
b) No. of fans : Nil

¢) No. of electric motor pump sats :  One

11. The Executant’s estimate of the market value of the Property:

Land Value Rs. 8,00,000~
Building Value : Rs. 4,90,000~
Total Value Rs. 12,90,000/-

Place: Chennal
Date :

PURCHASER'S POWER AGENT VENDOR

~—

\:\

.__“‘
T
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RPAD '3 JUN 2025 )
From: Date:12-06-2025
M. Thulasi, |
W/o. Mr. S. N. Reddy,
Flat No:B4Ist Floor,38/9 Bhavani Homes,
IstStreet,Venkatesh Nagar Main Road,
Virugambakkam<
Chennai:600092.

To:

Tamil Nadu State Coastal Zone Management Authority,
O/o. Department of Environment and Climate Change,
9" Floor, Metros,

Anna Salai,

Nandanam,

Chennai- 600 035.

Subject: Reply to your Show Cause Notice (Lr.No.P1/1484/2023) dated
05.06.2025.(Building Location -Latitude : 12.343442N, Longitude :
80.060706E, S. F. No. 496/6B, Paramankeni Village, Cheyyur Taluk,
Chengalpattu District)

Sir/Madam,

I am the owner of a container house (in ground floor) with compound wall,
referred to in your notice. The said container house is a temporary structure and
it can be shifted from one place to another. The said structure is not of a
permanent nature and isnot used for any commercial purposes, nor is it
occupied as a residence by myself or any of my family members and it is used
as a watchman shed. The container house and compound wall thereon are only
for safety and protection of the Land.

In view of the above facts, specifically the temporary and non-permanent nature
of the structure, and its limited use solely for protection of the Land, I
respectfully request that any proposed action in connection with this matter be
reconsidered and dropped.

Your’sTruly,

" T

(M.THULASI)

1
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Copy to:

1) The Chairperson,

Tamil Nadu State Coastal Zone Management Authority/
Additional Chief Secretary to Government,
Environment, Climate Change and Forest Department,
Secretariat,

Chennai — 600 009.

2) The Chairman/DCZMA,
District Collector,
Chengalpattu District
Chengalpattu — 603 001.

3) The Member Secretary/DCZMA,

Personal Assistant (G) to the District Collector,
Chengalpattu District,

Chengalpattu — 603 001.

Your’sTruly,

' Thpde

(M.THULASI)

2
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE.

From : To
Thiru A.R. Rahul Nadh, I.A.S., | Mrs. Indira Subramaniyam,
Member-Secretary, TNSCZMA & ' W/o. Subramaniyam,
Director, Department of Environment & No. 26, Rajasekara Mudali Street,
Climate Change, 9™ floor, Metros, Anna Chennai - 600 004

Salai, Nandanam, Chennai 600 035

Letter No. P1/1484/2023-1 dated 16.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Original Application No, 95 of
.2023 (SZ) - Tllegal Construction in CRZ area - Paramankeni Villoge,
Chengalpattu District - Show Cause Notice issué_d under Section 5 of the
Environment L {(Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023 (5Z)
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, duted
05/06/2025
3) Your reply dated 07/07/2025

.

With reference to the above, this is to inform you that the reply submitted by
you in response fo the Show Cause Notice has been received and placed on record. In
this regard, you are requested to appear for a personal hearing to present your caée in
person and ciarify the issues raised, along with any relevant records or supporting
documents you may wish to submit,

The personal hearing is scheduled as follows:

» Date: 23/07/2025

» Time: 11,00 AM

» Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Me’rros; Aﬁna Salai, Nandanara, Chennai 600 035

1477238



You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

Sd./- AR. Rahul Nadh

~ Director of Environment
& _Cli mate Change

// forwarded by order // ?
' For Di

of Envif}onmen'r-
and Climate Change

\//@ V7 \”ﬂ 2
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru AR, Rahul Nadh, I.A.S., Mr. Thirumalai Varadarajan,
Member-Secretary, TNSCZMA & ' - 8/0. T.N.Gopalan,
Director, Department of Environment & No. 5/11, Rajamannar Street,
Climate Change, 9™ floor, Metros, Anna T. Nagar, Chennai - 600 017

Salai, Nandanam, Chennai 600 035

Letter No. P1/1484/2023-2 dated 16.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of
2023 (SZ) - Iilegal Construction in CRZ area - Paramankeni Village,
». Chengalpattu District - Show Cause Notice issued under Section 5 of the
Envilr'c;nm:zn? (Protection) Act, 19686 - Personal Hearing called on

22.07.2025 - Regarding

Ref.. 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No, 95 of 2023 (8Z)
2} Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05/06/2025
3) Your reply df:ﬁ'ed 14/06/2025
KR AR KK A KA K
Wh‘h reference to the above, this is to inform ydu that the reply submitted by
you in response to the Show Cause Notice has been received and placed on record. In
this regard, you are requested to appear for a personal hearing Yo present your cose in
person and clarify the issues raised, along with any relevant records or supporting
documents you may wish to submit. |
The personal hearing is scheduied as follows:
« Date: 23/07/2025
« Time: 11.00 AM
s Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035

149 /238



You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- AR. Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order // @M
For Direc Environme s

and Climate Change

150/ 238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, L.A.S., , T.M.Muthukumar,
Member-Secretary, TNSCZMA 4 ' S/0. T.V.Mandravanan,
Director, Department of Environment & SF Nos.270, 274 & 277, Avinashi
Climate Change, 9™ floor, Metros, Anna Mangalam Road, Karunaipalayam

Salai, Nandanam, Chennai 600 035 Village, Avinashi - 641 654

——————————————————————————————————————————————————

Letter No. P1/1484/2023-3 dated 16.07.2025
Sir/Madam, | .
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of
2023 (SZ) - Illegal Construction in CRZ area - Paramankeni Village,
~ Chengalpattu District - Show Cause Notice issued under Section 5 of the
En\gronmen‘r {Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1)Hon'ble NGT (SZ) order dated: 02/06/202% in GA Ne. 95 of 2023 (5Z)
2) Show Cause Notice issued vide this office Lr. No. P1/1484/ 2023, dated
05/06/2025
3) Your reply dated 18/06/2025
. TR R R R R R ok
With reference to the above, this is to inform yeu that the reply submitted by
you in response to the Show .Cause Notice has been received and placed on record. In
this regard, you are requested to appear for a personal hearing to present your case in
person and clarify the issues raised, along with any relevant records or supporting
documents you may wish fo submit. - .
The personal hearing is scheduled as follows:
» Date: 23/07/2025
« Time: 11.00 AM
» Venue: Chamber of the Director, Department of Environment & Climate

' Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

Sd./- AR. Rahul Nadh
Director of Environment
& Climate Change

hih

_?c)r of Envil"o}lm nt
and Climate Change

VR e

// forwarded by order // @
For Dir

152 /238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, I.A.S., Mrs. Kalapana Babu,
Member-Secretary, TNSCZMA & W/o. Babu Thiagarajan,
Director, Department of Environment & No. 14, Fourth Cross Street,
Climate Change, 9™ floor, Metros, Anna Karpagam Gardens,
Salai, Nandanam, Chennai 600 035 - Adyar, Chennai - 600 020

__________________________________________________________________________________

Letter No, P1/1484/2023-4 dated 16.07.2025

Sir/Madam,
. Sub. Depf; of Environment & Climate Change - Crigingl Application No. 95 of
2.023 (8Z) - THegal Construction in CRZ area - Paramankeni Village,
. Chengalpattu District - Show Cause Notice issued under Section 5 of the
Environnient -(Pr-oTecTion) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1)Hon'ble NGT (5Z) order dated: 02/06/2025 in OA No, 95 of 2023 (87)
' 2) Show Cause Notice issued vide This office Lr. No. P1/1484/ 2023, dated
05/06/2025 |
3) Your reply dated 26/06/2025
R KKXKH KK S AH KK
With reference to the above, this is to inform you that the reply submitted by
you in response to the Show Cause Notice has been received and piaced on record. In
this regard, you are requested to appear for a personal hearing to present your case in
person and clarify the issues raised, along with any relevant records or supporting
documents you may wish to submit.
The personal hearing is scheduled as follows:
» Date: 23/07/2025
o Time: 11.00 AM
« Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- AR. Rahul Nadh
Director of Environment
& Climate Change

// for'war‘de.d by order // @Q MV\/"\/
For D

’rolr- ]of EnvaronmenT
cmd Climate Change

‘V(B' 7 11hS
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, T.A.S., Dr CT. Arunachalam,
Member-Secretary, TNSCZMA & S/0. 5. Chidambaram,
Director, Department of Environment & No, 3, Vidwan Sundaram Streef,
Climate Change, 9™ floor, Metros, Anna Nungambakkam,
Salai, Nandanam, Chennai 600 035 ' Chennai - 600 034

~————— L T R i L ALl i A Y A B Y 4 20 o L 8 AR iR ) Ll B i R L ol ol 0l ol ol kil L e kel e e ks ke e s e o ] e e

Letter No, P1/1484/2023-5 dated 16.07.2025

S'i:r'/Madam,
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of
2023 (SZ) - Tilegal Construction in CRZ area - Paramankeni Village,
" Chengalpattu District - Show Cause Notice issued under Section 5 of the
Environment (Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1) Hon'ble NGT (SZ) arder dated: 02/06/2025 in OA Ne. 95 of 2023 (5Z)
2) Show Cause No’rice.issued vide this office Lr. No. .Pl/ 1484/2023, dated
05/06/2025 | |
3) Your reply dated 01/07/2025
FRFHIA KKK IEAXK
.Wi‘rh reference to the above, this is to inform you that the reply submitted by
you in response fo the Show Cause Notice has been received and placed on record. In
THis regard, you are requested to appear for a personal hearing to present your case in .
person dnd clarify the issues raised, along with any relevant records or supporting
documents you may wish o submit,
The personal hearing is scheduled as follows:
« Date: 23/07/2025
« Time: 11,00 AM |
+ Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- A.R. Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order //

For D@ edrér of En.vig n?{br{?f

and Climate Change

v(ﬁ'é. ' e

156 /238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, T.A.S., Mr.Gnanasehar Devedason,
Member-Secretary, TNSCZMA & S/0. Gnanaraj,
Director, Department of Environment & 1A, Chinnandikuppam Main Road,
Climate Change, 9™ floor, Metros, Anna Vettuvankani,
Salai, Nandanam, Chennai 600 035 Injambakkam, Chennai -600 115
| &
Mr. L. Suren

son of Lakshmanan,
25/11A Sarangapani Street,
T. Nagar, Chennai 600 017

Letter No, P1/1484/2023-6 dated 16.07.2025

Sir/Madam,
Sub.:’ .'Depf. of Environment & Climate Change - Original Application No. 95 of
2023 (5Z) - Illegal Construction in CRZ area - Paramankeni Village,
Chengalpattu District - Show Cause Notice issued under Section 5 of the
Environment (Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023 (SZ)
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05/06/2025 | |
3) Your reply dated 20/06/2025
Aok R R
With reference to the above, this is to inform you that the reply submitted by
you in response to the Show Cause Notice has been received and placed on record. In
“this regard, you are requested to appear for a peréona! hearing to present your case in
verson and clarify the issues raised, along with any relevant records or supporting
documents you may wish to submit.
The personal hearing is scheduled as follows:
» Date: 23/07/2025
« Time: 11.00 AM
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« Venue: Chamber of the Dir'ecTotr', Department of Environment & Climate
Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
You are reqguested o attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

Sd./- A.R, Rahul Nadh
Director of Environment
& Climate Change

For Dirlde ‘rér-&f Environ\rnenT
and Climate Change

// forwarded by order //

8. i’a\‘li?(
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, I.A.S., Mr. M.S.Rama Mohan Rao,
Member-Secretary, TNSCZMA & S/o. Late M.Marayya,
Director, Department of Environment & No.1/2, Krishnabai Street,
Climate Change, ™ floor, Metros, Anna T.Nagar,
Salai, Nandanaim, Chennai 600 035 Chennai 600 017

Letter No. P1/1484/2023-7 dated 16,07 2025

Sir/Madam, | _
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of
2023 (SZ) - Tllegdl Construction in CRZ area - Paramankeni Village,
. Chgngalpaﬂu District - Show Cause Notice issued under Section 5 of the
Envir'onm.en? {Protection) Act, :1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref. 1) Hon'ble N&T (5Z) order dated: 02/06/2025 in QA No. 95 of 2023 (5Z)
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05/06/2025 - |
3) Your reply dated 11/06/2025
Fok kR A Sk
With reference to the above, this is to inferm you that the reply submitted by
you in response to the Show Cause Notice has been received and placed on record. In
this regard, you are requested to appear for a personal hearing to present your case in
persen and clarify the issues.mised, along with any relevant records or supporting
documents you may wish to submit, |
The personal hearing is scheduled as foliows:
» Date: 23/07/2025
¢ Time: 11.00 AM
.« Venue: Chamber of the Director, Department of Envirenment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested fo attend the hearing without fail, failing which further action |

as per law will be taken based on the available records.

Yours faithfully,

5d./- AR, Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order //

DL\ omitier
For Diketar of Environment
and Climate Change

V(f%' vé\'i \‘5—(

160 /238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To :
Thiru A.R. Rahul Nadh, I,A.S., Mr. M.5.Rama Mohan Rao,
Member-Secretary, TNSCZMA & S/o. Late M.Marayya,

- Director, Department of Environment & No.1/2, Krishnabai Street,
Climate Change, 3" floor, Metros, Anna T.Nagar,
Salai, Nandanam, Chennai 600 035 Chennai 600 017

Letter No, P1/1484/2023-8 dated 16.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of |
2023 (SZ) - Illegal Construction in CRZ area - Paramankeni Village,
- Chengalpattu District - Show Cause Notice issued under Section 5 of the
Environment (Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1) Hon'ble NGT (SZ) order dated: 02/06/2025 in OA No. 95 of 2023 (SZ)
2) Show Cause Notice issued vide this of fice Lr. No. P1/1484/2023, dated
05/06/2025
3) Your reply dated 11/06/2025
KRR AR AR IAARK K
With reference to the above, this is o inform you that the reply submitted by
you in response 1o the Show Cause Notice has been received and placed on record. In
“this regard, you are requested to appear for a personal hearing o present your case in
person and clarify the issues raised, along with any relevant records or suppor'ring
documents you may wish to submit.
The pebsonal hearing is scheduled as follows:
» Date: 23/07/2025
e Time: 11.00 AM
« Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are reguested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- A.R. Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order //
i A
Far Di c}/o of Environment

and Climate Change

| ‘Ag 11\1'1(

162 /238



DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From : ) To
Thiru A.R. Rahui Nagh, I.A.S., Mr. M.5.Rama Mohan Rao,
Member-Secretary, TNSCZMA & S/0. Late M.Marayya,
Director, Department of Environment & No.1/2, Krishnabai Street,
Climate Change, 9™ floor, Metros, Anna T.Nagar,

Salai, Nandanam, Chennai 600 035 Chennai 600 017

Letter No. P1/1484/2023-9 dated 16.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change - Original Application No. 95 of
2023 (8Z) - Iiiegdl Construction in CRZ area ~ Paramankeni Village,
-. Chengalpatiu District - Show Cause Notice issued under Section 5 of the
Env_ir*omﬁen? (Protection) Act, 1986 - Personal Hearing called on

22.07.2025 - Regarding

Ref.: 1) Hor'ble NGT (5Z) order dated: 02/06/2025 in OA No. 95 of 2023 (5Z)
2) Show Cause Notice issued vide this office Lr. No. P1/1484/2023, dated
05/06/2025
3) Your reply dated 11/06/2025
etk A R
With reference to the above, this is to inform you that the reply submitted by
you in response to the Show Cause Notice has been received and placed on record. In
this regard, you are requested to appear for a personal hearing to present your case in
person and clarify the issues raised, along with any relevant records or supporting
documents you may wish fo submit,
The personal hearing is scheduled as follows:
« Date: 23/07/2025
« Time: 11.00 AM
« Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- A.R. Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order // @
For D

tor of Em}ronmen‘r
and Climate Change

‘/:? g 7l
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, L.A.S,, Mrs. M. Thulasti,
Member-Secretary, TNSCZMA & “W/o Mr. S.N.Reddy,
Director, Department of Environment & 33/9, Madras Battai Road,
Climate Change, 9™ floor, Metros, Anna Villivakkam,
Salai, Nandanam, Chennai 600 035 Chennai 600 049

Letter No. P1/1484/2023-10 dated 16.07.2025

Sir/Madam,
Sub.: Dept. of Environment & Climate Change ~ Original Application No. 95 of
2023 (8Z) - Tllegal Construction in CRZ area - Paramankeni Village,
- Chengalpatiu District - Show Cause Notice issued under Section 5 of the
Envi_r_'onm;n‘r (Protection) Act, 1986 - Personal Hearing called on

22,07.2025 - Regarding

Ref.: 1) Hon'ble N&T (SZ) order dated: 02/06/2025 in OA No. 95 of 2023 (8Z)
2} Show Cauge Néh’ce issued vide this office Lr. No. P1/1484/2023, dated
05/06/2025
3} Your reply dated 12/06/2025
e e R KH KK
With Pefer'en.ce to the above, this is to inform you that the reply submitted by
you in response to the Show Cause Notice has been received and piaced on record. In
this regard, you are requested to appear for a personal hearing to present your case in
- person and clarify the issues raised, along with any relevant records or supporting
documents you may wish to submit.
The personal hearing is scheduled as follows:
» Date: 23/07/2025
o« Time: 11.00 AM
o Venue: Chamber of the Director, Department of Environment & Climate

Change, 9™ floor, Metros, Anna Salai, Nandanam, Chennai 600 035
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You are requested to attend the hearing without fail, failing which further action

as per law will be taken based on the available records.

Yours faithfully,

5d./- A.R. Rahul Nadh
Director of Environment
& Climate Change

// forwarded by order // Q)
For D

ctor of Environment
and Climate Change

V({;' \1!1\1(
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
Attendance Sheet — Personal Hearing — 23/07 /2025
Original Application No. 95 of 2023 (SZ)

Contact No. &
S.Ne ' Name Survey No, '
Signature

Mrs. M. Thulasi, !
W /o Mr. S.N.Reddy, ;
| bk o
1 33/9, Madras Battai Road, ! [ Wo\% |
: Villivakkam, R&?{i M
Chennai 600 049 | fo

Mr.‘ M.S,Rama Mohan Rac;,
S/.D' Late M.Marayya, E 495/;0 ’y

2 No.1/2, Krishnabai Street, : ..
T.Nagar, | %95%2,&)2-
Chennai 600 017 |

-

Mr. M.S.Rama Mohan Rao, LibSim D
S/o0. Late M._Marayya, _ 4}95@7/ .

3 No.1/2, Krishnabai Street, . :
T.Nagar, '
Chennai 600 .O 17 /

r. M.8.Rama Mohan Rab,
S/o. Late M.Marayya, ﬁf‘?ﬁ/éﬂ?%
4 No.1/2, Krishnabhai Street,
‘ T.Nagar, b
Chennai 600 017

Mr.Gnanasehar Devadason,
'S/o. Gnanaraj,

1A, Chinnandikuppam Main

o143
Road,
S5 Vettuvankani,
Injambakkam, Chennai -600 -
115 (e / (46|
&
Mr: L. Suren 4 Je/ 1 AS
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son of Lakshmanan,
25/11A Sarangapani Street,
T. Nagar, Chennai 600 017

Dr CT. Arunachalam,
S/o. 5. Chidambaram,
No. 3, Vidwan Sundaram
Stfeet,
Nungambakkam,

-+ Chennai — 600 034

HR7

T3

‘Mrs. Kalapana Babu,
W/o. Babui Thiagarajan,

No. 14, Fourth Cross Street,

Karpagam Gardens,
Adyar, Chennai - 600 020

L§s A

AYSobb43

E’.q_- .

Mr. T.M.Muthukumar,
8/oc. T.V.Mandravanan,
SF Nos.270, 274 & 277,
Avinashi Mangalam Road,
Karunaipalayam Village,
Avinashi ~ 641 654

446/ 242,
5h2-

foe b

W5 45224,
S.PeeN puximi K

Mr. Thirumalai Varadarajan,
S/o0. T.N.Gopalan,

| No. 5/11, Rejamannar Street,

T. Nagar, Chennai - 600 017
Mg/ ndize.Subramaniyam,
R, 2 ™ § ar Trhali
Nyeet,
Clhenab-—600-60<4

qu/zﬁ_

99403 122330

="

,/’”/ff,

dSHe3914394-9)

?M‘g'b‘\.. w qiu'snv) |

‘FOV T'N v W‘\'W’L‘\ ,

10

Mrs. Indira Subramaniyam,
W/o. Snbramaniyam,
No. 26, Rajasekara Mudali
Street,

Chennai — 600 004
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3. Name of the Owner [/ Authorized S1gnatory n.€. R&ma Meohen

TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA) .
CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM

(To be filled and submitted by the Project Proponent / Violator during the
personal hearing)

1. This office Réference No.: P1/ 1484/2023 v--_"7 (Ju;fu? /6 @q 2004,

2. Name of the Individual / Company / Institution: LN kama MMﬁ Rao -

bao "o /iy anthori%ed
V?m,!aj, v (L0 ;vﬁ.i«mav

4, Communication Address (with Contact Details):

Address: _No. |z, knitihabal Shead . UNogan, (ernts’

Phone: 7.?7)?@&@‘3‘? £9.0: Cvakumas ) 97‘9//0.2652§ £ eh. Q@gammu)

Email: _Yamamotanrdoms &gl -cam .
5. Location of the Unauthorised Construction/Activity (as per the CRZ

Notification, 2011}
(Survey No., Village, Taluk, District)

L Nes 4G5 2 and 4547407, Povionantens Vitlge , Uop Tidik, &WWQ

[yMfench «

6. Nature of the Construction Undertaken in the CRZ Area:
FResidential Building - Cugsd Hourg

0 Commercial Establishment

[ Resort / Hotel

O Reclamation / Dumping |

[d Encroachment into Waterbody / Mangrove Area

O Others (Please Specrfy] '

6 (1) Total Land Area: 2 A Zf@g, Mﬂg?zﬂe m%g &_/fwjdé,;‘, Mé{) 3¢ -ﬂ'g, /Qii ;«%
ﬂy

EFotd phor e M‘é’% SoL

6(2) Total Built-up area: 2.4 U0 ‘% « Food

6(3) No. of Floors including basement 62 QQ.MUA_J 7 /D'

6(4) Height of the building (Approx) 20 Foed -
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7. Approximate Date of Commencement of above constructions

01,0220 (2015 - 20549 or loiner Pm,k Howe.

24.09, &ozi — f-’wo *3 f)m(} F%ofﬁwl(cq{d:

8. Statutory Permissions / Clearances Obtained (if any):
B%s

1 No
If Yes, provide details and attach relevant documents:

Appwwwf M K /@@A,gow Fmdmau&m &;ﬁg&w//ﬁﬂw
J’ammf ki o) |

9. Were you aware that the site mentioned in S.No.5 falls under the Coastal
Regulation Zone (CRZ)‘P

O Yes

(0]

10. I-Iave you received any notice / communication from the authorities

g’?ydmg this activity earlier?
cS

1 No
If Yes, provide details (Refcrence No. & Date)

Pides fond Djserfor, P7CP » Comgalpobie fO-° 4 zoZL;
1i. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117
- OYes

I’N/prox ride briefl explanatlon}

2 ?rmﬂzu}}w%r d Bad ool ;z, ,,zw,é;? yy ég«mcv' L2200 mafery
Gom  Loa waler ard "/’W 100 mekty  geon bouk sodes | Hoeert]
it Srems Aok Cocsd e ciss prosfod Gl Kb b Aons/
O Partially (If partially, provide brief explanation): gl AY M//’JM Seont Fo R

Loubaafer
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. 12, Explanation / Justification for Undertaking the Activity:
(Attach a separate sheet if the space provided is insufficient)

13. Current Status of the Unauthorised Construction (as per CRZ Notzficatmn,

2011
ompleted

] Ongoing
[0 Temporarily Halted
14. Availakility of Supporting Land Records / Plans:

es (Attach copies of patta, layout approval, land documents, etc.) i‘)}\ﬂ;&v{f ,&uéomfﬁ&ﬁ’
3 No er /A Db 2025 .
'15. Declaration '

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I undcrstand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection) Act, 1986,

Date: _(lomas’
Place: 22. ,972 90247 "

Signature of the Authorized Signato
Name: C 8 Sirvumkwap r f

Des1g:1a110n (if applicable):

1717238



I o Lt /5@.:2 Pmmgwéem W lloge Gy %LW Uopilpattie Dithty

TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA)

CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM
{To be filled and submitied by the Project Proponent / Violator during the
personal hearing]

1. This office Reference No.: P1/1484/2023 ~ & (dud 0072920

2. Name of the Individual / Company / Institution: M* %mkﬁ’m Pgﬂ
3. Name of the Owner / Authorized Signatery: W, (. Formeanohan %0/9@“% Q Qupfe? AL
 repycsntahve (o Livabomay

4, Commumcatmn Address (with Contact Details):

Address: knihnghar f%"@f 7 N’M.ﬁ) {Aennen' .
Phone: / 7;;?@6;%9? (0.0087 mfunm:) Q7q//93£9§56?ﬁgﬁéwama{)
Email: A a é} - Jrpind s bor

5. Locatlon of the Unauthorised Construction/Activity (as per the CRZ
Notification, 2011)
(Survey No., Village, Taluk, District)

»

6. Nature of the Construction Undertaken in the CRZ Area:

A Residential Building

O Commercial Establishment

O Resort / Hotel

0 Reclamation / Dumping

0 Encroachment into Wéterbody / Mangrove Area

D/C)Thcrs (Please Specify): _Lengnd (hood Losdrh rogs ﬂ{uf'

6 (1) Total Land Area: Tehd fondd e ;Qmwﬁ., M Led. & oo:(i Ff - Yotad »é'f/

S¥e. Quing o o?m (G Cersty

6(2) Total Built-up area: __$ &0 LG4 (orant (oot .

6(3) No. of Floors including basement gz CGW@M K0 )

6(4) Height of the building (Approx)__ /0 fued
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7. Approximate Date of Commencement of above constructions

2R lb

8. Statutory Permissions / Clearances Obtained (if any):
O Yes '

SR

If Yes, provide details and attach relevant documents:

9. Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone (CRZ)?

O Yes
BNe

10. Have you received any notice / communication from the authorities
regarding this activity earlier?

M Yes

o

If Yes, provide details (Reference No. & Date):

11. De you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117?

Y s
. o (provide brief explanation)

The Shod &y oy forpeeary Aputhoe Sfested g

' O Partially {If partially, provide brief explanation):

1737238



12. Explanation / Justification for Undertaking the Activity:
{Attach a separate sheet if the space provided is insufficient)

13. Current Status of the Unauthorised Construction {as per CRZ Notlﬁcatmn,
2011)
ompleted
0 Ongoing |
0 Temporarily Halted
14. Availability of Supporting Land Records / Plans:
Eﬁ? (Attach coplci;f patta, layout approval, land documents, etc.)
o Ony lode dad ol fatle cvailadte . dn y M@mﬁ,
15. Decla;?tmn (sade paed f2c90.98/0s8) J/M ? !f/o

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I understand that any misrepresentaticn or non-
cooperation may result in legal action as per provisions of the Environment
{Protection) Act, 1986,

Date: _Q.1.09, 20227

Place: f:/;snmu )

S1gnature of the Authorized Signate
Name: f ff} Vdaﬁum/y qﬂ*@_f

Designation (if applicable):

1741238



TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA)

CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM
(To be filled and submitted by the Project Proponent / Violator during the
personal hearing}

1. This office Reference No.: P1/1484/2023~9 dhted /5*0,7 Lo ¢
2. Name of the Individual / Company / Institution: .‘Q’?-f y fam WW) Q’U N

3. Name of the Owner / Authorized Signatory: -{{U) | Ferms Dokt Jé’ag W % Ay
Quisrted  dgpoededit L85 boms-

4, Communication Address (with Contact Details):

Address: /ffo bnidhnotos J?ﬁfe&v" /\/l/&l@m Koopag *

Phone: “7,6' 7/ ff?ﬁ} ‘?v’f"‘?‘ AN &fumaa - 4}7?/)935&» G ('£R fggggqm?&éj
Email: _J o mohanrao ma smedl bom .
5. Location of the Unauthorised Construction /Activity (as per the CRZ
Notification, 2011}

(Survey No., Village, Taluk, r/,D1s‘cr1 % /‘

Lo Afs’/,,m /%ﬁmz
D3/

4 M@{ &‘?//% M &ofyﬁé?aé’b(

6. Nature of the Construction Undertaken in the CRZ Area:

[0 Residential Building

O Commercial Establishment

O Resort / Hotel |

O Reclamation / Dumping

O Encroachment inte Waterbody / Mangrove Area

Ij/ﬁlis (Please Specify): .@/ﬁ"ﬂ/‘&ﬂ CCQW{; £ 4053})\-@’{2/{?' '

6 (1) Total Land Area: _%_/@_/ Land AN %’“ L b et 250 Sg, 7

6(2) Total Built-up area: 2¢O f(,:,- Feed .

6(3} No. of Floors including basement J/ Caorpd F@ou

»

6(4) Height of the building (Approx)___ /2 fed .
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7. Approximate Date of Commencement of above constructions

o - 3918

8. Statutory Permissions / Clearances Obtained {if any):

O Yes.—
Eﬂ(’

If Yes, provide details and attach relevant documents:

9. Were you aware that the site mentioned in $.No.5 falls under the Coastal
Regulation Zone (CRZ}?
O Yes

oG

10. Have you received any notice / communication from the authorities
regarding this activity earlier? '

M Yes '
v
If Yes, provide details (Reference No. & Date):

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117 '

0 Yes

[QfNE‘(provide brief explanation)

7% Macl ia mé a ey, Shuthire identd fov
Lo in8sr and  Gokibroy, /(7\ TS AOE 2 perrronat Akl

O Partially {If partially, provide brief explanation):
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12. Explanation / Justification for Undertaking the Activity:
(Attach a separate sheet if the space provided is insufficient)

13. Current Status of the Unauthorised Construction [(as per CRZ Netification,
2011) ., '

O LGO/ pleted

O Ongoing
O Temporarily Halted
14. Availability of Supporting Land Records / Plans:
1 Yes {Attach copies of patta, layout approval, land documents, etc.}
IE"N/ GEW% /&/é éﬁof ondd Ferion ﬁf&o‘v(-%é py ﬁqﬁ/};d% )ﬂ Mfﬁgf@y
15. Peclaration X

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection) Act, 1986. '

Date: _€#zmm 2?/@9/9@-

Place: CAavpw!

Signature of the Authorized Signatglr
Name: . § $ Crvadunson i) -
Designation (if applicable): o
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA) |

CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM
(To be filled and submitted by the Project Proponent / Violator during the
personal hearing)

1. This office Reference No.: P1/1484/2023 .4 oé/{rg /4. % 2o 2
2. Name of the Individual / Company / Institution: N}, m&'

3. Name of the Owner / Authorized Signatory: M, TM&M‘ W?@»{aﬂ é] LYY kW
weprthontopre (5 Sivakemar:
4. Communication Address (with Contact Details):

Address: ﬂﬁf }( }L/OOV 29/57 2 Aovona HOWA /*}fﬁa’f WN‘Z}A M%

Phone: 747/€948 ‘?,_ (8 0 vad ) 9?9};05569\\MOM ff)’}dgam}wf—‘éan &iﬁmréﬂaﬂfz
1y _ &3 9mmast. jors » . € Ch Sanf gy oomiiasl) T~

5. Locatmn oi‘ the Unauthorised Construction/Activity (as per the CRZ
Notification, 2011)
(Survey No., Village, Taluk, District)

dwpa 4@?6’/575 ﬂnam&m 17»’%97 C{/%/w, ’7}\@( &WW& 2 by,

6. Nature of the Construction Undertaken in the CRZ Area:
[] Residential Building

O Commercial Establishment

[J Resort / Hotel

[0 Reclamation / Dumping

OO0 Encroachment into Waterbody / Mangrove Area

[ Others (Please Specify): K ,ﬁlﬂf&xﬁnj r d _/“’OW{( .

6 (1) Total Land Area: Land_govay Comhiniye Hlolgy 4os ty Q,I%A/fgw degres!
4 : -1 OF pee

6(2) Total Built-up area: 4’0’0 f@;}‘f} . @Q}m}m /QW Howay .

6(3) No. of Floors including basement f @Qqﬁvi;)

6(4) Height of the building (Approx)__ A0 Feed
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7. Approximate Date of Commencement of above constructions .

Yea < 2078

8, Statutory Permissions / Clearances Obtained (if any):

1 Yie’s/ﬂ

eNo

If Yes, provide details and attach relevant documents:

9. Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone (CRZ)?

0 Yes

s

10, Have you received any notice / communication from the authorities
regarding this activity earlier?

dYes '

N

If Yes, provide details (Reference No. & Date):
11. Do you acknowledge that the said activity constitutes a violation under

CRZ Notification 20117
O Yes

o (provide brief explanation)

Tt it rly O Codesier Dund frome oot I G e
bemoved ane ;'fL';zf_ivW/cl ﬁ@%@/-/frw"lm .

O Partially (If partially, provide brief explanation):
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12. Explanation / Justification for Undertaking the Activity:
{Attach a separate sheet if the space provided 1s insufficient)

13. Current Status of the Unauthorised Construction (as per CRZ Notification,

2011 .
ompleted

£ Ongoing

O Temporarily Halted

14. Availability of Supporting Land Records / Plans:

O Yes (Attach copies of patta, layout approval, land documents, etc.)
(=¥ oy (oo dard onst st oeaidadle. [notor defle. Lo Drrth /g Ao e,
15. Declaration

[ hereby declare that the information furmshed above is true and correct to

the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection) Act, 1986. '
" Date: 2.2.070 It
Place: O doprm”

S1gnature/}of the Authorized Sig atory
Name: O P vakumer L ,
Designation (if applicable):
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA)
CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM

(To be filled and submitted by the Project Proponent / Violator during the
personal hearing)

1. This office Reference No.: 'P1/1484/2023
2. Name of the Individual / Gempany / Institution: |- M . MuTHU LUMAZR.

3. Name of the Oswaer / Authorized Signatory: S ?ﬂ@“\ A"J’C{L{M 2

4, Communication Address (with Contact Details):

Address:CPIVar - 230 204 4293, Avana ki Margralon &;NJ tarinod F""Q’W‘"'

Phone:.__ 0% 3042132 Vilaze , Aviredd
Email: %‘ hUMM@ P@\-OEMK 0’2’ 8 6‘“ 63@

5. Location of the Unauthorised Construction/Activity {as per the CRZ
Notification, 2011)
(Survey No., Village, Taluk, Dls‘trlct}

SPds- 496 442, SH2 4 mem.wu Vidltag. , Chotyyun
TM,CKW :

6. Nature of the Construction Undertaken in the CRZ Area:
O Residential Building -

[0 Commercial Establishment

OO0 Resort / Hotel =

O Reclamation / Dumping

O Encroachment into Waterbody / Mangrove Area
B Others (Pléase Specify): _Wadthman rooe vtk 0"’“—?"“‘“ walk .

6 (1) Total Land Area: 94‘ ;.
6(2) Total Built-up area: AX Soy. L,!’j" :

6(3) No. of Floors including basement G}W Ak j‘ﬁo" ON’? :

6(4) Height of the building (Approx) |l feet .

181/238



7. Approximate Date of Commencement of above constructions

M A vepw 2005 1 .

8. Statutory Permissions / Clearances Obtained (if any):
OYes
@ No

If Yes, provide details and attach relevant documents:

ok &ppicasle .

9. Were you aware that the site mentioned in S.No.5 falls under the Coastal
Regulation Zone (CRZ)?

H¥es

O No

10. Have you received any notice / communication from the authorities
regarding this activity earlier?

] Yes

oo

If Yes, provide details {(Reference No. & Date}:

11. Do you acknowledge that the said activity constitutes a violaticn under
CRZ Notification 20117 ' '

O Yes - ¢
+No (provide brief explanation)

5 L onty a binkehats dhad for purperc 4 tabiring

O Partially (If partially, provide brief explanation):
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12. Explanation [ Justification for Undertaking the Activity:
{Attach a separate sheet if the space provided is insufficient)

Ft)u dp,fn‘b %MM Mw\a M g?fwn.hnz( LAAAAN] 1k

5 ponde dather A5 dwe 0gvenliunnt aLtun [ toatehman wio
Lot o st Properry .

13. Current Status of the Unautherised Construction (as per CRZ Notification,
2011) ‘

[3 Comipleted :

O Ongoing o T AWQ% LE.

O Temporarily Halted

14. Avaiiability of Supporting Land Records / Plans:

Yes (Attach copies of patta, layout approval, land documénts, elc.)

LI No '

15. Declaration

I hereby declare that the information furnished above is true and correct to

the best of my knowledge and helief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection) Act, 1986.

Date:

Place: ) { |
fm_% -
Signature of the Authorized Signatory

Name: 5. P2EN A iCizgs 245 -
Designation (if applicable): AIVORATE .
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT
| AUTHORITY (TNSCZMA)
CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM

(To be filled and submitted by the Project Proponent / Violator during the
personal hearing)

1. This office Reference Neo.: P1/1484/2023
2. Name of the Individual / Company / Institution:
- 3. Name of the Owner / Authorized Signatory: =T, ARLNACHALR M)

4. Commumcatlon Address (with Contact Details): -
Address: _ 3 VIDWAN SUNDARAM ST NMM\L’O&/M Lo nna O3l
Phone: 9 EQLI-@ 294949

Email: CT Vinw & \M.m.l Lam '

5. Location of the Unauthor}Jed Construction/Activity (as per the CRZ

Notification, 2011)

(Survey No., Village, Taluk, District)

Suww,y No — {877
\/ LUoLag, . C_lr\_u.yyx_w -
“Dipbade - dﬂw%aLpatm
6. Nature of the Construction Undertaken in the CRZ Area:
L] Residential Building
[ Commercial Establishment
0 Resort / Hotel

£] Reclamation / Dumping
O Encroachment into Waterbody / Mangrove Area

\E/Others (Please Specify): RO —?—W Wodlic hovam

6 (1) Total Land Area: __\O_ X B :Pc .

6(2} Total Built-up area: |

6(3} No. of Floors including basement_ b

6(4} Height of the building {Approx)
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7. Approximate Date of Commencement of above constructions

o 2028

8. Statutory Permissions / Clearances Obtained (if any):
O Yes
W No

If Yes, provide details and attach relevant documents:

9. Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone {CRZ)?
1Yes

oo

10. Have you received any notice / communication from the authorities
- regarding this activity earlier?
1 Yes

o
If Yes, provide details. (Reference No. & Date):

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117 ' '

7T Yes
[} No (provide brief explanation)

S

o tially (If partially, provide brief explanation):

— vl veow G ETove :}@YRL\:"DW
od. e Tinids. omd B Oecamodode
LI lavon

P\DW\'E_& wcomﬁ s ¢ wvwovw@
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12. Explanation [/ Justification for Undertaking the Activity:
(Attach a separate sheet if the space provided is insufficient)

13. Current Status of the Unauthomsed Construction (as per CRZ Notification,
2011)
O Completed
O Ongoing
Temporarily Halted
14. Availability of Supporting Land Records / Plans:
[0 Yes {Attach copies of patta, layout approval, land documentb etc.)
= No

'15. Declaration

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection) Act, 1986. '
Date: 23 ..7+2F
Place: _Ef!"\gﬁ\mi

Signature of the Authorized S1gnatory
" Name: _C. T. ﬁﬂ,\mu\&
Designation (if applicable): 7’/‘%\—_\

/’V\J S
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.

TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TNSCZMA)

CRZ VIOLATION -~ PERSONAL HEARING STATEMENT FORM
{To be filled and submitted by the Project Proponent / Violator dunn,g the
personal hearing)

1. This office Reference No.: P1/1484/2023

VARADALAT AN
A RAT N

2. Name of the Individual / Gempany / Institution: THIRUMALA
3. Name of the Owner / Authorized Signatory: WREQUMAL.M VA D

4, Communication Address {(with Contact Details):
Address: I, RPTP skt AR STRGer T nba AR CH ool
Phone: GaHO2ID32 5?)
Email: __ vochodg-od srcterre—  UPRADAL(E Johoo o
5. Locatwn of the Unauthoﬁsed Constmctmn/Act:wty (as per the CRZ
Notification, 2011}

{(Survey No., Village, Taluk, Distr 1ct)

i PEL
LB /o, pabh oot DREYVE Thiuk, RERSn CHE pLsretct

6. Nature of the Construction Undertaken in the CRZ Area:
E/ﬁfsidential Building |

[0 Commercial Establishment

[l Resort / Hotel

O Rec].amatibn_ / Dumping

[0 Encroachment into Waterbody / Mangrove Area

O Others (Please Specify): | ;

6 (1} Total Laﬁd Area: 1b+ % Cente
6{2) Total Bﬁilt-up area: 400 gij/f’ C@ﬂ"rp;x)

6{3) No. of Floors including basement__ OWE-EO oy %/TPA‘ g!‘“”

6{4) Height of the building {Approx)___}% é»c.e/(" ]
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7. Approximate Date of Commencement of above constructions

10 /o8 /2006
L
;.}rﬂ:utory Permissions / Clearances Obtained (if any):
Yes

[ No
If Yes, prgvide details and attach relevant documents:

‘?ﬁwtuﬂ«mﬁ“' proerove {ERcLoSED)

9. Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone (CRZ)?
1 Yes '

o

10. Have you received any notice / communication from the authorities
regarding this activity earlier?

[1Yes '

o

If Yes, provide details (Reference No. & Date):

o

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 2011°?

M Yes
/
IE/ING (provide brief explanation)

01D MUY LeevE BraY nanieeAsion

vt
~ p,,-\n:,t)r{HM M?@O
TWE. BUlLdIMe WS (omvtedED I 200 AERE P ‘

O Partially (If partially, provide brief expl‘anétion):'
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12. Explanation / Justification for Unde.rtak_ing the Activity:
(Attach a separate sheet if the space provided is insufficient)

. " .
Wé e BOURET AN Pgepaoy  Ruitd \Vdouse T

| | N
Wehet  PRNCHAT  (epRorie Vs geAnTed |

Cagko  ProtosT 1O " Qobb

13. Current Status of the Unauthorised Construction (as per CRZ Notification,
2011) -

I’L(‘mpleted

O Ongoing

O Temporarily Halted

14, Awailability of Supporting Land Records / Plans;
E"??sv(Attach copies of patta, layout approval, land documents, etc.)

[ No
15. Declaration :

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment

(Prolectmn] Act, 1986,
Date: 2?; QULL{ 202};

Place: (e gt

Signature of the Auth iz/ef‘ Signatory
Name:

Designation (if &ppﬁf:’!@'#l’e’ Dt BF e sy
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2 t-z 3;}(

-

TAMIL NADU STATE COASTAL ZONE MANAGEMENT
AUTHORITY (TRSCZMA)

CRZ VIOLATION - PERSONAL HEARING STATEMENT FORM

(To be filled and submitted by the Project Proponent / Violator during the
personal hearing)

1. This office Reference No.: P1/1484 /2023
2. Name of the Individual / Company / Institution: @KQRQJ’@Z@Y (}@@ veofasan
s+
-
3. Name of the Owner / Authorized Signatory: — iR ‘(8 TN

4. Communication Address (with Contact Details):

Address: 14 CHIAAAR DI LOPPLANY MAIN Rodry I TALTRIARAIL Ky o
Phone: _ Q TL7(192 22 & @HENNAT — o0 S
Email: __ CaiNANASHEK HOK /@ GeMP L Cory

5. Locat:on of the Unauthomsed Constructwn/ Activity {as per the CRZ
Notification, 2011}

(Survey No., Village, Taluk, District)

L6¢/142 = o?‘?ﬁ/méﬁ,p Aﬁ-g/m(

6. Rature of the Construction Undertaken in the CRZ Area
e Residential Building

] Commercial Establishment

1 Resort / Hotel _

L] Reclamation / Dumping

[0 Encroachment into Waterbody / Mangrove Area

O Others (Please Specify):

6 (1) Total Land Area: 2 A even

6(2) Total Built-up area: Absut 2o S/E

' ﬂ»—
6({3) No. of Floors including basement Ta J-?ﬂ TCHED %@F ey (L F46D
CongTRUCTI BN |

6(4) Height of the building (Approx)_ |ms ey

190/ 238



7. Approximate Date of Commencement of above constructions

“2";/{36 /‘*LCBQL

8. Statutory Permissions / Clearances Obtained (if any]:
&rYes

[0 No

If Yes, provide details and attach relevant documents:

f?&\mﬁ @("/QGD-Q‘ . 5'87 67 asse a2 2@2'&. %@&7 wresse « BL/0B 2

f

9, Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone (CRZ)?

1Yes
O No

10. Have you received any notice / communication from the authorities
regavding this activity earlier? ' '

B-Yes ' '

O No :

If Yes, provide details (Reference No. & Date): P! / 148 tf/ 202>

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117 '
I Yes

@& No (provide brief exp]anaﬁon]

E@artially (If partially, provide brief explanation):

: Upia‘éﬁé“‘gj @m{ A%_&M(h,v—r% O EAA }3{. wqfa‘

meenfewn (R Loven L owod % cuf ol 5o mefe:

f”uw b < /{-k‘gﬁ frele zf“’_‘-"‘ '
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12, Explanation / Justification for Undertaking the Activity:
{Attach a separate sheet if the space provided is insufficient)

we ﬂ(gv'e_ JDLL(.H_ WLZ 7{\@3}@{4‘&5 ﬁom,{

f\@“w&(_ r/va maent &cn .qL[u. é)gg{m J&[,Lq’ Wq& ({c\m_ ;5»4/!}

At ouf Ty SO mefce o (k-

4

13. Current Status of the Unauthorised Construction {as per CRZ Notification,
2011) '

Bﬁ)mpleted'

[0 Ongoing

@'ﬁ‘emporarﬂy Halted _

14. Availability of Supporting Land Records / Plans:

[J Yes (Attach copies of patta, layout approval, land docurnents, etc.)

0 No |

15. Peclaration :

I hereby declare that the information furnished above is true and correct to-
the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protection} Act, 1986. '
Date: '
Place:

Signature of the Authorized Signator)
| Name: _&nanssevee  Deynopson

Designation (if applicable): (==
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT'

AUTHORITY (TNSCZMA)
WCRZ VIOLATION - PERSONAL HEARING STATEMENT FORM
{To be filled and submitted by the Project Proponent / Violator during the
' personal hearing)

_ 1. This office Reference No.: P1/1484/2023

Mys. ka_QQé\,ﬂ o @&ﬂm

2. Name of the Individual / Company / Institution:

3. Néme of the Owner / Authorized Signatory: N \KJ-LN\&W ' \D

4. Communication Address (w1th Contact Details)

Address: ME zfté Mm
Phone: 2 QZ

Email: XurmARAos .2 « g " 4
5. Location of the Unauthorised Construction/Activity (as per the CRZ
Notification, 2011)

{Survey No., Village, Taluk, District)

At { “ﬂ}“‘i ?o&oLMak&m' \]\“M}Q ; Uﬂi‘ﬁ‘gb\( ?mluk
Ontnaalfokin diswa ok -

6. Nature of the Construction Undertaken in the CRZ Area:
Er'g:sidential Building
O Commercial Establishment
‘[ Resort / Hotel '
'[] Reclamation / Dumping
[ Encroachment into Water body / Mangrowe Area
O Others (Please Specify):

6 (1) Total Land Area: - .- 107 éﬁgg_ -

6(2} Total Built-up area:

6(3) No. of Floors including basement

6(4) Height of the building [Approx)
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7. Approximate Date of Commencement of above constructions .

Golwra 2pe7-0&

8. Statutory Permissions / Clearances Obtained (if any}):
O No
If Yes, provide details and attach relevant documents:

gt W ol
laled (30/4/2907)

9. Were you aware that the site mentioned in 8.No.5 falls under the Coastal
Regulation Zone (CRZ)?

B Yes

&rNo

10. Have you received any notice / communication from the authorities
regarding this activity earlier?

O Yes

Lz g\

If Yes, provide details (Reference No. & Date}:

11. Do you acknowledge that the said activity constitutes a violation under
CRZ Notification 20117

Ll Yes
MO (provide brief explanation)

(1] Partially (If partially, provide brief explanation):
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. 12. Explanation / Justification for Undertaking the Activity:
(Attach a separate sheet if the space provided is insufficient]

13. Current Status of the Unauthorised Construction (as per CRZ Notification,

%;pleted C@am ol wiad wmﬁ@&/)

(2 Ongoing
O Temporarily Halted
14. Availahility of Supporting Lan{}}ecords ! Plans:v/ﬂ
irTes (Attach copies of patta, layoutf approval, land documents, etc.)
O No -
15. Declaration

I hereby declare that the information furnished above is true and correct to
the best of my knowledge and belief. I understand that any misrepresentation or non-
cooperation may result in legal action as per provisions of the Environment
(Protectio] Act, 1986. '

Signature 31‘ the Aﬁtharized. Signatory
Name: -~ Zad B
Designation (if applicable):
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
O0/0 DEPARTMENT OF ENVIRONMERT AND CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

Proc. No. P1/1484/2023, dated 28.07.2025

SBub.: CRZ Violation - Original Application No. 95 of 2023 - Nlegal
Construction in CRZ areas - 8F. No. 495/1 of Paramankeni Village,
Cheyyur Taluk, Chengalpattu ~ Final Order - Issued
S
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide 8.0. No, 19(E] dated 6t January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2, WI—I'EREAS, it has come to knowledge that an unautherised development
activity at Survey no, 495 /1 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District without obtaining necessary permission, which falls in CRZ II-NDZ (No
Development Zone), which is g prohibited activity as per the approved Coastal Zone
Management Plan, and |

3. WHEREAS, a field inspecticn was carried out by the Sub-Committee on
26.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before

the Hon'ble National Green Tribuneal (Scuthern Zone} and chserved the following:

o A small building with Ground floor was found in the said location in S.F. No.
495/ 1 in the name of Mr. M. S.Rama Mohan Rao. |
(GPS: 12.343408 N, 80.060347 E}

s CRZ Zonation: CRZ II-NDZ (No Development Zone}

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, you'r construction activity falls in CRZ III-NDZ (No Development Zone}. As per
Para 8 III (CRZ-II) (i) of CRZ Notification, 2011, “Neo construction shall be
permitted within NDZ except for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth
area and existing density, and for permissible activities under the
notification, thus the comnstruction in Survey No. 495/1 at coordinates
12.343408 N, 80.060347 E within CRZ-III NDZ is a prohibited activity” and
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5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA] has issued the show cause notice to the Violator
Mr. M.S. Rama Mohan Rao, §/0. Late M, Marayya, No.1/2, Krishnabai Street,
T.Nagar, Chennai 600 017 vide Lr. No. P1/1484/2023, dated 05.06.2025. The
violator replied on 11/06/2025, stating that the said structure is net of a permanent
nature and is not used for any commercial purposes, nor is it occupied as a residence
by him or any of my family members. Its exclusive function is to serve as a

waltchman's shelter.

6. The violator was called for personal hearing on 23.07.2025 at 11.00 AM,
enciuired about the said viclation, and they replied that only sale decd and patta arc

available.. They also indicated that they were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues hy the officials
of TNSCZMA, it is observed that the structure, as stated in para 3, 4, 5, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explanation of the violator, since his
authorized representative has stated that.he is not aware of the CRZ Notification and
that he has not produced any documentary. evidence to the effect that he has
obtained permission or complied. with the CRZ Notification, 2011 and since the CRZ
Notification, 2011 is clearly applicable to the impugned construction as described
above and the conétruction is in the “No Development Zone” the TNSCZMA in
accordance with the powers and provisions of Section 5 of the Environment
{Protection) Act, 1986 hereby directs Mr. M.S. Rama Mchan Rao, 8/0. Late M.
Marayya, No.l1/2, Krishnabai Sireet, T.Nagar, Chennai 600 017, that the
construction at Survey No, 495/1 at ccordinates 12.343408 N, 80.060347 E
should be demolished and removed in its entirety forthwith and the area shall
be restored to its original condition as prior to the commencement of the

construction activities.”

Further, Mr. M.S. Rama Mohan Rao, S/o. Late M. Marayya, No.1/2,
Krishnabai Street, T.Nagar, Chennai 600 017, is also directed to ensure
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compliance with the applicable provisions of Ceonstruction and Demolition

Waste Management Rules, 2016 while carrying out the demolition activity.

Sd./- A.R. Rahul Nadh

_ Member Secretary,

Tamil Nadu State Coastal Zone

Management Autherity and Director,

" Department of Environment and Climate Change

To:
Mr.M.S.Rama Mohan Rao,
S/0.Late M.Marayya,
No.1/2, Krishnabai Street, T.Nagar,
Chennai - 600 017,

Copy to:

1. The Additional Chief Secretary Lo Governmernt,

Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 C09.

. The Chairman/DCZMA,

District Collector, _
Chengalpattu district, Chengalpattu ~ 603001. (& is requested to ensufe
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest}

. The Member Secretary,

PA{General) to collector,

Chengalpattu district? Chengalpattu - 603001, (f is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest) |

. The Convener - DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu — 603209, (It is requested fo ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
bé furnished to the MS, TNSCZMA at the earliest}
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5. The Superintendent of Police,
Chengalpattu district- 603001,

// forwarded by order // \P /L/\/v"\ﬂ

For Di

recfor of Enviro@x?‘j W

and Climate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 2TH FLOOR,
METROS, ANNA SALAF, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, [LA.8,,

Proc. No. P1/1484 /2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Illegal
Constriction in CRZ areas - SF. No. 495/2A, 496/6Al1 of

Param.ankeni Village, Cheyyur Taluk, Chengalpattu — Final Order -

Issued -
ke

WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
‘Notiﬁcation, 2011 vide S.0. No. 19(F) dated 6*11Jan1iary 2011 under the Environment
Protection Act, 1986, for protecting and conserving the ceoastal environment and to

- regulate development in the CRZ area, and

2. -WHEREAS, it has come to knowledge that an unauthorised develepment
activity at Survey No. 495/2A, 496/6A1 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District without obtaining necessai‘y permission, which falls in CRZ
III-NDZ (No Development Zone}, which is a prohibited activity as per the approved
Coastal Zone Management Plan, and

3. WHEREAS, a ficld inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA} in connection with Original Application No. 95 of 2023 before

" the Hon'ble National Green Tribunal (Southern Zone) and observed the following:

+ A huilding with Ground + First floor, another building with Ground floor
having cement roof and compound wall was found in the said location in
S.F. No. 495/ 2A, 496/6A1 in the name oer. M.S.Rama Mohan Rao.

(GPS: 12.341619 N, 80.059216 E) -

. CRZ Zonation: CRZ HI-NDZ (No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ III-NDZ {No Development Zone). As per
Para 8 III (CRZ-II) {i1) of CRZ Notification, 2011, “Ne construction shall be
permitted within NDZ except for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density, and for permissible activities under the
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notification, thus the construction in Survey No. 495/2A, 496/6A1 at
coordinates 12.341619 N, 80.059216 E within CRZ-IIIl NDZ is a prohibited

activity” and

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Autherity (TNSCZMA) has issued the show cause notice to the Violator -
Mr. M.S. Rama Mohan Rao, 8/0. Late M. Marayya, No.1/2, Krishnabai Street,
T.Nagar, Chennai 600 017 vide Lr. No. P1/1484/2023, dated 05.06.2025. The
violator replied on 11/06/2025, stating that the Guest House was constructed after
getling necessary permission from the local Panchayat (President, Paramankeni
Village Panchayat, Lathur Panchayat Union). The'patta for the said land has been
obtained in his name. Prior to the construction of the said building, he had a

container bunk house in the said land.

6. The violator was called for perscnal hearing on 23,07.2025 at 11,00 AM,
enquired about the said violation, and they replied that they have obtained huilding
approval from village panchayat president and had paid for electricity connection,
Labour Fund & Armed Force Flag Day Fund. They also indicated that they were not
aware of the CRZ Notification, 2011. |

7. Therefore, it is admitted by the violator that they are in vielation of the CRZ
Notification, 2011 and the explanalion of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as stated in para 3, 4, 5, 6 & 7 above;
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explahation of the violator, since his
authorized represeritative has stated that he is not aware of the CRZ Notification and
that he has not produced any documentary evidence to the effect that he has
obtained pe.rmission or complied with the CRZ Notification, 2011 and since the CRZ
Notification, 2011 is clearly applicable to the impugned construction as described
above and the construction is in the “No Development Zone® the TNSCZMA in
accordance with the powers and provisions of Section 5 of the Environment
{Protection} Act, 1986 hereby directs Mr. M.S. Rama Mohkan Rao, S/o. Late M.
Marayya, No.1/2, Krishnabai Street, T.Nagar, Chennai 600 017, that the
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construction at Survey No. 495/2A, 496/6A1 at coordinates 12.341619 N,
80.059216 E should be demolished and removed in its entirety forthwith and
the area shall be restored to its original condition as prior to the

commencement of the construction activities.”

Further, Mr. M.S. Rama Mchan Rao, S/o. Late M. Marayya, No.1/2,
Krishnabai Street, T.Nagar, Chennai 600 017, is also directed to ensure
compliance with the applicable provisions of Construction and Demolition

Waste Management Rules, 2016 while carrying out the demolition activity.

Sd./- A.R. Rahul Nadh

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Mr.M.S.Rama Mohan Rao,
S/o.Late M.Marayya, -
- No.1/2, Krishnabai Street, T.Nagar,
Chennai - 600 017. '
Copy to:

1. The Additional Chicf Secretary to Governmennt,
Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009.

9. The Chairman/DCZMA,
District Collector,
Chengalpattﬁ district, Chengalpattu — 603001. (It is requested lo ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shafl
be furnished to the MS, TNSCZMA at the earliest)

3. The Member Secretary,
PA{General) to collector,
Chengalpattu district, Chengalpattu - 603001. (#f is requested. to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished fo the MS, TNSCZMA at the earliest()
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4. The Convener — DCZMA, _
District Environmental Engineer,
Tamil Nadu Pollution Control Beard,
Maraimalai Nagar, Chengalpattu - 603209. (I is requested fo ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be fumished to the MS, TNSCZMA at the earliest)

5. The Superintendent of Police,
Chengalpattu district- 603001.

/7 forwarded by order // SN SR }
| Y A\ o g
For Difdctbr of Environmert

and Climate Change

'f/?z}ﬁ:w
A
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
0/0 DEPARTMENT OF ENVIRONMENT ARD CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI ~ 600 035

PRESENT: THIRU. A.R. RAHUL NADH, IL.A.S.,

Proc. No. P1/1484 /2023, dated 28.07.2025

Sub.: CRZ Viclation - Original Application No. 95 of 2023 - Illegal
Construction in CRZ arcas - SF. No. 496/6A2 of Paramankeni
Village, Cheyyur Taluk, Chengalpattu — Final Order - [ssued
-
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide S.0. No. 19(E} dated 6™ January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthorised development
activity at Survey No. 496 /B6A2 of Paramankeni Village, Cheyyur Taluk,
Cheﬁgalpattu District without obtaining necessary perniission, ‘which falls in CRZ
III-NDZ (No Development Zone), {vhic_h is a prohibited activity as per the approved
Coastal Zone Management Plah, and

3. WHEREAS, a field inspection was carried out By the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Aﬁplication Neo. 95 of 2023 before

the Hon’ble National Green Tribunal (Southern Zone) and observed the following:

e A building with Ground floor and cement sheet was found in the said

" Jocation in S.F. No. 496/ 6A2 in the name of Mr. M.S.Rama Mohan Rao.
(GPS: 12.341655 N, 80.059481 E) '

e CRZ Zonation: CRZ II-NDZ (No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TWN 98 of CRZ Notification,
2011, your construction activity falls in CRZ IIIF-NDZ (No Development Zone). As per
Para 8 III {CRZ-III) (ii} of CRZ Notification, 2011, “No construction shall be
permitted within NDZ except for repairs or reéonstrucf:ion of existing
authorized structure not exceeding existing Floor Space Index, existing plinth
area and existing density, and for permissible uactivities under the
notification,' thus the construction in Survey No. 496/6A2 at coordinates
12.341655 N, 80.059481 E within CRZ-III NDZ is a prohibited activity” and
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- 5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) has issued the show cause notice to the Violator
Mr. M.S. Rama Mohan Rao, 8/0. Late M. Marayya, No.1/2, Krishnabai Street,
T.Nagar, Chennai 600 017 vide Lr. No. P1/1484/2023, dated 05.06.2025. The
violator replied on 11/06/2025, stating that the said structure is not of a permanent
nature and is not used for any commercial purposes, nor is it occupied as a residence
by .him or any of my family members. Its serves exclﬁsively as a shelter for the

watchman employed to oversee the property.

6. The violator was called for personal hearing on 23.07.2025 at 11.00 AM,
enquired about the said violation, and they replied that only sale deed and patta are

available. They also indicated that they were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the viclator that they are in vicolation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is net a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as stated in'para 3, 4, 5, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

0. NOW, THEREFORE, on the basis of Para 1 to & above and on the basis of
detailed examination and after considering the explanation of the violator, since his
authorized representative has stated that he is not aware of the CRZ Notification and
that he has not produced any documentary evidence to the effect that he has
obtained permission or complied with the CRZ Notification, 2011 and since the CRZ
Notification, 2011 is clearly applicable to the impugned construction as described
above and the construction is in the ‘:No Development Zone” the TNSCZMA in
accordance with the poWers and provisions of Section 5 of the Environment
(Protection) Act, 1986 hereby directs Mr. M.S. Rama Mohan Rac, §/0. Late M.
Marayya, No.1/2, Krishnabai Street, T.Nagar, Chennai 600 017, that the
construction at Survey No. 496/6A2 at coordinates 12.341655 N, 80.059481 E
should be démolished and removed in its entirety forthwith and the area shall
be restored to its original condition as prior to the commencement of the

construction activities.”

Further, Mr. M.S. Rama Mohan Rao, $§/o. Late M. Marayya, No.l/2,

Krishnabai Street, T.Nagar, Chennai 600 017, is also directed to ensure
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compliance with the applicable provisions of Construction and Demolition

Waste Management Rules, 2016 while carrying out the demolition activity.

5d./- A.R. Rahul Nadh

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Mr.M.8.Rama Mochan Rao,
S/0.Late M.Marayya,
No.1/2, Krishnabai Street, T.Nagar,
Chennai - 600 017.
Copy to:

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009.

. The Chairman/DCZMA,

District Coliector, _
Chengalpattu “district, Chengalpattu - 603001. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken Ireport shall
he furnished to the MS, TNSCZMA at the earliest)

. The Member Secretary,

PA(General) to collector,

Chengalpattu district, Chengalpattu - 603001. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Convener - DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu - 603209. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)
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5. The Superintendent of Police,
Chengalpattu district- 603001.

/[ Torwarded by order //

For Dlr[é’tgf-\mﬂd o

and Climate Change

Ed
,}5&'\-1'\ %
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, LA.5,,

Proc. No. P1/1484. /2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Illegal
Construction in CRZ areas - SF. No. 496/4A2, 5A2 of Paramankeni
Village, Cheyyur Taluk, Chengalpattu - Final Order - Issued
—
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ}
Notification, 2011 vide 5.0. No. 19(E) dated 6% January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthorised development
éctivity at Survey No. 496/4A2, B5A2 of Paramankeni Village, Cheyyur Taluk,
Chengalpattu District without obta_inirig necessary permission, which falls in CRZ
III-NDZ (No Deﬁrelopment Zone), which is a prohibited activity as pér the approved
Coastal Zone Management Plan, and

3. WHEREAS, a field inspection was carried cut by the Sub-Committee on
29.04.2025 constituted by ‘the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal (Southern Zone) and observed. the following:

a; A building with Ground floor and compound wall was found in the said
location in the name of Thiru, T.M. Muthukumar.
(GPS: 12.351761 N, 80.064494 Ej

« (CRZ Zc_)nation: CRZ HI-NDZ {No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ III'NDZ (No Development Zone). As per'
Para 8 Il (CRZ-1II) {ii) of CRZ Notification, 2011, “No construction shall be
permitted within NDZ except for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth
area and existing density, and for permissible activities under the
notification, thus. the construction in Survey No. 496/4A2, 5A2 at coordinates
12.351761 N, 80.064494 E within CRZ-IIT NDZ is a prohibited activity” and
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5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone'
Management Authority (TNSCZMA) has issued. the show cause notice to the Violator
Thiru. T.M. Muthukumar, S/o. T.V. Mandravanan, SF Nos. 270, 274 & 277,
Av-inaslhi Mangalam Read, Karunaipalayam Village, Avinashi -~ 641 654 vide Lr.
No. P1/1484 /2023, dated 05.06.2025. The violator replied on 18/06/2025, stating
that only small temporary room for the practical purpese for stay of the watchman
to look after the casuarina plantation and his property. The watchman room and

compound wall thereon are only for safety and protection of the Land.

6.. The violator was called for personal hearing on 23,07.2025 at 11.00 AM,
enquired about the said violation, and they replied that it is only watchman shed for
purpose of watering casuarina trees. They also indicated that they were aware of the '

CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ
Notification, 2011. ' '

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as stated in pa_ra 3, 4, 0,6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explanation of the viclator, since he
has stated that he is not aware of the CRZ Notification and that he has not produced
any documentary evidence to the effect that he has obtained permission or complied
with the CRZ Notification, 2011 and since the CRZ Notification, 2011 is clearly
applicable to the impugned construction as described above and the construction is
in the “No Development Zone” the TNSCZMA 1n accordance with the powers and
provision.s of Section 5 of the Environment {Protection} Act, 1986 hereby directs
Thiru., T.M. Muthukumar, S/o. T.V. Mandravanan, SF Nos. 270, 274 & 277,
Avinashi Mangalam Road, Karunaipalayam Village, Avinashi - 641 654, that the
construction at Survey No. 496/4A2, 5A2 at coordimates 12.351761 N,
80.064494 E should be demolished and removed in its entirety forthwith and
the area shall be restored to its- originél condition as prior to the

commencement of the construction activities.”

Further, Thiru. T.M. Muthukumar, 8/o. T.V. Mandravanan, SF Nos. 270,
274 & 277, Avinashi Mangalam Road, Karunaipalayam Viltage, Avinashi - 641
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654, is also directed to ensure compliance with the applicable provisions of

Construction and Demolition Waste Management Rules, 2016 while carrying

out the demolition activity.

3d./- A.R. Rahul Nadh

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Thiru. T.M. Muthukumar,
S/o. T.V. Mandravanan,
SF Nos.270, 274 & 277, Avinashi Mangalam Road,
Karunaipalayam Village, Avinashi - 641654.
Copy to:

1. The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009.

. The Chairman/DCZMA,

District Collector,

Chengalpattu disirict, Chengalpattu — 603001. (It is requested to ensure
compliance 1o the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Member Secretary,

.PA(General) to collector,

Chengalpattu district, Chcﬁgalpattu ~ 603001. (It is requested to ensure .
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Convener - DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Contrel Board,

Maraimalai Nagar, Chengalpattu — 603209. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

210/238



5. The Superintendenf of Police,

Chengalpattu district- 603001.

r of Enwron
and Climate Change

// forwarded by order // A/l!\(mf‘/]./ﬂ
77 o P
or Di o
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
0O/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENHNAI - 600 035

PRESENT: THIRU, A.R. RAHUL NADH, 1.A.S.,

Proc. No. P1/1484 /2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Illegal
Construction in CRZ areas - SF. No. 4.83/2E of Paramankeni Village,
Cheyyur Taluk, Chengalpattu — Final Order - Issued
_ - :
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide S.0. No. 19(E) dated 6™ January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthoerised development
activity at Survey no. 483/2E of Paramankeni Village, Cheyyur Taluk, Chengalpattu |
District without obtaining necessary permission, which falls in CRZ III-NDZ (No
Development Zone), which is a prohibited activity as per the approved Coastal Zone
Management Plan, and | | _

3. WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 éonstitutcd by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before

the Hon'ble National Green Tribunal {(Southern Zone) and observed the following:

» A building with Ground floor and compound wall was found constructed in
the said location in S.F. No. 483/2E in the name of Mr. Thirumalai.
Varadarajan. ,

(GPS: 12.349895 N, 80.064563 EJ
» CRZ Zonation: CRZ HI-NDZ {No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ H-NDZ (No Development Zone). As per -
Para 8 ITI (CRZ-II) (ii) of CRZ Notification, 2011, “No construction shall be
permitted within NDZ except for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density, and for permissible activities under the
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notification, thus the construction in Survey No. 483/2E at coordinates

12.349895 N, 80.064563 E within CRZ-III NDZ is a prohi.bited activity” and

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authoﬁty (TNSCZMA] has issued the show cause notice to the Viclator
Mr. Thirumalai Varadaragjan, S/o. T.N. Gopalan, No. 5/11, Rajamannar Street,
T. Nagar, Chennai — 600 017 vide Lr. No. P1/1484/2023, dated. 05.06.2025. The
violator replied on 14/06/2025, stating that they bought an already build house for

which panchayat approval was granted.

6. The violator was called for personal hearing on 23.07.2025 at 11.00 AM,
enquired about the said violation, and they replied that the building construction
was completed after getting panchayat approval. ’I‘h‘ey also indicated that they were

not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is not a’

valid excuse as per law,

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as stated in para 3, 4, 3, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to & above and on the basis of
detailed examin.ation and after considering the explanation of the violator, since he
has stated that he is not aware of the CRZ Notification and that he has not produced
any documentary evidence to the effect that he has obtained permission or complied
with the CRZ Notiﬁcéftioﬁ, 2011 and since the CRZ Notification, 2011 is clearly
applicable to the impugned construction as described ahove and the construction is
in the “No Development Zone” the TNSCZMA in accordance with the powers and
provisions of Section 5 of the Environment {Protection) Act, 1986 hereby directs
Mr. Thirumalai Varadarajan, $/¢. T.N. Gopalan, No. 5/11, Rajamannar Street,
T. Nagar, Chennai — 600 017, that the construction at Survey No. 483/2E at
coordinates 12.349895 N, 80.064563 E should be demolished and removed in
its entirety forthwith and the area shall be restored to its original condition as

ptior to the commencement of the construction activities.”

213/238



Further, Mr. Thirumalai Varadarajan,. S/o0. T.N. Gopalan, No. 5/11,
Rajamannar Street, T. Nagar, Chennai — 600 017, is also directed to ensure
compliance with the applicable provisions of Construction and Demeolition

Waste Management Rules, 2016 while carrying out the demolition activity.

8d./- A.R. Rahul Nadh

Member Secretary,

Teunil Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Mr, Thirumalai Varadarajan,
S/0: T.N.Gopalan,
No. 5/11, Rajamannar Street,
T. Nagar, Chennai - 600 017,
Copy to:

1. The Additional Chief Secretary to Government,
Environment, Climate Ch'a_nge and Forest .Department,

Secretariat, Chennai — 600 009,

2. The Chairman/DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603001. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest) |

3. The Member Secretary,
PA{General) to collector,
Chengalpattu district, Chengalpattu - 60300 1. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

4. The Convener — DCZMA,
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
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Maraimalai Nagar, Chengalpattu — 603209. (If is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

5. The Superintendent of Police,

Chengalpattu district- 603001.

// forwarded by order // M
. For Dire r of Elwlroni'r;,g/(t215 B

and Climate Change

\(% “Xanhs
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
0/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, I.A.S.,

Proc. No. P1/1484/2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Iilegal
| Construction in CRZ arcas - SF. No. 487 of Paramankeni Village,
Cheyyur Taluk, Chengalpattu — Final Order - Issued
Ra——
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide 5.0. No. 19(E) dated 6% January 201 1 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

_ 2. WHEREAS, it has come to knowledge that an unauthorised development
activity at Survey No. 487 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District without obtaining necessary permission, which falls in CRZ II-NDZ (No
Development Zone), which is a p.rohibited activity as per the approved Coastal Zone
Management Plan, and '

3. WHEREAS, a field inspection waé carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connectio.n with Original Application No. 95 of 2023 before

the Hon’ble Naticnal Green Tribunal (Southérn Zone) and observed the following:

s A sﬁtall building with Ground floor and compound wall was found in the
location in S.F. No. 487 in the name of Dr CT. Arunachalam.
(GPS: 12.346179 N, 80.062862 Ej

o CRZ Zonation: CRZ HI-NDZ {No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
| 2011, your construction activity fells in CRZ II-NDZ {No Development Zonej. As per
Para 8 Il (CRZ-III) (ii) of CRZ Notification, 2011, “No construction shall be
permitied within NDZ except for r;epairs or reconstruction of existing
authorized structure not exceediﬁg existing Floor Space Index, existing plinth
area and existing density, and for permissible activities under the

notification, thus the construction in Survey No. 487 at coordinates
12.346179 N, 80.062862 E within CRZ-III NDZ is a prohibited activity” and
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5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) has issued the show. cause notice to the Vielator
Dr CT. Arunachalam, S/o0. 8. Chidambaram, No, 3, Vidwan Sundaram Street,
Nungambakkam, Chennai - 600 034 vide Lr. No. P1/1484/2023, dated
05.06.2025. The violator replied on 01/07/2025, stating that the small room was
constructed Lo store fertilizer and insecticide and to accommodate the watchman to

oversee the coconut and mango plantation.

6. The violator was called for personal hearing on 23.07.2025 at 11.00 AM,
enquired about the said violation, and they replied that small building constructed
for watchman’s resting room to oversee the property. They also indicated that they

were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitied by the violator that they are in viclation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as statedinpara3, 4,5, 6 &7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

0. NOW., THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explanation of the violator, since he
has stated that he is not aware of the CRZ Notification and that he has not preduced
any documentary evidence to the effect that he has obtainéd permission or complied
with the CRZ Notification, 2011 and since the CRZ Notification, 2011 is clearly
applicable to the impugned construction as described above and the construction is
in the “No Development Zone” the TNSCZMA in accordance with the powers and
provisions of Section 5 of the Environmént {Protection) Act, 1986 hereby directs
Dr CT. Arunachalam, S/o. 8. Chidambaram, No. 3, Vidwan Sandaram Street,
Nungambakkam, Chennai — 600 034, that the éonstruction at Survey No. 487 at
coordinates 12.346179 N; 80.062862 E should be demolished and removed in
its entirety forthwith and the area shall be restored to its original condition as

prior to the commencement of the construction activities.”

Further, Dr CT. Arunachalam, S/o. S. Chidambaram, No. 3, Vidwan
Sundaram Street, Nungambakkam, Chennai - 600 034, is also directed to

ensure compliance with the applicable provisions of Construction and
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Demolition Waste Management Rules, 2016 while carrying out the demolition

activity.
3d./- A.R. Rahul Nadh
Member Secretary,
Tamil Nadu State Coastal Zone
Management Autherity and Director,
Department of Environment and Climate Change
To:

Dr CT. Arunachalam,
S/o. 8. Chidambaram,
No. 3, Vidwan Sundaram Street,

Nungambaklkam, Chennai — 600 034.

Copy to:

1.

2.

The Additional Chief Secretary to Government,

Environment, Climate Change and Forest Department,

‘Secretariat, Chennai — 600 009.

The Chairman /DCZMA,

District Collector, _ _
Chengalpattu district,. Chengalpattu — 603001, (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

The Member Secretary,

PA(General) to collecter,

Chengalpattu diétrict, Chengalpattu - 603001. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

The Convener — DCZMA,

District Environmental Engineer,

Tamil Nadu Pollution Contrel Beard,

Maraimalai Nagar, Chengalpattu - 603209, (It is requested fc ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
he fumz'éhed to the MS, TNSCZMA at the earliest)
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5. The Superintendent of Police,
Chengalpattu district- 603001,

// forwarded by order // Q) ZV\"“’L/
For Diréttor of Envir H%W

and Climate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
O/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOCR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, I.LA.S,,

Proc. No. P1/1484/2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Illegal
Constructlon in CRZ areas - SF. No. 485/1A2 of Paraxnankem
Village, Cheyyur Taluk, Chengalpattu — Final Order - Tssued
_ Foeds
WHEREAS the Government of India issued the Coastal Regulation Zone {CRZ)
Notification, 2011 vide S.0. No. 19(E) dated 6% January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthorised development
activity at Survey no. 485 /1A2 of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District without cbtaining necessary permission, which falls in CRZ HI-NDZ (No
Development Zone), Wh1ch isa prohlbﬂed activity as per the approved Coastal Zone
Management Plan, and

| 3. WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority {TNSCZMA) in connection with Original Application No. 95 of 2023 before

the Hon'ble National Green Tribunal (Southern Zone) and observed the following:

» A building with Ground + First floor and compound wall was found
constructed in the said location in S.F. No. 485/ 1A2 in the name of Mrs.
Kalapana Babu.

.(GPS: 12.346b78 N, 80.064668 E}
CRZ Zonation: CRZ II-NDZ (No Development Zone}

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ [II-NDZ {No Development Zone}. As per
Para 8 III (CRZ-II) {i1) of CRZ Notification, 2011, “Ne construction shall be

permitted within NDZ except for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density, and for permissible activities under the
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notification, thus the coanstruction in Survey No, 485/142 at coordinates

12.346578 N, 80. 064668 E within CRZ-IIT NDZ is a prohibited activity” and

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA} has issued the show cause notice to the Violator
Mrs. Kalapana Babu, W/o. Babu Thiagarajan, No. 14, Fourth Cross Street,
Karpagam Gardens, Adyar, Chennai - 630020 vide Lr. No. P1/1484 /2023, dated
05.06.2025, The violator replied on 26/06/2025, stating that the she requested the
extension of thirty days for prompt retrieve the necessary records and submit a

detailed response within a reasonable time frame.

6. Thé violator was called for personal hearing on 23.07.2025 at 11.00 AM.,
enquired about the said violétion, and they replied that they have got village
panchayat approval. They also indicated that they were not awarc of the CRZ
Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is ohserved that the structure, as stated in para 3, 4, 5, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explanation of the violator, since she
has stated that she is not aware of the CRZ Notification and that she has not
produced any ddcumentary evidence to the effcct that she has obtained permission
or complied with the CRZ Notification, 2011 and since the CRZ Notification, 2011 is
clearly applicable to the impugned construction as described above and the
constructionis in the “No Development Zone” the TNSCZMA in accordance with the
powers and provisions of Section 5 of the Environment (Protection) Act, 1986 hereby
directs Mrs. Kalapana Babu, W/o. Babu Thiagarajan, No. 14, Fourth Cross Street,
Karpagam Gardens, Adyar, Chennai - 600020, that the construction at
Survey No. 485/1A2 at coordinates 12.346578 N, £80.064668 E should be
demolished and removed in its entirety forthwith and the area shall be restored
to its original condition as prior to the commencement of the construction

activities.”
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Furthef, Mrs. Kalapana Babu, W/o. Babu Thiagarajan, No. 14, Fourth
Cross Street, Karpagam Gardens, Adyar, Chennai - 600020, is also directed to
ensure compliance with the applicable provisions of Construction and

Demolition Waste Management Rules, 2016 while carrying out the demolition

activity.
Sd./- A.R. Rahul Nadh -
Member Secretary,
Tamil Nadu State Coastal Zone
Management Authority and Director,
Department of Environment and Climate Change

To:

Mrs. Kalapana Babu,

W/o. Babu Thiagarajan,

No. 14, Fourth Cross Strect, Karpagam Gardens,
Adyar, Chennai — 600 020.

Copy to:

1. The Additional Chief Seci"etary to Government,
Environment, Climate Change and Forest Department,

Secretariat, Chennai - 600 009.

2. The Chairman/DCZMA,

 District Collector,
Chengalpattu district, Chengalpattu — 603001. (It is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest) '

3. The Member Secretary,
PA({General) to cellector, _
Chengalpattu district, Chengalpattu — 603001. {ff is requested to ensure
“compiliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest) '

4. The Convener — DCZMA,
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
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Maraimalai Nagar, Chengalpattu — 603209. (It is reqguested fto ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest}

—

5. The Supecrintendent of Police,

Chengalpattu district- 603001.

// forwarded by order // fp o/t
For D I g’cor of Envirg%;lq‘?gw

and Climate Change

Vs

223/238



TAMIL RADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
O/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FL.OOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, 1.A.8,,

Proc. No. P1/1484 /2023, dated 28.07.2025

Sub.:: CRZ Violationn - | Original Application No. 95 of 2023 —- Dlegal

Construction in CRZ areas - SF. No. 498/ lAS, 1A4, 1AS5, .1A6 of

Paramankeni Village, Cheyyur Taluk, Chengalpattu — Final Order -

Issued |
T

WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide S.0. No. 19(E) dated 6% January 2011 under the Environment
Protection Act, 1986, for protecting and conserving' the éoastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthorised development
activity at Survey no. 498/1A3, 1A4, 1A5, 1A6 of Paramankeni Village, Chéyyur
Taluk, Chengalpattu District without obtaining necessary permission, which falls in
CRZ III-NDZ (No Development Zone), which is a prohibited activity as per the
approved Coastal Zone Management Plan, and -

3. WHEREAS, a field inspection was. carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before

the Hon'ble National Green Tribunal (Southern Zone) and observed the following:

* An under construction building with foundation- and compound wall was
ohserved found in the said location in S.F. No. 498/ 1A3, 1A4, 1A5, 1A6 in
the name of Mr. Gnanasehar Devadason & Mr. L. Suren.

{GPS: 12.340823 N; 80.060423 E)
» CRZ Zonation: CRZ III-NDZ {No Development Zone)

4. WHEREAS, as per the approved CZMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ III-NDZ {No Development Zone). As per
Para 8 IIl (CRZ-III) (i) of CRZ Notification, 2011, “Ne construction shall be
permitted within NDZ except for repairs or reconstruction of existing
authorized structure not excéeding existing Floor Space Index, existing plinth

area and existing density, and for permissible activities under the
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ndtification, thus the construction in Survey No. 498/143, 1A4, 1AS5, 1A6 at
coordinates 12.340823 N, 80.060423 E within CRZ-III NDZ is a prohibited

activity” and

5. WHEREAS, the Member Sécretaxy,. Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) has issued the show cause notice to the Violator
‘Mr. Gnanasehar Devadason, S/o. Gnanaraj, 1A, Chinnandikuppam Main Road,
Vettuvankani, Injambakkam, Chennai - 600115 & Mr. L. Suren son of
Lakshmanan, 25/11A Sarangapani Street, T. Nagar, Chennai 600 017 vide Lr.
No. P1/1484/2023, dated 05.06.2025. The viclator replied on 20/06/2025, stating
that the land was solely purchased for the purpose of carrying out .farming aclivities

and they got competent. local authority permission.

6. The violator was called for personal hearing on 23.07.2025 at 11,00 AM,
enquired about the said violaticn, and they replied that only thatched roof house
constructed to maintain the farm land and have built it outside the 50 meters of High

Tide Line. They also indicated that they were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ’
Notification, 2011 and the explanation of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
“of TNSCZMA, it is observed that the structure, as stated in para 3, 4, 5, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9. NOW, THEREFORE, on the basis of Para 1 to 8 above and on the basis of
detailed exarnination and after co.nsidering the explanation of the violator, since he
has stated that he is not aware of the CRZ Notification and that he has not produced
any documentary evidence to the effect that he has obtained permission or complied
with the CRZ Notification, 2011 and since the CRZ Notification, 2011 is clearly
applicable to the impugned construction as described above and the construction is
in the “No Development Zone” the TNSCZMA in accordance with the poweré and
provisions of Section S of the Environment (Protection) Act, 1986 hereby directs
Mr.Gnanasehar Devadason, $/o. Gnanaraj, 1A, Chinnandikuppam Main Road,
Vettuvankani, Injambakkam, Chennai - 600115 & Mr. L. Suren son of
Lakshmanén, 25/11A Sarangapani Street, T. Nagar, Chennai 600 017, that the

construction at Survey No. 498/1&3,. JA4, 1A5, 1A6 at coordinates 12.340823
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N, 80.060423 E should be demolished and removed in its entirety forthwith
and the area shall be restored to its original condition as prior to the

commencement of the construction activities.”

Further, Me. Gnanasehar Devadason, 8/o. Gnanaraj, 1A,
Chinnandikuppam Main Road, Vettuvankani, Injambakkam, Chennai - 600115
& Mr, L, Suren son of Lakshmanan, 25/11A Sarangapani Street, T. Nagar,
Chennai 600 017, is also directed to ensure compliance with the applicable
provisions of Construction and Demolition Waste Management Rules, 2016

while carrying out the demolition activity.

Sd./- A.R. Rahul Nadh

Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Mr.Gnanasehar Devadason,
S/0. Gnanaraj,
14, Chinnandikuppam Main Road,
Vettuvankani,
Injambakkam, Chennai ~-600115,
&
Mr, L. Suren .
son of Lakshmanan,
25/11A Sarangapani Street,
T. Nagar, Chennal 600 017,
Copy to:

1. The Additional Chief Secretary to Government,
Envircnment, Climate Change and Forest Department,

Secretariat, Chennai — 600 009,

2. The Chairman/DCZMA,
District Collector,
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Chengalpatiu district, Chengalpattu -~ 603001. (It is reguested to ensure
commpliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Member Secretary,

PA(General} to collector, _

Chengalpattu district, Chengalpattu — 603001. (It is requested to ensure
compliance 1o the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Convener - DCZMA,

District Env_{rbnmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar, Chengalpattu — 603209. (It is requeéted fo ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

. The Superintendent of Police,

.Chengalpattu district- 603001.

// forwarded by order // i M
For Dimettor of Environmér!t (8

and Clirnate Change
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TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
O/0O DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 9TH FLOOR,
METROS, ANNA SALAJ], NANDANAM, CHENHNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, 1.A.8,,

Proc. No. P1/1484 /2023, dated 28.07.2025

Sub.: CRZ Violation - Original Application No. 95 of 2023 - Illegal
Censtruction in CRZ areas - SF. No. 488/2 of Paramankeni Villa'ge,
Cheyyur Taluk, Chengalpattu — Final Order - Issued
e
WHEREAS the Government of India issued the Coastal Regulation Zone {CRZ)
Notification, 2011 vide S.0. No. 19(E) dated 6% January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowlédge that an unauthorised development
activity at Survey no. 488/2 of Paramankeni Village, Cheyyur Taluk, Chengalpatiu -
District without obtaining necessary permission, which falls in CRZ III-NDZ (No
Development Zone), which is a prohibited aétixrit3r as per the approved Coastal Zone
Management Plan, and '

3. WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before

the Hon'ble National Green Tribunal (Southern Zone) and observed the following:

¢ A house with Ground floor having Cement sheet and compound wall was
Jound in the said location in S.F. No. 488/2 in the name of Mrs. Indira
Subramaniyam. |
(GPS: 12.346031 N, 80.061530 E)

» (CRZ Zonation: CRZ HI-NDZ (No Development Zone)

4. WHEREAS, as per the approved CZMP map No, TN 98 of CRZ thﬁcatioh,
20171, your construction actiﬁty falls in CRZ II-NDZ {No Development Zone). As per
Para 8 III (CRZ-III) (ii) of CRZ Notification, 2011, “No construction shall be
permitted within NDZ excepl for repairs or reconstruction of existing
authorized structure not exceeding existing Floor Space Index, existing plinth

area and existing density, and for permissible activities under the
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notification, thus the construction in  Survey No. 488/2 at coordinates

12.346031 N, 80.061530 E within CRZ-III NDZ is a prohibited activity” and

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management Authority (TNSCZMA) has issued the show cause notice to the Violator
Mrs, Indira Subramaniyam, W/o. Subramaniyam, No. 26, Rajasekara Mudali
Street, Chennai — 600004 vide Lr. No. P1/1484/2023, dated 05.06.2025. The
violator replied on 07/07 /2025, stating that the said st;"ucture was constructed as

a watchman’s shed with an asbestos roof.

6. The viclator was called for a personal hearing on 23.07.2025 at 11:00 AM
but failed to appear for the enquiry. However, a delayed reply was subsequently

submitted on 25.07.2025.

7. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it is observed that the structure, as stated in para 3, 4, 5 & 6 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

& NOW, THEREFORE, on the basis of Para 1 to 7 above and on the basis of
detailed examination and after considering the explanation of the violator, since she
has stated that she is not aware of the CRZ Notification and that she has not
produced any documentary evidence to the cffect that she hés obhtained permission
or complied with the CRZ Notification, 2011 and since the CRZ Notification, 2011 is
clearly applicable to the impugned construction as described above and the
construction is in the “No Development Zone” the TNSCZMA in accordance with the
powers and provisions of Section 5 of the Environment (Protection) Act, 1986 hereby
directs Mrs. Indira Subramaniyam, W/o. Subramaniyam, No. 26, Rajasekara
Mudali Street, Chennai — 600 004, that the construction at Survey No. 488/2 at
coordinates 12,346031 N, 80.061530 E should be demolished and removed in
its entirety forthwith and the area shall be restored to its original condition as

prior to the commencement of the construction activities.”

Further, Mrs. Indira Subramaniyam, W/o. Subramaniyam, No. 26,
Rajasekara Mudali Street, Chennai - 600 004, is also directed to ensure
compliance with the applicable provisions of Construction and Demelition

Waste Management Rules, 2016 while carrying out the demolition activity.
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Sd./- AR, Rahul Nadh

Member Secretary,

Tami]l Nadu State Coastal Zone

Management Authority and Director,
Department of Environment and Climate Change

To:
Mrs. Indira Subfa_ma_niya_m,
W/o. Subramaniyam,
No. 26, Rajasekara Mudali Street,
Chennai - 600 004.
Copy to:

1. The Additional Chief Secretary to Gevernment,
Environment, Climate Change and Forest Department,
Secretariat, Chennai — 600 009,

2. The Chairman/DCZMA,
District Collector,
Chengalpattu district, Chengalpattu — 603001. (ft is reqguested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

3. The Member Secretary,
"PA(Genicral) to collector,
Chengalpattu district, Chengalpattu - 603001. (Jt is requested to ensure

~ compliance to the aforesaid direction of TNSCZMA and action taken report shall

be furmished to the MS, TNSCZMA at the earliesi)

4, The Convener — DCZMA,
District Environmental Engineer;
Tamil Nadu Pollution Control Board,
Maraimalai Nagar, Chengalpattu - 603209, (i is requested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earlies)

5. The Superintendent of Police,

Chengalpattu district- 603001.
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// forwarded by order // | J?
| For Di

rector of Environrmient
and Climate Change

V/Q? s

231/238



TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHOIRITY
O/0 DEPARTMENT OF ENVIRONMENT AND CLIMATE CHANGE, 97 FLOOR,
METROS, ANNA SALAI, NANDANAM, CHENNAI - 600 035

PRESENT: THIRU. A.R. RAHUL NADH, 1.A.8.,

............. - - - A 1 U A 1 e B b e i b o o b

Proc. No. P1/1484/2023, dated 28.07.2025

Sub.: CRZ Violation - Original Appiication ‘No. 95 of 2(323 - Hlegal
Construction in CRZ areas - SF. No. 496 /6B of Paramankeni Village,
Cheyyur Taluk, Chengalpattu — Final Order - Issued
- _
WHEREAS the Government of India issued the Coastal Regulation Zone (CRZ)
Notification, 2011 vide 8.0. No. 19{E) dated 6% January 2011 under the Environment
Protection Act, 1986, for protecting and conserving the coastal environment and to

regulate development in the CRZ area, and

2. WHEREAS, it has come to knowledge that an unauthorised development
activity at Survey No. 496 /6B of Paramankeni Village, Cheyyur Taluk, Chengalpattu
District without obtaining necessary permission, which falls in CRZ IHI - NDZ (No
Developmeht Zone), which is a proh_ibited. activity as per the approved Coastal Zone
Management Plan, and | |

3. WHEREAS, a field inspection was carried out by the Sub-Committee on
29.04.2025 constituted by the Tamil Nadu State Coastal Zone Management
Authority (TNSCZMA) in connection with Original Application No. 95 of 2023 before
the Hon’ble National Green Tribunal {Southern Zone) and observed the following:

¢ A building with Ground floor and compound wall was found in the said
location in S.F. No. 496/6B in the name of Mrs, M, Thulast,
(GPS: 12.343442 N, 80.060706 E} '

e CRZ Zonation: CRZ HI-NDZ (No Déve!opment Zone}

4. WHEREAS, as per the approved CIMP map No.TN 98 of CRZ Notification,
2011, your construction activity falls in CRZ III;NDZ {No Development Zonej. As per
Para 8 III (CRZ-III) (i) of CRZ Notification, 2011, “No construction shall be
permitied within NDZ except for repairs or reconstruction of existing
authorized strﬁcture not exceeding existing Floor Space Index, existi ng plinth

area and existing density, and for permissible activities under the
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notification, thus the construction in Survey No. 496/6B at coordinates

12.343442 N, 80.060706 E within CRZ-IIY NDZ is a prohibited activity” and

5. WHEREAS, the Member Secretary, Tamil Nadu State Coastal Zone
Management.Auﬂlority {(TNSCZMA) has issued the show cause no.tice to the Violator
Mrs. M. Thulasi, W/o Mr. S.N. Reddy, 33/9, Madras Battai Road, Villivakkam,
Chennai 600 049 Vide Lr. No. P1/1484 /2023, dated 05.06.2025. The violator replied
on 12/06/2025, stating that the said structure is not of a permanent nature and is
not used for any commercial purposes, nor is it occupied as a residence by herself
or any ;’)f.ﬂ.ly family members and it is used as a watchman shed. The container

house and compou'nd wall thereon are only for safety and protection of the Land,

6. The violator was called for personal hearing on 23.07.2025 at 11.00 AM,
enquired about the said violation, and they replied that only sale deed and patta are

available, They also indicated that they were not aware of the CRZ Notification, 2011.

7. Therefore, it is admitted by the violator that they are in violation of the CRZ
Notification, 2011 and the explanation of the ignorance of the Notification is not a

valid excuse as per law.

8. WHEREAS, on the basis of detailed examination of the issues by the officials
of TNSCZMA, it ig_obser\?ed that the structure, as stated in para 3, 4, 5, 6 & 7 above,
has been carried out in complete disregard of the provisions of the CRZ Notification,

2011 and.

9, NOW, THEREFORE, on thé basis of Para 1 to 8 above and on the basis of
detailed examination and after considering the explanation of the violator, since her
authorized representative has stateéd that she is not aware of the CRZ Notification
and that she has not produced any documentary evidence to the effect that she has
obtained permission or complied with the CRZ Notification, 2011 and since the CRZ
Notification, 2011 is clearly applicable to the impugned construction as described
ahove and the .construction is in the “No De\.reloprnent Zone” the TNSCZMA in
accordance with the powers and provisions of Section 5 of the Environment
(Protection) Act, 1986 hereby directs Mrs. M. Thulasi, W/o Mr. 8.N. Reddy, 33/9,
Madras Battai Road, Villivakkam, Chemnnai 600 049, that the construction at
Survey No. 496/6B at coordinates 12.343442 N, 80.060706 E should be
demolished and removed in its entirety forthwith and the area shall be restored
to its original condition as prior to the commencement of the construction

activities.”
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Further, Mrs. M, Thulasi, W/o Mr, S.N. Reddy, 33/9, Madras Battai Road,
Villivakkam, Chennai 600 049, is also directed to ensure compliance with the
applicable provisions of Construction and Demolition Waste Management

Rules, 2016 while carrying out the demolition activity.

Sd./- AR. Rahul Nadh

Member Secretary,

Tamil Nadu State Coastal Zone |

_ Management Authoerity and Director,
Department of Environment and Climate Change

To:
Mrs. M. Thulasi,
W/o Mr, 8. N.Reddy,
33/9, Madras Battai Road,
Villivakkam, Chennai 600 049.
Copy to:

1. The Additional Chief Secretary to Government,
Environment, Climate Change and Forest Depariment,

Secretariat, Chennai — 600 009,

2. The Chairman/DCZMA,
' District Collector,
Chen.galpattu district, Chengalpattu - 603001. (It is requested to ensure
_ | complianc.e to the aforesaid direction of TNSCZMA and action taken 'repor‘t shall
be furnished to the MS, TNSCZMA at the earliest)

3. The Member Secretary,
PA(General) to collector,
Chengalpattu district, Chengalpattu — 603001. (It is reguesied o ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest) |

4. The Convener — DCZMA,
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
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Maraimaiai Nagar, Chengalpatiu - 603209, (It is reqguested to ensure
compliance to the aforesaid direction of TNSCZMA and action taken report shall
be furnished to the MS, TNSCZMA at the earliest)

5. The Supecrintendent of Pelice,
Chengalpattu district- 603001.

// forwarded by order // M ZWV*‘/L/""T
: For Di t{:nr of Environm n?/h/f_

and Climate Change
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Mr. Thirumalai Varadarajan,

S/o. T.N.Gopalan,

No. 5/11, Rajamannar Street,

T. Nagar, Chennai — 600 017

Mrs. Kalapana Babu,
W/o. Babu Thiagarajan,
No. 14, Fourth Cross Street,
Karpagam Gardens,
Adyar, Chennai - 600020.
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Mrs. Indira Subramaniyam,
W/o. Subramaniyam,
No. 26, Rajasekara Mudali
Street,

Chennai - 600004.

Mr. M.S.Rama Mohan Rao,
S/o. Late M.Marayya,
No.1/2, Krishnabai Street,
T.Nagar, Chennai 600 017.
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T.M.Muthukumar,
S/o. T.V.Mandravanan,
SF Nos.270, 274 & 277,

Avinashi Mangalam Road,
Karunaipalayam Village,

Avinashi - 641654.
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Mrs. M.Thulasi,
W /o Mr. S.N.Reddy,
33/9, Madras Battai Road,

Villivakkam, Chennai 600 049.
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Mr.M.S. Rama Mohan Rao,
S/o. Late M.Marayya,
No.1/2, Krishnabai Street,
T.Nagar, Chennai - 600 017.
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Mr.Gnanasehar Devadason,
S/o. Gnanaraj,
1A, Chinnandikuppam Main
Road,
Vettuvankani,
Injambakkam, Chennai -

600115
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Mr. L. Suren
son of Lakshmanan,
25/11A Sarangapani Street,
T. Nagar, Chennai 600 017.

Mr.M.S.Rama Mohan Rao,
S/o.Late M.Marayya,
No.1/2, Krishnabai Street,
T.Nagar,
Chennai--600 017.
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Dr CT. Arunachalam,
S/o. S. Chidambaram,
No. 3, Vidwan Sundaram

Street,
Nungambakkam, Chennai —
600 034.
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